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 PARLIAMENTARY  DEBATES

 (Part  I—Questions  and  Answers)

 OFFICIAL  REPORT

 2121

 HOUSE  OF  THE  PEOPLE

 Tuesday,  20th  April,  954

 The  House  met  at  Quarter  Past
 Eight  of  the  Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 REPATRIATION  OF  INDONESIAN  INTERNEES

 #1909.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Home  Affairs  be

 pleased  to  state:

 (a)  whether  the  Indonesian  Gov-
 ernment  have  sent  their  reactions  to
 the  claim  of  Rs.  0,74,53l  on  account
 of  maintenance  and  repatriation  of
 internees  received  from  Netherlands
 East  Indies;  and

 (b)  whether  any  amount  has  been
 received  on  account  of  this  claim?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  Yes.  The  Indonesian
 Government  have  disclaimed  all  res-

 ponsibility.

 (b)  No;  but  the  Netherlands  Govern-
 ment  have  since  agreed  to  pay  the
 outstanding  amount.

 Sardar  Hukam  Singh:  May  I  know
 whether  the  whole  amount  laid  claim
 for  has  been  agreed  to,  or  is  there
 some  reduction  in  that?

 Shri  Datar:  They  have  agreed  to

 pay  the  balance  that  is  due  from  the
 Netherlands  Government.

 Sardar  Hukam  Singh:  What  are  the
 other  sums  due  and  -which  countries
 owe  to  India  on  account  of  the  main-
 tenance  and  repatriation  of  internees?
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 Shri  Datar:  I  have  answered  ques-
 tions  of  this  kind  in  this  very  House
 a  few  days  ago.  THe  amounts  are  due
 from  Hong  Kong  and  the  United
 Kingdom  and  the  Netherlands;  In
 respect  of  repatriation  charges,  they
 are  due  from  Burma,  Ceylon,  Hong
 Kong  and  the  United  Kingdom.

 Sardar  Hukam  Singh:  May  I  know
 whether  the  amounts  have  been  settled
 with  these  countries  or  whether  there

 is  any  dispute  about  the  quantum?

 Shri  Datar:  There  is  no  dispute
 about  the  quantum.  The  amounts
 have  been  settleq  and  some  have  been
 paid  already.

 CorRRUPTION  CASES
 #1910.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  cases,  in  Delhi
 and  Uttar  Pradesh,  of  prosecution  and
 conviction,  on  the  charge  of  offering
 bribes  to  or  taking  of  bribes  by  Cen-
 tral  Government  servants,  or  on  the
 charge  of  aiding  and  abetting  these
 offences.  after  the  latest  amendments
 to  the  Prevention  of  Corruption  Act
 came  into  operation?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  The  number  of  cases  of

 offer  of  bribes  to,  or  acceptance  of  bribes
 by  Central  Government  servants  handl-
 ed  by  the  Special  Police  Establishment
 in  the  States  of  Delhi  and  Uttar  Pradesh
 during  the  period  the  i2th  August
 952  to  the  3lst  December  ‘1953,  are
 as  follows:

 Prosecuted  Convicted

 Delhi  8  2

 Uttar  Pradesh  37  2
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 Shri  Jhulan  Sinha:  May  I  know  what
 happened  to  the  two  cases  of  the  offer
 of  bribe  to  government  servants?

 Shri  Datar:  Prosecutions  have  been
 launched  in  these  cases;  others  are
 still  pending  and  they  are  not  dis-
 posed  of.

 Shri  Jhulan  Siaha:  May  I  know
 what  effect  these  provisions  of  penalis-
 ing  the  offer  of  bribe  are  having  on
 the  people  living  in  the  countryside?

 Shri  Datar:  It  has  been  having  a
 salutary  effect.

 Shri  T.  8,  A.  Chettiar:  In  the  cases
 of  people  who  are  not  convicted  and
 where  the  department  feels  that  they
 are  fairly  sure  of  the  guilt  of  the
 officers,  was  any  departmental  action
 taken?

 Shri  Datar:  Whenever  an  investiga-
 tion  takes  place,  if  it  is  found  that
 the  matter  can  be  sustained  in  a  court
 of  law,  then  a  prosecution  is  launched.
 If,  for  example,  it  is  found  in  a  parti-

 cular  case  that  no  criminal  case  can  be
 established  in  a  court  of  law  but  that
 there  are  certain  circumstances  under
 which  departmental  proceedings  can  be
 started,  then  Government  have  recourse
 to  that.

 Shri  A.  N.  Vidyalankar:  May  I  know
 the  reason  why  few  prosecutions  have
 succeeded?

 Shri  Datar:  It  is  not  a  question  of
 a  few  prosecutions  being  successful.
 The  figures  that  I  have  given  are  only
 in  respect  of  actual  convictions.  A
 large  number  of  cases  are  still  pend-
 ing.  So  far  as  Delhi  is  concerned,  six
 cases  out  of  eight  are  still  pending.

 So  far  as  U.P.  is  concerned,  32  cases
 out  of  38  are  stjll  pending.

 CENTRAL  FINGER  PRINT  BUREAU

 #1912,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  the  proposed  Central
 Finger  Print  Bureau  and  the  Central
 Forensic  Laboratory  under  the  Intelli-
 gence  Bureau  have  been  established?
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 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  No;  the  proposal  to
 start  a  Central  Finger  Print  Bureau
 has  been  finalised;  the  proposal  with
 regard  to  the  Central  Forensic  Labora-
 tory  is  still  under  consideration.

 Shri  S.  C.  Samanta:  May  I  know
 whether  any  locations  have  been  con-
 sidered  by  the  Government  to  fix  a
 place  for  this  Bureau?

 Shri  Datar:  Formerly  the  Finger
 Print  Bureau  was  in  Simla.  In.  finalis-
 ing  their  proposals,  Government  will
 take  into  account  the  proper  places

 for  locating  it.

 Shri  S.  C.  Samanta:  May  I  know
 whether  any  independent  functions  will
 be  allocated  to  the  Finger  Print  Bureau
 when  it  will  come  into  existence?

 Shri  Datar:  There  are  a  number  of
 functions  which  this  Bureau  formerly
 had,  when  it  was  in  existence.  Those
 will  again  be  taken  into  account  and
 it  will  be  open  also  to  the  State  Gov-

 ernments  to  avail  themselves  of  this
 facility.

 Shri  S.  C,  amanta:  I  wanted  to
 know  the  relationship  with  the  Intelli-
 gence  Bureau.

 Shri  Datar:  Both  Bureau  and  the
 Intelligence  Bureau  would  be  under
 the  Ministry  of  Home  Affairs.

 SCHEDULED  TRIBES  IN  MYSORE

 #1913,  Shri  N.  Bachiah;  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  schemes  on  which  the
 amount  allotted  by  the  Centre  to
 Mysore  Siate  for  the  welfare  of  Sche-
 duled  Tribes  during  1953-54  was
 spent?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  The  amount  was  spent
 by  the  State  Government  on  schemes
 relating  to  Q)  Formation  of  Residen-
 tial  Colonies,  (2)  Educational  Facilities,
 and  (3)  Public  Health.

 Shri  N.  Rachiah:  May  I  know  what
 ig  the  amount  of  expenditure  incurred
 up  to  3lst  March,  1953?
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 Shri  Datar:  In  1953,  we  sanctioned
 a  sum  of  Rs.  |  lakh  and  then  the  My-
 sore  Government  informed  us  that  the
 probable  expenditure  is  Rs.  88,000  and

 that  we  are  to  pay  half  of  this.  We
 have  already  paid  Rs.  44,000  to  them.

 Shri  N.  Rachiah:  May  I  know  whe-
 ther  any  colonies  have  been  buik  for
 the  hill  tribes  in  the  Mysore  State?

 Shri  Datar:  I  have  no  information,
 but  colonies  must  have  been  built.

 Shri  N.  Rachiah:  Is  any  amount
 given  for  hostel  facilities  to  the  stu-
 dents  of  the  hill  tribes?

 Shri  Datar:  I  have  already  mention-
 ed  the  three  heads  under  which  the
 amount  has  been  sanctioned  and
 Biven  to  the  State.  We  have  not  re-
 ceived  the  details  from  the  State.

 MANUFACTURE  OF  AMMUNITION

 ¥1915,  Shri  R.  N.  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state  whether  anmimunition  is  being
 manufactured  in  the  country  at  pre-
 sent  for  fully  meeting  the  Defence
 requirements?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  Many  types
 of  ammunition  covering  a  wide  range
 are  being  manufactured  in  the
 jordnance  factories.  The  manufacture
 of  other  types  which  are  imported  at
 present  is  being  developed.  Develop-
 ment  of  manufacture  of  other  new
 items  will  be  taken  in  hand  as  und
 ‘when  facilitles  become  available.
 Constant  effort  is  being  made  to  be-
 come  self-sufficient  in  regard  to  mili-
 tary  equipment  including  ammunition.

 sit  आर०  एस०  सिह  :  क्या  माननीय

 मंत्री  जी  इस  स्थिति  में  हें  कि आपत्ति  काल  में

 वह  इन  एम्यूनीशन  से,  इन  हथियारों  से,
 अपनी  रक्षा  कर  सकेंगे  ?

 प्रधान  मंत्री  तबा  बै वे शिक  कार्य  एम
 रक  मंत्री  (थी  जवाहर  लाल  नेहरू)

 :

 आपत्ति  काल  में  हर  तरह  से  मुकाबला  किया

 20  APRIL  954  Oral  Answers  2I26

 जाता  है  ।  आज  कल  बाज़  मुल्क  आपत्ति  काल

 का  हाइड्रोजन  बम  से  मुकाबला  करते  हैं,  वह

 हम  नहीं  कर  सकते।  लेकिन  सवाल  यह  है
 कि  किसी  कदर  हम  कर  सकेंगे।  अगर  एक
 दम  से  आपत्ति  आयगी  तो  नहीं  कर  सकेंगे

 अर  बातों  से  रेंगे  और  कोशिश  क रते  हैं
 कि  जितना  अधिक  से  अधिक  कर  सकते  हैं
 करें  ।

 Shri  Meghnad  Saha:  May  I  know  if
 the  raw  material  for  the  manufacture
 of  ammunition  is  available  in  this
 country  or  have  they  to  be  purchased
 from  foreign  countries?

 Shri  Satish  Chandra:  Most  of  the
 raw  materials  for  manufacturing  ammu-
 nition  which  is  being  produced  at
 present  are  available  in  this  country.
 The  development  of  certain  new  items
 of  course  depends,  to  a  large  extent,  on
 the  development  of  several  other  types
 of  materials.

 Shri  Sadhan  Gupta:  May  I  know
 whether  Government  have  any  plan
 for  becoming  self-sufficient  in  ammu-
 nition  within  any  particular  date?

 Shri  Jawaharlal  Nehru:  In  the  ori-
 ginal  answer  to  this  question,  it  was
 stated  that  we  are  endeavouring  to  be-
 come  self-sufficient,  as  rapidly  as
 possible.  I  do  not  know  if  the  hon.
 Member  wants  a  definite  date.  If  it  is
 so,  it  is  difficult  to  fix  a  definite  dute
 for  all  these  things.

 SYNTHETIC  PETROI.

 #1916,  Shri  P.  0.  Bose:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  a  committee  was
 appointed  a  few  years  back  to  enquire
 into  the  question  of  producing  synthe-
 tic  petrol  from  coal;

 (b)  if  so,  the  findings  of  the  commit-
 tee;
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 (c)  the  action  taken  by  Government
 on  the  report;  and

 (a)  whether  synthetic  petrol  is
 being  produced  by  any  of  the  existing
 coke-plants  in  India?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 छू  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  The  Committee  recommended  (i)
 the  immediate  establishment  of  a
 refinery  plant  with  sufficient  storage
 capacity  and  (ii),the  planning  and
 erection  of  a  synthetic  petrol  plant  as
 a  long  term  measure.

 (c)  Three  oil  refineries  are  being
 set  up  (2  on  the  west  coast  and  |  on
 the  east  coast).  The  second  recom-
 mendation  is  under  consideration.

 (d)  No,  Sir.

 Shri  P.  C.  Bose:  Have  the  Govern-
 ment  any  idea  as  to  the  comparative
 costs  of  synthetic  petrol  and  natural
 petrol?

 Shri  K.  0,  Malaviya:  No,  but  the
 cost  depends  upon  the  size  of  the  plant
 that  might  ultimately  be  put  up  efter
 the  schemes  are  favourably  considered.

 Shri  क,  C.  Bose:  May  I  know  the
 cost  of  production  of  synthetic  petrol
 in  the  coke  plants  in  India?

 Shri  K.  D.  Malaviya:  I  am  afraid  I
 cannot  answer  the  question.

 Shri  S.  V.  Ramaswamy:  Is  there
 any  proposa]  under  the  consideration
 of  Government  to  extract  synthetic
 petrol  from  lignite  obtaining  in  South
 Arcot,  Madras?

 Shri  K.  D.  Malaviya:  That  question
 ig  under  the  consideration  of  Govern- ment,

 NATIONAL  —  ARCHIVES
 *9I8.  Dr.  Satyawadi:  (a)  Will  the

 Minister  of  Education  be  Pleased  to
 state  whether  it  is  a  fact  that  the
 Department  itself  and  the  various
 Ministries  take  a  long  time  to  release
 the  excerpts  taken  by  the  scholars
 from  the  records  of  the  National
 Archives,  at  New  Delhi?
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 (b)  Who  scrutinizes  the  excerpts
 and  what  are  the  grounds  on  which
 the  papers  are  withheld?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  The  thme  element  varies  with  each
 case.  In  all  cases,  however,  action  is
 taken  as  speedily  as  possible.

 (b)  Preliminary  scrutiny  is  done  by
 the  National  Archives  of  India.  In
 some  cases,  it  is  followed  by  scrutiny
 by  Ministries  concerned.  Extracts
 which  are  likely  to  be  prejudicial  to
 public  interests  or  to  give  rise  to  con-
 troversies  are  withheld  where  consider-
 ed  essential.

 डा०  सत्यवादी  :  क्‍या  यह  बात  ठीक

 है  कि  कई  बार  स्कूलों  को  इस  काम  के

 लिये  डेढ़  डेढ़  साल  तक  इन्तजार  करना

 पडता  है  ?

 Dr,  M.  M.  Das:  Such  a  case  as  men-
 tioned  by  the  hon.  .Member  has  not
 come  to  our  notice,  but  there  are
 grounds  in  which  delay  may  occur.

 Wo  सत्यवादी  :  क्या  यह  बात  ठीक  है

 कि  पहले  'रिसर्च  स्कालर  को  अपने  घर  पर

 किताबों  को  स्टडी  करने  और  कलकत्ते  से  भी

 किताब  में  गवा  देने  की  सुविधा  मिली  हुई

 थी,  मौजूदा  डाइरेक्टर  ने  उसको  वापिस  ले

 लिया  है?

 Dr.  M.  ही,  Das:  There  are  two  libra-
 ries  relating  to  this  question:  one  is
 the  National  Archives  of  India  Library,
 which  is  a  research  library  and  not
 a  lending  library,  and  the  other  is  the
 National  Library  of  Calcutta.  So  far
 as  the  library  of  National  Archives
 of  India  ig.concerned,  the  facilities
 given  to  scholars  have  been  withdrawn
 because  of  some  valid  reasons.  So  far
 as  the  National  Library  of  Calcutta  is
 concerned,  there  is  an  existing  provi-
 sion  by  which  scholars  can  borrow
 books  direct  from  that  library.
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 श्री  मिल  प्रभाकर  :  क्‍या  में  जान  सकता

 हूं  कि  इन  रिसर्च  स्कालसं  को  सरकार  की

 ओर  से  क्या  कया  सुविधायें  दी  जाती  हैँ  !

 Dr,  M.  M.  Das:  So  far  as  the  Natio-
 nal  Archives  of  India  is  concerned,  the
 scholars  are  given  every  possible  faci-
 lity.  Recently  we  have  appointed  a
 Research  Officer  to  look  into  the  ad-
 vantages  and  disadvantages  and  the
 facilities  for  research  by  the  scholars.

 STIPENDS  FOR  SCIENTIFIC  &  TECHNICAL
 TRAINING

 #1920.  Shrimati  Renu  Chakravartty:
 (a)  Will  the  Minister  of  Education

 be  pleased  to  state  how  many  stipends
 for  practical  training  in  scientific  and
 technical  subjects  have  been  given
 during  the  year  1953-547

 have (b)  How  many  industries
 come  forward  to  share  the  cost  of
 such  stipends?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  One  hundred  and  eighty.

 (b)  Twenty-nine  industrial  estab-
 lishments  have  agreed  to  share  the
 cost  of  stipends.

 Shrimati  Renu  Chakravartty:  May
 I  know  how  many  more  stipends  will
 not  be  available  as  a  result  of  the  29
 industries  co-operating?

 Dr.  M,  M,  Das:  The  proposal  of  the
 Government  is  to  invite  these  indus-
 trial  establishments  to  share  the  cost
 of  these  scholarships.  So,  there  is  no
 question  of  increasing  the  number  of
 scholarships  due  to  the  participation
 of  these  industria)  establishments.

 Shrimati  Renu  Chakravartty:  In  the
 brochure  given  to  us  by  the  Education
 Ministry,  it  was  stated  that  there  was

 a  paucity  of  funds  and  in  order  to
 increase  the  number  of  stipends  avail-

 able,  necessary  appeals  have  been  made
 to  industria]  establishments.  From
 that  point  of  view,  are  we  to  take  it
 that  inspite  of  these  29  units  co-
 operating,  there  will  be  no  substantial
 increase  in  the  number  of  stipends?

 20  APRIL  954  Oral  Answers  230

 Dr,  M.  M.  Das:  The  appeal  was  made
 to  industrial  establishments  not  because
 of  paucity  of  funds,  but  because  it

 was  considered  desirable  by  virtue  of

 experience  that  industrial  establish-
 ments  should  participate  in  the  scheme
 so  as  to  give  more  effective  facilities
 to  the  trainees.

 Shrimati  Renu  Chakravartty:  |  am
 afraid  he  has  not  read  his  own  book.
 How  many  have  graduated  from  tech-
 nological  and  engineering  institutes  in
 1953-54  and  how  many  have  got  sti-
 pends  for  practical  training?

 Dr.  M.  M.  Das:  I  have  got  the  figures
 of  trainees  who  have  obtained  stipends,
 but  I  have  net  got  the  figures  of  those
 who  have  passed  from  the  institutes.

 Shrimati  Renu  Chakravartty:  Is  it  a
 fact  that  not  more  than  30  per  cent.
 of  the  total  number  of  graduates  get
 stipends  for  practical  training?

 Dr.  M.  M.  Das:  Maybe.

 Dr,  Rama  Rao:  Out  of  these  stipends,
 how  many  have  been  given  for  key
 and  heavy  industries?

 Dr.  M.  M.  Das:  The  figure  is  not  at
 present  with  me.

 New  SYSTEM  OF  TREASURY  PAYMENTS

 #1923.  Shri  Gidwani:  (a)  Will  the
 Minister  of  Finance  be  pleased  to
 state  whether  it  is  a  fact  that  Govern-
 ment  have  introduced  a  new  system
 of  making  payments  at  the  treasury
 since  November,  1953?

 (b)  Is  it  a  fact  that  several  com-
 plaints  of  delay  have  been  received
 by  Government  since  the  introduction
 of  this  new  system?

 (c)  If  so,  what  action  have  Gov-
 ernment  taken  in  the  matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B.  R.  Bha-
 gat):  (a)  Yes,  Sir.

 (b)  and  (c).  Complaints  about
 delay  arising  out  of  certain  procedu-
 ral  difficulties  were  brought  to  the
 ral  difficu'ties  were  brought  to  the
 measures  have  already  been  taken.
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 Shri  Gidwani:  What
 measures?

 are  those

 Shri  B.  R.  Bhagat:  The  complaints
 were  mainly  two—one  from  the  public
 that  under  the  new  procedure  they
 have  to  wait  in  long  queues  at  the

 Reserve  Bank,  and  the  other  complaint
 was  from  the  scheduled  banks  saying
 that  they  were  deprived  of  the  facili-
 ties  which  they  get  from  the  clearing
 house.  In  both  these  cases,  the  matter
 has  been  examined,  and  the  Imperial
 Bank  have  been  advised  to  open  new
 counters  so  that  delays  may  be  avoid-
 ed,  and  as  regards  the  facilities  for  a
 clearing  house,  the  Imperial  Bank  has
 agreed  to  afford  the  necessary  credit
 to  the  scheduled  banks.

 Govt.  EMPLOYEES  SEEKING  ReEpREss
 THROUGH  Law  Courts

 #1924,  Shri  Raghuramalah:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  rule  deter-
 ring  Government  employees  from  ap-
 proaching  courts  for  the  redress  of
 their  grievances;

 (b)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  obser-
 vations  of  a  judge  of  the  Circuit  Court
 of  the  Punjab  High  Court  in  a  recent
 case  relating  to  the  Posts  and  Tele-
 graphs  Department,  in  this  connection;
 and

 (c)  if  so,  whether  Government  pro-
 pose  to  issue  any  fresh  instructions  to
 the  heads  of  departments  in  the  light
 of  the  judge’s  remarks?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  There  is  no  such
 rule.  Some  instructions  for  the  gui-
 dance  of  Government  servants  in  the
 matter  were,  however,  issued  in  the
 Ministry  of  Home  Affairs  Office  Memo-
 randum  No.  25/52/52-Ests.  dated  the
 llth  October  4952  copy  of  which  is
 laid  on  the  Table.  [See  Appendix
 VIII,  annexure  No.  45.]

 (b)  Yes.
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 (c)  The  matter  is  under  considera-
 tion.

 Shri  Raghuramaiah:  The  office  me-
 morandum  requires  that  a  government
 servant  must  first  exhaust  the  normal
 official  channels  of  redress.  Is  there
 any  other  instruction  or  rule  which

 prohibits  or  deters  a  government  ser-
 vant  from  approaching  courts  for  the
 redress  of  his  grtevances  in  appro-
 priate  cases  even  after  the  normal
 official  channels  are  resorted  to?

 Skri  Datar:  There  is  no  other  rule
 at  all.  All  that  was  held  objectionable
 by  the  High  Court  was  certain  expres-
 sions  which  stated  that  in  case  a  perti-
 cular  civil  litigation  failed,  Govern-
 ment  will  take  due  notice  of  the  ques-
 tion  as  to  whether  it  was  a  frivolous
 application.  That  was  keld  by  the
 High  Court  to  constitute  a  contempt  of

 court,  and  Government  are  considering
 what  steps  should  be  taken  in  the  light
 of  the  High  Court's  ruling.

 Shri  Raghuramaiah:  The  judgment
 of  the  High  Court  makes  it  appear
 that  the  instruction  contained  in  the
 office  memorandum  amounts  to  a
 contempt  of  court.  This  raises  a  mat-
 ter  of  constitutional  importance.  In
 view  of  the  importance  of  the  question,
 may  I  know  whether  Government  con-
 sider  the  propriety  of  requesting  the
 President  to  refer  the  issue  under
 article  43  of  the  Constitution?

 Shri  Datar:  Government  are  consi-
 dering  this  very  matter  on  the  lines
 suggested  by  the  hon.  Member.  The
 High  Court  judgment  was  that  these
 expressions  were  held  to  constitute  an
 infringement  of  the  fundamental  rights
 of  the  citizens  and,  therefore,  might
 constitute  a  threat.  Government  are
 considering  -the  matter  on  the  lines.
 very  carefully  suggested  by  the  hon.
 Member.

 Kumari  Annie  Mascarene:  May  I
 know  in  how  many  cases  the  judicial
 decision  went  against  the  departmenta]
 decision?

 Shri  Datar:  There  are
 few  cases  of  that  nature.

 extremely
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 Shri  U.  M.  Trivedi:  How  many  rail-
 way  employees  were  dismissed  from
 the  Western  Railway  for  having  ap-
 proached  the  courts?

 Shri  Datar:  I  cannot  answer  this
 question,  Sir.

 Shri  Punaoose:  The  circular  dis-
 courages  government  employees  from
 making  representations  to  Members  of
 Parliament.  May  I  know  whether,
 after  the  normal  official  channel  is
 ‘exhausted,  they  are  allowed  to  do  so?

 Shri  Datar:  That  is  again  a  questien
 which  does  not  actually  relate  to  going
 to  courts  of  law.  The  question  §  that
 the  hon,  Member  has  raised  has  been
 answered  on  the  floor  of  the  House
 already.

 SMUGGLING

 #1926,  Shri  Natawadkar:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  value  of  smuggled
 goods  seized  so  far  by  the  preventive
 check-posts  on  the  borders  of  Portu-
 guese  settlements  in  India  during
 1953-54;  and

 (b)  whether  any
 punished?

 smugglers  were

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B.  R.  Bha-
 gat):  (a)  The  total  value  of  smuggled
 g0ods  seized  at  the  check-posts  ™  the
 borders  of  Portuguese  Settlements  in
 India  is  Rs,  5,43,590  approximately  for
 the  ten  months  ending  January  1954.

 (b)  Yes,  the  total  number  of  smug-
 glers  proceeded  against  during  the  year
 1953-54  (upto  January  954)  depart-
 mentally  was  ‘1,124  and  in  court  of
 Law,  2.

 Shri  Natawadkar:  May  I  know  the
 names  of  some  important  articles  smug-
 gled  and  whether  it  is  a  fact  that  large
 quantities  of  foreign  liquor  were  also
 smuggled  into  the  neighbouring  State
 of  Bombay?

 Shri  B.  R.  Bhagat:  The  articles
 smuggled  are  gold,  playing  cards,
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 fountain  pens,  cloth,  watches,  ciga-
 rettes  etc.  Foreign  liquor  is  also  one
 of  the  articles.

 aft  रघुनाथ  सिंह  :  सोने  की  तादाद  हम

 जान  सकते  हे  ?

 श्री  बो०  आर०  भगत  :  इस  वक्‍त  तो

 तादाद  नहीं  है  ।  इसकी  सूचना  कई  बार  सदन

 में  दी  जा  चुकी  है।  और  अगर  मेम्बर  साहिब

 फिर  अलग  प्रश्न  करें  तो  दी  जा  सकती  हैं

 UPLIFT,  OF  TRIBALS  IN  MADHYA  BHARAT

 #1927.  Shri  Damar:  Will  the  Minis-
 ter  of  States  be  pleased  to  state:

 (a)  the  amount  allotted  by  the
 Central  Government’  for  the  uplift  of
 the  Scheduled  Tribes  and  the  ex-Cri-
 minal  Tribes  in  Madhya  Bharat  for
 1954-55;  and

 (b)  the  heads  under  which  the  sum
 alletted  for  1953-54  was  utilized  by
 the  Government  of  Madhya  Bharat
 for  the  betterment  of  the  Scheduled
 Tribes?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  Rs.  0  lakhs  for  the
 welfare  of  Scheduled  Tribes  and
 Development  of  Scheduled  areas  and
 Rs.  °5  lakhs  for  the  welfare  of  ex-
 Criminal  Tribes.  The  amounts  allot-
 ted  are,  however,  tentative  and  will
 be  finalised  on  the  receipt  of  detailed
 schemes  from  the  State  Government.

 (b)  I.  Productive  Schemes.

 2.  Schemes  for  Educational  Advance-
 ment.

 3.  Schemes  for  Public  Health,  Anti-

 Malaria  Activities.

 4.  Schemes  for  Village  Roads.

 5.  Other  Schemes.

 शनी  डामर  :  केन्द्र  से  दी  गई  बम  से

 आदिवासियों  की  भलाई  के  लिये  मध्य  भारत

 सरकार  ने  ऐसे  कौन  कौन  से  कार्य  किये  हैं,

 जिन  को  केन्द्रीय  सरकार  प्रमाणित  कर

 सकती  है  ?
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 Shri  Datar:  We  have  pointed  out
 the  broad  heads  under  which  the
 amounts  are  to  be  spent.  The  details
 are  with  the  State  Governments.

 श्री  डामर  :  क्‍या  यह  बात  सही  हैं  कि
 केन्द्र  से  दी  जाने  वाली  गर्म  मुनासिब  ढंग  से

 आदिवासियों  के  उत्कर्ष  की  दृष्टि  से  पल्‍ले

 नहीं  पड़ती  है  ?

 Shri  Datar:  Government  are  fully
 aware  that  these  amounts  are  spent
 in  the  interest  of  the  Adivasis.

 Shri  N.  L.  Joshi:  May  I  know.  the
 actual  amount  spent  by  the  Madhya
 Bharat  Government  so  far?

 Shri  Datar:  The  question  related  to
 the  amount  allotted  during  the  year
 1954-55,  Last  year  Rs.  7  lakhs  had
 been  given.

 at  कासर:  में  जान  सकता  हूं  कि  क्‍या

 मध्य  भारत  सरकार  राज्य  में  सलाहकार  क

 पद  पुनर्जीवित  करना  चाहती  है  ?  यदि  a
 '

 बात  सही  है  तो  एसा  क्यों  किया  जा  रहा  है

 Mr.  Speaker:  Is  it  a  fact  that  the
 Madhya  Bharat  Government  wants  to
 have  an  Adviser;  if  so,  why?

 Shri  Datar:  I  am  not  aware  of  the
 fact  that  Madhya  Bharat  is  appoint-
 ing  an  Adviser.  At  best,  it  is  their
 concern,

 st  राधेलाल  व्यास  :  में  यह  जानता

 चाहता  हूं  कि  मध्य  भारत  गवर्नमेंट  ने  इन
 कामों  के  लिये  अब  तक  कितने  रुपये  की

 मांग  की  थी,  जिस  में  से  कि  केन्द्रीय  सरकार

 ने  इतने  रुपये  देने  का  विचार  किया  है  ?

 Sbri  Datar:  These  are  the  sums
 which  the  Government  of  India  have
 set  down  as  ceilings.  and  in  the
 ordinary  course,  the  Government  of
 India  would  not  go  above  these  ceilings.
 If  the  schemes  are  found  to  be  below
 par,  then  the  amount  would  be  reduc-

 ed.
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 AIR  CRASHES

 ©1928.  Shri  Suriya  Prasad:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  air  crashes  in
 which  Defence  Aircraft  were  involved
 since  1953;  and

 (b)  the  number  of  lives  lost?

 The  Minister  of  Defence  Organisa-
 tio  (Shri  Tyagi):  (a)  and  (b).  It
 will  not  be  in  the  public  interest  to

 give  out  this  information.

 I  would  invite  the  attention  of  the
 hon,  Member  to  the  answer  given  by
 me  to  a  supplementary  question  which
 arose  out  of  Starred  Question  No.  276,
 asked  in  the  House  on  the  23rd  Feb-
 ruary,  1954,  wherein  I  stated  that  the
 rate  of  accidents  in  the  Indian  Air
 Force  is  gradually  decreasing  and  sup-
 plied  data  of  the  accident  rate  in  the
 LA.F.  for  the  last  4  years  in  compari-
 son  with  that  in  one  of  the  major  air
 powers.

 I  would  also  like  to  assure  the  hon.
 Member  that  Government  are  not
 complacent,  but  are  constantly  en-
 deavouring  to  reduce  the  incidence  of

 'LA.F.  accidents  by  providing  as  far
 as  possible,  suitable  modern  aircraft,
 sound  maintenance  organisation  and
 good  flying  training  and  supervision.
 In  every  case  of  a  fatal  accident,  or
 any  other  accident  requiring  examina-
 tion,  an  expert  Service  Court  of  Inquiry
 is  held  immediately  to  assess  the  causes
 and  remedial  action  is  taken  promptly
 to  avoid  recurrence  of  similar  acci-
 dents.

 Shri  १.  N.  Singh:  May  I  know  whe-
 ther  the  recommendations  of  the
 various  enquiries  held  in  connection
 with  these  accidents  have  been  fully
 implemented  or  there  are  certain  re-
 commendations  which  Government  are
 unable  to  impelment  for  one  reason
 or  another?

 Shri  Tyagi:  There  should  have  been
 many  courts  of  enquiry  in  this  con-
 mection  and  their  recommendations
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 would  have  varied  from  court  of  en-
 quiry  to  court  of  enquiry.  it  would
 be  difficult  for  me  to  say  whether  all
 the  recommendations  have  been  imple-
 mented.  But  whenever  things  useful
 are  pointed  out  by  them,  action  is
 immediately  taken  to  implement  them.

 Shri  Velayudhan:  The  hon.  Minister
 ssid  that  the  number  of  air  crashes  has
 w  be  kept  confidential.  But  is  it  not
 a  fact  that  whenever  these  accidents
 take  place,  reports  are  published  in
 the  Press  and  sometimes  the  Ministers
 send  condolence  messages  to  the  bereav-
 ed  persons’  families?

 Shri  Tyagi:  As  soon  as  an  accident
 takes  place,  information  of  it  is  sent  to
 the  family  of  the  person  involved.  As
 regards  the  ratio,  I  may  inform  the
 House  that  there  has  been  a  decrease
 in  the  rate  of  accidents.  While  in
 949  the  rate  was  28  per  ten  thousand
 hours  in  953  the  rate  has  been  reduc-
 ed  to  °4  per  ten  thousand  hours.

 Derence  ScieNCE  SERVICE
 *1929,  Sardar  Hukam_  Singh:  Will

 the  Minister  of  Defence  be  pleased  te
 state:

 (a)  whether  the  Defence
 Service  has  been  set  up;

 Science

 (b)  if  so,  when;  and

 (c)  what  is  the  present  strength  of
 the  scientists  in  the  organisation?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  and  (b).  The

 Defence  Science  Organisation  in  the
 Ministry  of  Defence  has  been  in  exis-
 tence  since  948  and  there  are  scien-
 tists  working  in  the  Organisation.  A
 Defence  Science  Service  for  scientiflc
 posts  in  the  Ministry  of  Defence  and
 the  three  Services  is  in  the  process  of
 constitution.  The  Rules  have  been
 published  and  applications  and  names
 of  eligible  persons  are  being  collected.
 It  is  hoped  to  make  the  selections  very
 shortly.

 (c)  The  Defence  Science  Organisa-
 tion  has  on  its  strength  20  Senior
 Scientists  and  25  Junior  Scientists,
 besides  the  Scientific  Adviser  and  the
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 Deputy  Chief  and  Principal  Scientific
 Officers.

 Sardar  Hukam  Singh:  May  I  know
 whevher  it  is  proposed  to  maintain  any
 proportion  of  civilian  scientists  as
 against  Service  scientists,  when  this
 service  is  set  up?

 Shri  Tyagi:  No  proportion  has  yet
 been  fixed  about  it.  Primarily  the
 service  will  be  composed  of  the  civilian
 scientists.  Other  scientists  who  are
 engaged  in  the  three  services  will  also
 be  taken  in.  But  the  civilian  scien-
 tists  are  the  nucleus  of  this  organisa-
 tion.

 Sardar  Hukam  Singh:  May  I  know
 whether  any  new  aspects  of  defence
 science  were  undertaken  for  research
 by  this  Organisation  during  19537

 Shri  Tyagi:  I  will  have  to  survey  a
 very  vast  field  in  reply  to  this  question.
 I  would  like  the  hon.  Member  to  give
 me  notice  of  a  fresh  question.

 Shri  Meghnad  Saha:  Are  there  any
 plans  for  a  Defence  Science  Labora-
 tory?

 The  Prime  Minister  (Shri  Jawaharial
 Nehru):  There  is  no  separate  iabora-
 tory,  but  there  is  a  large  section  of
 the  National  Physical  Laboratory  which
 is  under  the  control  of  the  Defence
 Ministry.

 Shri  Meghnad  Saha:  Is  the  hon.
 Prime  Minister  aware  that  the  portion
 of  the  National  Physical  Laboratory
 which  has  been  set  apart  is  quite  inade-
 quate  for  the  purpose  of  a  properly
 organised  defence  science  laboratory?

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  is  more  an  expert  than  I  am
 in  thig  matter.  It  just  depends  on
 how  we  measure  these  things.  Na-
 turally,  from  the  point  of  view  of  the
 hon.  Member  having  everything  first-
 rate,  it  may  not  come  up  to  the  mark.

 Shri  हैं,  M.  Lingam:  May  I  know
 whether  exchange  of  views  and  results
 of  research  is  taking  place  among  the
 defence  science  organisations  of  the
 various  Commonwealth  countries  and
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 if  so,  whether  India  is  taking  the  fullest
 advantage  of  such  exchanges?

 Shri  Jawaharlal  Nehru:  Yes,  there
 are  occasional  conferences.  Apart
 from  that  we  had  visits  from  distin-
 gushed  scientists  whom  we  have  con-
 sulted  in  this  matter.

 CHILDREN’s  AID  SOCIETIES
 *93l.  Shri  S.  C.  Samanta:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  names  of  States  including
 the  Centrally  Administered  Areas  in
 which  Children’s  Aid  Societies  are
 functioning  at  present;  and

 (b)  how  much  financial  aid  was
 given  to  these  Societies  in  the  years
 950  to  1953?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  and  (b).  Information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  House.

 Shri  S.  C.  Samanta:  May  I  know
 the  activities  and  functions  of  these
 societies?

 Dr.  M.  M.  Das:  Their  functions  are
 to  care  for,  protect,  give  training  and
 education  to  the  neglected  and  delin-
 quent  children.

 Shri  Ss.  0.  Samanta:  May  I  know  whe-
 ther  these  societies  are  official  or  non-
 official  bodies;  if  they  are  non-official,
 whether  they  have  been  given  any  aid?

 Dr,  M.  M.  Das:  Most  of  these  socie-
 ties  are  managed  non-officially  but  one
 such  non-official  society  in  Delhi  was
 taken  over  by  the  Delhi  State  Gov-
 ernment  in  95i  and  since  that  time  it
 has  been  maintained  by  the  Delhi  State
 Government.

 Shri  S.  0.  Samanta:  In  answering  a
 question  in  950  by  Lala  Raj  Kanwar,
 the  hon.  Minister  said  that  informa-
 mation  will  be  collected.  May  I  know
 whether  that  information  has  been  col-
 lected  or  fresh  collection  is  going  on?

 Dr.  M.  M.  Das:  If  an  undertaking
 was  given  to  this  House,  that  informa-
 tion  would  be  collected;  it  must  have

 20  APRIL  954  Oral  Answers  2I40

 been  collected  and  placed  on  the  Table
 of  the  House.

 Dr.  Rama  Rao:  In  the  Centrally  ad-
 ministered  areas,  how  many  orphanuges
 are  run  by  these  societies  and  by  the
 Government?

 Dr.  M.  M.  Das:  That  information
 may  also  be  collected  now.

 Low  GRADE  MANGANESE  ORg
 #1932,  Shri  P.  0,  Bose:  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to
 State:

 (a)  whether  any  attempt  has  been
 made  by  the  research  laboratories  to.
 utilise  the  low  grade  manganese  ores;
 and

 (b)  if  so.  the  results  thereof?

 The  Deputy  Minister  of  Natural
 Resources  ang  Scientific  Research
 (Shri  K,  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  The  Indian  Bureau  of  Mires  in
 collaboration  ‘with  the  National  Metal-
 lurgical  Laboratory  carried  out  certain
 investigations  on  the  beneficiation  of
 low  grade  manganese  ores’  with  a
 view  to  their  proper  utilisation.  The
 results  obtained  so  far  are  promising.
 Further  research  in  this  direction  is
 being  continued.

 Shri  P.  C.  Bose:  May  I  know  the
 tetal  stock  of  such  ores  now  lying  in
 India?

 Shri  K.  0.  Malaviya:  There  is  an
 enormous  stock,  no  doubt,  I  am  unable
 to  give  the  exact  figures  just  now.

 GRANTS  TO  CALCUTTA  UNIVERSITY

 #1933.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Education  be
 pleased  to  state  how  much  grant  has
 been  given  to  the  Calcutta  University
 in  1953-54  to  develop  research  equip-
 ment,  libraries,  buildings  and  staff  and
 for  what  schemes?

 The  Parliamentary  Secretary  te  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 A  statement  giving  the  required  infor-
 mation  is  placed  on  the  Table  of  the
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 House.  [See  Appendix  VIII,  annexure
 No.  46.)

 Shrimati  Renu  Chakravartty:  Since
 these  grants  were  given,  what  has
 been  the  increase  in  the  in-take  of
 students  by  the  Calcutta  University

 under  these  departments?

 Dr.  M.  M.  Das:  It  is—I  am  speaking
 from  memory  and  I  cannot  commit

 myself—47  per  cent.  increase  in  gene-
 ral.

 Shrimati  Renu  Chakravartty:  May  I
 know  how  many  have  finished  their
 research  since  the  scheme  started--
 since  ‘1947-48?

 Dr.  M.  M.  Das:  That  figure  is  not  at

 present  with  me.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  one  of  the  reasons
 for  granting  these  liberal  grants  has
 been  to  ensure  a  steady  flow  of  train-
 ed  research  workers  for  the  national
 laboratories,  may  I  know  how  rnany  of
 those  who  have  finished  their  cesearch
 have  been  absorbed  in  these  labora-

 tories?

 Dr,  M.  M.  Das:  That  is  altogether  a
 separate  question.  Stipends  are  given
 for  research  students;  that  has  no
 connection  with  the  grants  given  to  the
 University.

 Shri  D.  C.  Sharma:  May  I  know  if
 any  grant  has  been  given  to  the  Cal-
 cutta  University  for  upgrading  the
 salaries  of  the  teachers?

 Dr.  M.  M.  Das:  These  grants  have
 been  given  under  two  schemes:  one
 scheme  igs  to  develop  the  technological
 and  engineering  institutions  and  _  the
 other  scheme  is  for  the  development

 ef  scientific  and  technical  education  and
 research.  Another  amount  has  _  also
 been  given  for  non-technical  and  non-
 scientific  education  also.

 Shrimati  Renu  Chakravartty:  May  I
 know  if  it  is  the  policy  of  the  Gov-
 ernment  to  give  these  liberal  grants
 in  order  to  be  able  to  man  our  own
 laboratories  in  a  better  way  or  not?
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 Dr,  M.  M.  Das:  As  I  have  said,  the
 schemes  relate  to  development  of
 technological  and  engineering  institu-
 tions  in  this  country.  That  is  scheme
 No.  l;  scheme  No.  2  is  for  the  develop--
 ment  of  scientific  and  technical  educa-
 tion  and  research.  If  the  hon.  Mem-
 ber  thinks  that  this  will  surely  increase
 the  flow  of  Scholars  to  our  national
 laboratories  and  other  research  Jabo--
 ratories,  it  may  be  so.

 अनुसूचित  आदिम  जातियों  ओर

 अनुसूचित  जातियों  को  छात्रवृत्तियां
 १९३५. श्र  डामर  :  क्‍या  शिक्षा  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  केन्द्रीय

 सरकार  6  मध्य  भारत  की  अनुसूचित  आदिम

 जातियों,  अनुसूचित  जातियों  तथा  अन्य  पिछड़ी
 जातियों  के  छात्रों  को  शिक्षा  तथा  उच्च
 शिक्षा  के  लिये  अगस्त,  १९४७  से  अब

 तक  कुल  कितनी  राशि  छात्रवृत्तियों  के  रूप

 मेहंदी?
 The  Parliamentary  Secretary  to  the

 Minister  of  Education  (Dr.  M.  M.  Das):
 Rs.  80,254/-.

 शी  डामर  :  मध्य  भारत  में  कितने

 आदिवासी,  हरिजन  तथा  पिछड़ी  जाति  के

 विद्यार्थी  हें  जो  उच्च  शिक्षा  पा  रहे  हैं  ?

 Dr.  M.  M.  Das:  The  total  number  of
 stipends  that  has  been  given  to  the
 Scheduled  Castes,  Scheduled  Tribes  and
 backward  classes  by  the  Central  Gov-
 ernment  during  the  year  ‘1953-54  is
 sixty-nine.

 श्री  डामर  :  क्‍या  केंद्रीय  सरकार  आदि

 वासी  छात्रों  को  विदेशों  थे  शिक्षण  प्राप्त  करने

 के  लिए  भेजने  की  सामर्थ्य  रखती  है  ?

 Dr.  M.  M.  Das:  Recently,  Govern-
 ment  has  made  arrangements  for
 foreign  scholarships  being  given  to
 Scheduled  Castes,  Scheduled  Tribes.
 and  other  Backward  Classes  also.

 Shri  Nanadas:  May  I  know  the  pro-
 cedure  adopted  in  distributing  the
 scholarships  among  the  _  different
 States?
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 Dr.  M.  M.  Das:  It  is  according  to
 ‘the  population  of  the  respective  sec-
 tions—I  mean  the  Scheduled  Castes,

 -Scheduled  Tribes  and  Backward  Classes,
 It  is  on  the  population  basis.

 Deu  SpeciaL  Poiice  EsTaBLISHMENT

 #1936.  Shri  G.  L.  Chaudhary:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state  the  number  of  per-
 sons  belonging  to  Scheduled  Castes  in
 different  categories  of  the  Delhi  Special

 -Police  Establishment?

 The  Deputy  Minister  of  Home  Affairs
 ‘(Shri  Datar):  The  number  of  persons
 belonging  to  the  Scheduled  Castes  em-
 ployed  in  the  Delhi  Special  Police  Es-
 .tablishment  is  ten.

 शनी  जो०  एल०  चौधरी  :  क्‍या  यह  सही

 @  कि  रिजर्वेशन  फार  शिड्यूल्ड  कास्ट  के

 अनुसार  यह  संख्या  कम  है  ?

 Shri  Datar:  There  is  some  mis-
 .conception  regarding  the  scope  of  the
 personnel  of  the  Special  Police  Estab-
 lishment.  So  far  as  the  Police  Officers

 .are  concerned,  Government  of  India
 have  no  cadre;  they  borrow  officers
 from  the  States.  So  far  as  the  ad-
 ministrative  part  is  concerned,  we
 transfer  officers  and  government  ser-

 ‘vants  from  other  Departments  and
 Ministries.  So,  there  is  no  question
 .of  making  any  reservation  specially  for
 ‘the  Special  Police  Establishment.

 Shri  Nanadas:  May  I  know  how  many
 are  gazetted  officers  out  of  these  ten?

 Shri  Datar:  Out  of  these  ten  there
 are  no  gazetted  officers  borrowed  from
 the  States.

 “WELFARE  SERVICES  IN  MILITARY  HospITALs

 #1937.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Defence  be  pleased  to

 -state:

 (a)  the  total  amount  that  was  spent
 for  the  provision  of  welfare  services
 in  Military  Hospitals  for  the  benefit  of

 ‘the  sick  and  the  wounded  during  1953-
 B4:  and
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 (b)  what  contribution  was  made
 during  this  period  from  (i)  the  Flag
 Day  Fund,  (ii)  the  profits  of  the  can-
 teen  services,  (iii)  the  sale  of  articles
 prepared  by  patients  in  Military  Hos-
 pitals,  and  (iv)  other  donations  and
 collections  from  the  annual  welfare
 drive?

 The  Deputy  Minister  of  Defence  (Shri
 Satish  Chandra):  (a)  Rs.  74,092.

 (b)  (i)  Rs.  30,000/-.
 (ii)  Rs.  50,000/-.
 (iii)  Rs.  3,206/10/6.
 (iv)  Rs,  406/14/-.

 Sardar  Hukam  Singh:  Since  these
 services  were  taken  over  from  the
 Indian  Red  Cross’  Society,  do  they
 work  under  any  specific  Committee  ‘or
 are  run  by  the  Department?

 Shri  Satish  Chandra:  So  far  as  the
 persons  in  welfare  services  working  in
 Defence  hospitals  are  concerned,  the
 rules  and  regulations  were  laid  down

 by  the  Indian  Red  Cross  Society  and
 they  are  subject  to  the  Control  of  the
 Defence  Ministry.

 Sardar  Hukam  Singh:  Is  there  a
 Central  service  for  this  purpose,  or  has
 every  hospital  its  service  manned  by
 its  own  personnel?

 Shri  Satish  Chandra:  There  is  a
 sanctioned  strength  of  thirty-five  wel-
 fare  officers  who  are  appointed  cen-
 trally  by  a  board  of  management  con-
 sisting  of  the  DGAFMS,  a  Joint  Secre-
 tary  of  Ministry  of  Defence,  and  the
 Director,  Medical  Services,  etc.

 Sardar  Hukam  Singh:  Are  there  any
 non-official  organisations  whose  mem-
 bers  are  also  associated  with  this  Board
 or  it  is  only  an  official  one?

 Shri  Satish  Chandra:  I  will  vequire
 notice  for  that.  The  Board  however
 is  a  Central  organisation  working  under
 the  control  of  Defence  Ministry  and
 has  its  own  cadre  of  officers  who  work
 in  different  hospitals.  Their  terms  and
 conditions  of  Service  are  laid  down
 by  the  Indian  Red  Cross  Society.

 Sardar  Hukam  Singh:  Are  ad  hoc
 contributions  made  from  the  Flag  Day



 2745  Oral  Answers

 Fund  for  these  services  every  year  or
 is  any  percentage  fixed  which  is  turned

 out  of  the  collections?

 Shri  Satish  Chandra:  There  is  70
 fixed  percentage.  The  contributions
 are  made  according  to  the  need  and
 also  according  to  the  amount  collect-
 ed  for  the  Fund.

 BULLOCK-CaRT  WHEEL.  DESIGN

 *I809.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  refer
 to  the  answer  given  to  unstarred
 question  No.  307  asked  on  the  77
 August,  953  and  state:

 (a)  whether  a  suitable  design  for
 the  axle  system  of  bullock-cart  wheels
 has  been  finalised  at  the  Central  Road
 Research  Institute,  Delhi;

 (b)  what  are  its  special  features;  and

 (ec)  the  cost  as  compared  with  that
 ef  the  wheels  in  use  now?

 The.  Deputy  Minister  of  Natural
 Resources  ang  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)  No.  Sir,
 the  Central  Road  Research  Institute,
 Delhi  has  designed  a  ‘Wheel  Tester’,  a
 machine  for  investigating  the  properties
 and  utility  of  different  systems  of
 bullock-cart-wheel-axles

 (b)  and  (c).  Do  not  arise.

 Shri  8,  0.  Samanta:  May  I  know  the
 items  on  which  these  experiments  were
 carried  out?

 Shri  K.  9.  Malaviya:  The  object  with
 which  this  wheel  tester  has  been  manu-
 factured  according  to  the  design  of  the.
 Institute  is  to  investigate  the  proper-
 ties  and  the  utilities  of  the  different
 systems  of  bullock-cart  wheel  axles.
 Some  owners  of  the  patents  concerning
 new  designs  of  bullock-cart  wheel  axles
 have  been  promised  the  test  of  their
 patents,  and  the  owners  have  been
 asked  to  supply  the  specimens  for  test
 in  the  laboratories.  That  is  all  that
 these  wheel  testers  are  doing.
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 Shri  S.  C.  Samanta:  May  I  enquire
 whether  the  ball-bearing  system  was
 tried?

 Shri  K.  D.  Malaviya:  I  am  not  aware
 ot  it.

 “Shri  N.  L.  Joshi:  May  I  know  whe--
 ther  these  carts  can  be  used  on  the
 village  roads?

 Shri  K,  D.  Malaviya:  Yes,  these  carts
 are  being  mostly  used  on  the  village
 roads.

 Shri  S.  C.  Samanta:  May  I  know
 whether  this  Institute  has  given  any
 decision  that  rubber  tyre  will  be  most
 suitable  for  the  roads?

 Shri  K.  D.  Malaviya:  Generally  it  is.
 believed  that  rubber  tyres  are  much
 better  than  the  existing  wheels  for:
 rural  roads.  But  the  Research  Insti-

 tute  has  not  given  any  specific  advice,
 so  far  as  I  am  aware.

 OFFICERS  SENT  ABROAD

 *I9l.  Shri  Sinhasan  Singh  (on  be-
 half  of  Shri  N.  Das):  Will  the
 Minister  of  Education  be  pleased  to.
 state:

 (a)  the  number  and  rank  of  Officers.
 who  were  sent  to  foreign  countries  by
 his  Ministry  on  Government  duty
 during  1953;

 (b)  the  purposes  for  which  they:
 were  sent;  and

 (c)  the  total  amount  of  expenditure:
 incurred  thereon?

 The  Parliamentary  Secretary  to  the:
 Minister  of  Education  (Dr.  M.  M.  Das)::
 (a)  None.

 (b)  and  (c).  Do  not  arise.

 Shri  Sinhasan  Singh:  Was  no  officer:
 sent  in  19537

 Dr.  M.  M.  Das:  In  the  year  953  no-
 officer  hag  been  sent.

 Shri  Sinhasan  Singh:  In  952  end!
 1951?

 Dr.  M.  M.  Das:  Sir,  the  question.
 relates  to  1953.
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 Sardar  A.  S.  Saigal:  Is  it  not  a  fact
 that  Dr.  Bhatnagar  and  three  others
 went  abroad  in  1953?

 Dr.  M.  M.  Das:  It  is  a  fact,  but  Dr.
 Bhatnagar  went  as  the  Secretary  of

 ‘the  Ministry  of  Natural  Resources  and
 ‘Scientific  Research,  not  as  an  officer
 of  the  Education  Ministry.  And  three
 other  officers  also  went  abroad,  but
 they  went  on  leave,  not  on  any  Gov-

 ‘ernment  business,

 Shri  Sinhasan  Singh:  Was  any  cul-
 ‘tural  delegation  sent  abroad  during
 ‘this  period  in  which  officers  also  were
 sent  along  with  them?

 Dr.  M.  M.  Das:  No  cultural  delega-
 ‘tion  has  been  sent  abroad  during  the
 -year  953  in  which  Government  offi-
 “cers  took  part.

 Shri  Punnoose:  Can  we  know  how
 ‘many  officers  abroad  have  been  puid
 for  in  1953?  It  is  said  that  we  have
 ‘not  sent  any  officer  during  1953,  but
 some  who  were  sent  in  95l  and  952
 ‘might  have  been  remaining.

 Dr.  M.  M.  Das:  It  is  not  possible  to
 give  a  full  answer,  but  we  have  recent-
 ly  transferred  three  of  our  officers  to
 our  Foreign  Embassies.  These  are,  one
 to  the  Indian  High  Commission  at
 ‘Nairobi,  another  tq  the  Embassy  of
 ‘India  at  Bonn,  and  the  third  to  the
 Education  Department  of  the  High
 ‘Commission  of  India,  London.

 PRIVATE  BANKERS

 #1930.  Shri  Sinhasan  Singh  (on  be-
 ‘half  of  Shri  S.  N.  Das):  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether,  and  if  so,  what  steps
 have  been  taken  or  are  proposed  to

 ‘be  taken  in  regard  to  the  extension  of
 the  provisions  of  the  Reserve  Bank  of
 India  Act,  relating  to  the  Scheduled
 Banks,  to  the  private  bankers;

 (b)  whether  the  Reserve  Bank  of
 India  has  recently  been  consulted  in
 this  matter;  and
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 (c)  if  so,  what  was  their  reaction  te
 the  proposal?

 The  Parliamentary  Secretary  tuo  the
 Minister  of  Finance  (Sbri  B.  R.  Bha-
 gat):  (a)  Presumably  the  hon,  Mem-
 ber  has  in  mind  the  provisions  of
 Sections  7  and  42  in  the  Reserve  Bank
 of  India  Act.  It  is  also  assumed  that
 the  term  “private  bankers”  is  intended
 ६0  mean  “indigenous  bankers”  who  are
 not  registered  as  joint  stock  banks  and
 are  not  therefore  scheduled  or  non-
 scheduled  banks.  Attempts  have  been
 made  from  time  to  time  in  the  past
 to  link  the  indigenous  bankers  with
 the  Reserve  Bank  of  India  and  to
 enable  them  to  become  eligible  for
 advances  from  the  Bank  but  it  has
 not  so  far  been  possible  to  integrate
 them  into  the  banking  system  mainly
 because  of  the  reluctance  of  the  in-
 digenous  bankers  to  shed  their  non-
 banking  activities.

 (b)  Yes,  Sir.

 (c)  The  Reserve  Bank  has_  pointed
 out  that  for  a  proper  study  of  the
 question  full  information  about  these
 indigenous  bankers  has  to  be  collected
 through  a  comprehensive  factual  sur-
 vey.  One  of  the  objects  of  the  Rural
 Credit  Survey  which  has  been  conduct-
 ed  under  the  auspices  of  the  Reserve
 Bank  was  to  ascertain  the  position
 which  the  indigenous  bankers  in  diffe-
 rent  parts  of  the  country  occupied  in
 the  credit  structure,  their  business
 methods,  their  financial  resources,  their
 scale  of  operations,  etc.,  with  special
 reference  to  the  role  played  by  them
 in  financing  agriculture.  Further  con-
 sideration  of  the  matter  must  await
 the  Report  on  that  Survey.

 Shri  Sinhasan  Simgh:  As  a  result  of
 this  survey  are  Government  contem-
 plating  to  establish  any  agricultural
 plan  to  help  agriculturists  in  getting
 cheap  credit?

 Shri  8,  R.  Bhagat:  I  think  this  ques-
 tion  is  also  linked  with  the  report  of
 the  Survey.  The  Rural  Credit  Survey
 hag  also  gone  into  this.
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 Shri  Sinhasan  Singh:  In  view  of  the
 Grow  More  Food  campaign,  have  Gov-
 ernment  so  far  considered  any  means
 by  which  to  provide  cheap  credit  for
 the  agricultural  people,  by  advancing
 money  at  cheap  rates  to  the  co-opera-
 tive  banks  so  that  the  money  may  be
 advanced  by  them  in  turn  to  the
 agriculturists?

 Shri  B.  R.  Bhagat:  During  these  few
 years  the  Rural  Finance  side  of  the
 Reserve  Bank  has  expanded,  and  the
 Reserve  Bank  has  advanced  !oans  to
 various  co-operative  banks.  But,  as  I
 stated,  as  the  matter  is  very  important,
 the  Reserve  Bank  considered  that  they
 must  have  factual  information  about
 rural  finance  in  the  whole  country.

 And  with  that  purpose  in  view  the
 Rural  Credit  Survey  was  undertaken.
 The  Report  will  be  out  very  soon,  and
 the  subsequent  things  will  be  done
 after  that.

 Shri  Sinhasan  Singh:  Is  it  not  a  fact
 that  these  co-operative  banks  advance
 money  to  the  agriculturists  at  the  rate
 of  9  per  cent.;  and,  this  rate  being  too
 high,  have  Government  not  taken  any
 Steps  to  decrease  the  rates?

 Shri  B.  R.  Bhagat:  Complaints  from
 various  States  as  to  the  high  rate  of
 interest  charged  by  the  various  co-
 operative  banks  had  been  received.
 The  Reserve  Bank  went  into  this  ques-
 tion,  and  they  have  been  able  to  bring
 down  the  rates  in  various  States.  But
 there  was  this  difficulty  that  in  res-
 pect  of  the  co-operative  banks  enly  a
 part  of  their  finance  is  met  by  the
 advances  made  by  the  Reserve  Bank:
 they  raise  further  finances  from  other

 sources  on  higher  rates  of  interest.
 Considering  all  these  the  Reserve  Bank
 has  been  able  to  reduce  the  rates  in
 quite  a  number  of  States.

 U.P.S.C.

 #1938,  Shri  Sinhasan  Singh  (on  be-
 half  of  Shri  N.  Das):  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have  pre-
 pared  revised  regulations  as  regards
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 matters  and  cases  in  which  the  U.P.
 S.C.  need  not  be  consulted  as  envisaged
 in  proviso  to  Clause  (3)  of  Article  320
 of  the  Constitution;  and

 (b)  if  so,  when  the  revised  reguia-
 tions  are  likely  to  be’  laid  before
 Parliament?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  and  (b).  A_  preli-
 minary  draft  of  the  revised  regulations
 was  prepared  in  consultation  with  the
 Commission.  The  further  points  aris-
 ing  therefrom  are  now  being  examined.
 The  regulations  are  expected  to  be
 finalised  very  shortly.  Thereafter,  they
 will  be  laid  before  Parliament  as  re-
 quired  by  Article  320.

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  names  of  officers  who  are
 appointed  on  special  duty  are  also  sent
 to  the  U.P.S.C.  for  approval?

 Shri  Datar:  I  cannot  point  out  the
 exact  stage  at  which  this  finalisation
 is  at  present  pending,  but  I  may  assure
 the  House  that  the  matter  is  in  its  last
 stages  and  before  long  we  will  be  in
 a  position  to  lay  the  regulations  before
 the  Parliament.

 Mr.  Speaker:  I  think  the  question
 was,  whether  the  officers  appointed  for
 the  purpose  were  those  selected  by  the
 Union  Public  Service  Commission.

 Shri  Datar:  I  am  not  aware  whether
 the  particular  officers  who  were  ap-
 pointed  to  make  the  preliminary  sur-
 vey  were  appointed  with  the  concur-
 rence  of  the  U-P.S.C.,  but  I  may  point
 out  that  the  draft  was  placed  before
 them,  their  views  obtained  and  as
 large  a  measure  of  respect  given  to
 those  views  as  possible.

 Shri  Sinhasan  Singh:  Is  it  not  a  fact
 that  several  officers  who  had  retired
 have  been  re-appointed  without  their
 cases  being  referred  to  the  U.P.S.C.  or
 their  past  records  having  been  gone
 into?
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 Shri  Datar:  That  does  not  arise  out
 of  this  question,  and  the  question  re-
 garding  re-employment  or  appointment
 after  superannuation  has  been  answered
 before  in  this  very  House.

 Shri  Raghuramajah:  May  I  know
 whether  it  is  the  intention  of  the  Gov-
 ernment  to  finalise  and  place  the  regu-
 lations  before  the  House  within  this
 Session,  because  under  article  320,
 clause  (5),  opportunity  must  te  given
 to  the  House  to  make  any  amendment
 during  the  Session  in  which  it  is  laid
 on  the  Table  of  the  House?

 Shri  Datar:  I  cannot  promise  to  lay
 them  during  this  Session,  but  we  shall
 ‘try  our  best  lo  Jay  them  at  least  during
 the  next  Session  of  the  Parliament.

 Shri  Dabhi:  May  I  know  the  reason
 why  the  Government  does  not  consult
 the  U.P.S.C.  in  certain  matters?

 Shri  Datar:  It  is  not  a  question  of
 Government  not  wanting  to  consult  the
 U.P.S.C.  There  are  certain  matters  in
 which  Government  take  a  decision  in
 joint  consultation  with  the  U.P.S.C.
 because  in  such  cases  the  Government
 fee]  that  they  should  have  a  greater
 voice  so  far  as  the  selection  of  the
 personnel  is  concerned.

 Pandit  0.  N..  Malvtya:  May  I  know
 if  it  is  a  fact  that  these  rules  are
 under  consideration  of  the  Ministry  for
 the  last  four  years?

 Shri  Datar:  They  are  not  under
 consideration  of  the  Government  for

 R
 dpe

 last  four  years.  In  fact,  the
 Constitution  itself  is  only  four  years

 old.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Vil  LAGEUPLIFI  COMMITTEE  (MANIPUR)
 #1914,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  States  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Chasat  Line  Village  Uplift  Committee
 (Manipur)  in  1954;

 (b)  if  so,  the  demands  that  have
 been  put  forward  by  them;  and
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 (c)  what  steps  have  been  taken  so
 far  to  meet  the  demands?

 The  Minister  of  Home  Affairs  and
 States  (Dr,  Katju):  (a)  Yes.

 (b)  The  demands  are  regarding  the
 construction  of  a  road  and  bridges  and
 the  opening  of  Primary  Schools  and
 Dispensaries.

 (c)  The  demands  made  are  under
 the  consideration  of  the  State  Govern-
 ment,

 EXEMPTIONS  FROM  INCOME-TAX

 *9l7,  Shri  Viswanatha  Reddy:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  income
 received  by  the  Managerial  staff  of  a
 commercial  establishment,  by  way  of
 bonus,  is  exempted  from  taxation:

 (b)  whether  there  are  any  special
 rules  prescribing  the  circumstances
 under  which  such  exemptions  can  be
 allowed;  and

 (c)  whether  there  have  been  instanc-
 es  of  abuse  of  this  provision?

 The  Deputy  Minister  of  Finance
 (Shri  M.  0.  Shah):  (a)  Yes.  if  certain
 conditions  are  satisfied.

 (b)  Yes.  The  late  Finance  Depart-
 ment  Notification  No.  878-F,  dated  the
 2lst  March,  922  as  amended  by  Notifi-
 cation  No.  8.  dated  the  24th  March
 928  prescribes  the  conditions  for  ex-
 emption,

 (c)  Yes.

 BOUNDARY  DISPUTES

 #1919.  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  in-
 vited  the  representatives  «sf  the
 Andhra,  Madras  and  Mysore  Govern-
 ments  for  a  joint  conference  in  New
 Delhi  to  discuss  matters  connected
 with  boundary  disputes  common  _  to
 the  three  States;  and

 (b)  if  so.  when  this  conference  ts
 scheduled  to  be  held?
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 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).  I
 would  invite  the  attention  of  the
 hon.  Member’  to  the  Prime  Minis-

 ter’s  statement  in  regard  to  the  sepa-
 ration  of  Andhra  made  on  the  25th
 March,  953  and  to  my  speeches  during
 the  passage  of  the  Andhra  State  Bill
 in  Parliament.  It  was  made  clear
 therein  that  the  scope  of  the  Boundary
 Commission  or  Commissions  referred  to
 in  the  Prime  Minister’s  statement
 would  be  restricted  to  minor  adjust-
 ments  of  the  common  boundaries  be-
 tween  Madras,  Andhra  and  Mysore.
 These  States  have  been  simply  inform-
 ed  that  an  Inter-State  Conference  will
 be  arranged  if  this  would  facilitate  the
 consideration  of  the  matters  and  ex-
 change  of  views.

 REQUISITIONED  LAND

 *92l.  Shri  B.  8.  Murthy:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  any  representation  has
 been  received  from  the  owners  of  the
 land  requisitioned  by  Government  for
 the  project  “Ammunition  Depot,
 Gummidipundi”;

 (b)  the  nature  of  the  representa-
 tion;

 (c)  the  extent  of  land  requisitioned
 by  the  military  authorities  and  the
 date  of  requisition;  and

 (d)  the  area  actually  utilised?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  Yes.

 (b)  For  release  or  acquisition  of
 lands  and  enhancement  of  compensa-
 tion,

 (c)  Acquired:  Nil.

 Requisitioned:  5959°62  acres  in  April
 944  out  of  which  355°52  acres  were

 released  in  1953,

 (d)  The  entire  area  of  4604:l  acres
 which  remains  under  requisition  is  be-

 ing  used  by  the  military.
 99  PSD
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 GRANTS  FOR  DEVELOPMENT  OF  NEW
 CAPITALS

 #1922,  Shri  P.  Ramaswamy:  (a)
 Will  the  Minister  of  Fimance  be  pleas-
 ed  to  state  whether  Government  are
 giving  any  grants  for  development  of
 new  capitals  for  State  Governments?

 (b)  What  are  the  States  to  which
 these  grants  have  already  been  given
 and  of  what  amount?

 (c)  What  are  the  States  whose  re-
 quests  are  pending  and  for  what
 amounts?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  No,  Sir.

 (b)  Only  the  Orissa  Government
 were  given  grants  amounting  to  Rs.
 171-26  lakhs  towards  the  cost  of  cons-
 truction  of  their  capital  under  commit-
 ments  entered  into  in  946  and  earlier.

 (c)  A  request  from  the  Punjab  Gov-
 ernment  for  a  grant  of  Rs.  44  lakhs
 in  ‘1954-55  ig  pending  with  Govern-
 ment.

 ScHOOLS  FOR  NorrH  EAst  FRONTIER
 TRIBES

 #1925,  Th.  Lakshman  Singh  Charak:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 establish  schools  for  the  North-East
 Frontier  Tribes;  and

 (b)  if  so,  whether  Hindi  will  also
 be  taught  in  these  schools?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  Yes.

 (b)  Yes,  in  accordance  generally
 with  the  terms  of  the  resolution,  passed
 by  the  Central  Advisory  Board  of
 Education  on  the  Medium  of  Instruc-
 tion,  and  accepted  by  the  Government
 of  India.

 Miuttrary  LAND  IN  ANDHRA

 #1934,  Shri  B.  8.  Murthy:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  extent  of  military  land  lying
 waste  in  the  Andhra  State;
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 (b)  whether  the  Government  of
 India  have  any  scheme  to  dispose  of
 this  land;  and

 (c)  if  so,  the  nature  of  the  scheme?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  98-96  acres

 of  land  are  surplus  to  military  re-
 quirements,

 (b)  Yes,

 (c)  The  Government  of  India  (Minis-
 try  of  Defence)  have  decided  to  offer
 for  sale  all  lands  surplus  to  military  re-
 quirements  in  the  following  order  of
 priority:

 (i)  Other  Ministries  of  the  Gov-
 ernment  of  India.

 (ii)  State  Governments.
 (iil)  Local  Bodies.
 (iv)  Educational  Institutions.

 (v)  Ex-soldiers.
 (vi)  If  none  of  the  above-mention-

 ed  is  interested,  the  land  will
 be  disposed  of  799  public
 auction.

 Suicipe  tt  ORDNANCE  FAcToRY,  KANPUR

 412.  Shri  V.  P.  Nayar:  Will  the  Min-
 ister  of  Defence  be  pleased  to  state:

 (a)  whether  any  Court  of  Inquiry
 has  been  ordered  or  held  on  the  case
 of  suicide  in  the  Ordnance  Factory,
 Kanpur,  which  occurred  on  the  l3th
 March,  ‘1954;

 (b)  if  so,  what  are  its  findings;  and

 (c)  what  action,  if  any,  has  been
 taken  in  the  matter?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  No.

 (b)  Doeg  not  arise.

 (c)  Shri  Rangilal,  durwan,  who  com-
 mitted  suicide,  being  a  civilian,  the
 matter  had  to  be  reported  to  the
 Police  who,  efter  making  an  enquiry,
 stated  that  the  case  was  one  of  suicide.
 The  Superintendent,  Ordnance  Fac-
 tory,  Kanpur,  had  made  enquiries  of
 his  own  accord  and  found  that  Shri
 Rangilal  wad  no  known  trouble  but

 20  APRIL  3984  Written  Answers  2756

 had  been  having  many  prescriptions
 and  pamphlets  on  medicines  and  that
 hé  was  in  ‘indifferent  health’  generally.

 PAKISTAN  SECURITIES

 413,  Sardar  Hukam  Singh:  Wil!  the
 Minister  of  Finance  be  pleased  to
 state  the  amount  of  Pakistan  securi-
 ties  that  stood  enfaced  on  Indian  trea-
 suries  as  on  l8th  August,  1947,  30th
 June,  948  and  7th  September,  1949?

 The  Minister  of  Finance  (Shri
 C.  D.  Deshmukh):  Information  is  being
 collected  and  will  be  laid  on  the  Table
 when  available.

 NATIONAL  COMMISSION  FOR  UNESCO:

 4i4  Shrimati  Renu  Chakravartty:
 Dr.  Rama  Rae:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  main  recommendations  of
 the  first  conference  of  the  National
 Commission  for  UNESCO;  and

 (b)  by  what  date
 Le  :

 are  expect-
 ed  to  be  finalised  by  CO?

 The  Minister  of  Education  and  Na-
 tiiral  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  A  statement  is.
 placed  on  the  Table  of  the  House.  [See
 Appendix  VIII,  annexure  No.  47)

 (b)  The  Commission  has  made  re-
 commendations  to  the  Government  of
 India.  Those  recommendations  which
 are  of  general  application  and  are
 approved  by  the  Governnrent  of  {ndia

 will  be  submitted  for  consideration  to
 the  next  General  Conference  of
 UNESTO  in  November,  1934,

 NATIONAL  COMMISSION  FOR  UNESCO

 4I5  hbrimati  Renu  Chakravartty:
 V  Dr.  Rama  Rav:

 Will  the  Minister  of  Edueation  be
 pleased  to  state:

 (a)  the  names  of  members  and  as-
 sociate  members  of  the  permanent
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 National  Commission  for  UNESCO;
 and

 {b)  whether  they  get  any  remuner-
 ation  or  allowances?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  A  statement  is
 placed  on  the  Table  of  the  House.  [See
 Appendix  VIII,  annexure  No.  48.]

 (b)  No  remuneration  is  paid  to  Mem-
 bers  and  Associate  Members  of  the
 Commission.  Members  are,  however,
 paid  travelling  and  daily  allowances
 when  they  attend  the  meetings  of  the
 Commission.  Associate  Members  are
 not  paid  any  such  allowances.
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 Borper  Securiry  PATROL

 4i6.  Shri  K.  C,  Sodhia:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  give  any
 special  financial  help  to  the  border
 states  for  the  patrol  of  borders;  and

 (b)  if  so,  what  total  amount  has
 so  far  been  paid  and  to  which  States
 during  1953-547

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Financial  help

 is  being  given  to  the  States  of  Uttar
 Pradesh,  Punjab,  Himachal  Pradesh
 and  Rajasthan.

 (b)  The  exact  amount  for  953-5¢
 has  not  yet  been  decided
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  20th  April,  954

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock

 [Mr.  SPEAKER  in  the  Chair  ]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-05  aM.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENTS  SHOWING  ACTION  TAKEN  BY
 GOVERNMENT  ON  VARIOUS  ASSURANCES,

 PROMISES,  ETC.

 The  Minister  of  Parliamentary  Affa-
 irs  (Shri  Satya  Narayan  Siuha):  i  beg
 to  lay  on  the  Table  the  following  state-
 ments  showing  the  action  taken  by  the
 Government  on  various’  assurances,
 promises  and  undertakings  given  by
 Ministers  during  the  various  Sessions
 shown  against.  each:—

 dQ  Supplementary  Statement  No.
 IV:  Fifth  Session,  953  of  the  House  of
 the  People.  [See  Appendix  VII,  anne-

 xure  No.  78.)

 (2)  Supplementary  Statement  No.
 IX:  Fourth  Session,  953  of  the  House
 of  the  People.  [See  Appendix  VIII,
 annexure  No.  79.]
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 (3)  Supplementary  Statement  No.
 XIV:  Third  Session,  953  of  the  House
 of  the  People.  [See  Appendix  VIII,
 annexure  No.  80.]

 (4)  Supplementary  Statement  No.
 XV:  First  Session,  952  of  the  House
 of  the  People.  [See  Appendix  VIN,
 annexure  No.  81.)

 JOINT  COMMITTEE  ON  PAYMENT
 OF  SALARY  AND  ALLOWANCES  TO

 MEMBERS  OF  PARLIAMENT

 PRESENTATION  OF  SECOND  REPORT

 Shri  M.  A.  Ayyangar  (Tirupati):  I
 beg  to  present  the  Second  Report  of
 the  Joint  Committee  on  payment  of
 salary  and  allowances  to  Members  of
 Parliament.

 FINANCE  BILL—Contd.

 Mr.  Speaker:  The  House  will  now
 proceed  with  the  further  consideration
 of  the  following  Motion  moved  by  Shri
 C.  D.  Deshmukh:

 “That  the  Bill  to.  give  effect  to
 the  financial  proposals  of  the  Cen-
 tral  Government  for  the  financial
 year  1954-55,  be  taken  into  consi-
 deration.”

 Shri  Meghnad  Saha.

 Shri  Jhulan  Sinha  (Saran  North):
 Sir,  yesterday  I  was  still  speaking  when
 the  House  rose.
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 Mr.  Speaker:  I  do  not  know  why  this
 complaint  recurs.  My  record  shows  that
 the  hon.  Member  has  finished.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  As  a  matter  of  fact,  he  had
 finished.  The  hon.  Member  had  taken
 fifteen  minutes  and  I  said  in  the  end:

 “T  take  it  that  he  has  finished.”

 Mr.  Speaker:  Shri  Meghnad  Saha.

 Shri  M.  A.  Ayyangar  (Tirupati):  Sir,
 I  would  also  like  to  participate  in  the

 debate.

 Mr.  Speaker:  I  have  called  upon  Shri
 Meghnad  Saha  and  I  must  stick  to  the

 person  called.

 Shri  Meghnad  Saha  (Calcutta—North-
 West):  Sir,  I  wish  to  speak  on  this
 question  of  shortfall.  This  year  there
 has  been  a  shortfall  of  Rs.  5l  crores.
 I  beg  to  submit  that  this  does  not  reflect
 any  credit  on  the  Government.  The
 plans  have  been  matured  after  long
 labour  and  meditation,  and  where  we
 return  more  than  ten  per  cent.  of  the
 Budget  because  we  could  not  spend  it,
 it  is  an  indication  of  very  gross  ineffici-
 ency  on  the  part  of  the  Government.
 I  do  not  wish  to  enter  into  the  contro-
 versy  whether  this  is  due  to  overcontrol
 by  the  Finance  Ministry,  or,  as  the
 Finance  Minister  makes  out,  due  to
 administrative  inefficiency.  Let  them
 decide  it  among  themselves.  We  find
 that  out  of  a  Budget  of  Rs.  8  crores
 for  education,  Rs.  2  crores  cannot  be
 spent,  this  means  that  we  are  not  doing
 education  properly  in  this  country.
 When  we  find  that  for  rehabilitation,
 Rs.  4  crores  are  returned  out  of,  I  think,
 about  Rs.  28  crores,  it  means  that  per-
 sons  who  are  in  very  urgent  need  of
 rehabilitation  are  not  getting  proper
 attention  and  many  of  them  have  to
 wait  in  vain  for  grants  being  given  to
 them  so  that  they  can  _  rehabilitate
 themselves.  I  hore  that  in  future
 there  will  be  no  shortfalls.  Plans  should
 be  properly  drawn  up  and  I  hope  that
 the  Finggce  Ministry  will  not  exercise
 such  a  rigid  control  that  the  money
 cannot  be  spent.
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 The  Finance  Minister,  unfortunately,
 has  not  given  us  the  causes  of  short-
 falls;  why  the  money  could  not  have
 been  spent?  I  think  it  would  be  fair  to
 the  Members  to  know  why  the  money
 has  not  been  spent.  In  the  future  Bud-
 gets,  I  hope  that  this  will  be  done.

 Then  I  wish  to  speak  about  the  Plan.
 The  Plan  has  now  run  for  three  years. It  has  not  produced  any  appreciable
 change  in  the  per  capita  income.  I  think
 this  is  the  best  comment  which  one  can
 make  on  the  inefficiency  of  the  Plan.
 I  have  gone  into  these  matters  in  a
 booklet  ‘Re-thinking  of  our  future’  and

 I  might  give  just  a  summary  of  what
 I  have  said  there.  This  Plan  is  violating
 all  economic  laws,  which  like  the  laws
 of  gravitation  work  in  an  inexorable
 fashion.  Whether  you  like  it  or  not
 they  function  in  their  own  way.  I  am
 talking  of  the  Plan  independent  of  all
 ‘isms.  I  am  not  tied  to  communism  or
 capitalism  and  any  other  ‘ism.  Let  us
 see  how  this  Plan  has  violated  all  eco-
 nomic  laws.  First  of  all  this  Plan  has
 been  drawn  without  a  national  econo-
 mic  Budget.  Now,  what  is  the  national
 economic  Budget?  The  Finance  Minister
 gives  us  his  own  Budget  which  is  an
 indication  of  the  way  in  which  expendi-
 tures  thave  to.  be  carried  out  in  the
 current  year.  The  economic  Budget
 should  give  us  the  total  earnings  cf
 the  nation  in  the  different  sectors;  in
 agriculture,  in  industries  and  in  other
 lines.  If  we  have  got  this  economic
 budget  in  the  beginning  of  the  year,
 this  gives  us  an  indication  of  the  way
 in  which  we  have  to  draw  our  plans,
 for  the  coming  year.  We  have  to  know
 what  is  our  target;  what  has  been  the
 production  of  the  country  in  quantity
 as  well  as  in  money;  what  has  been  the
 production  in  power;  what  has  been
 the  production  in  agriculture;  what  has
 been  the  production  in  iron  and  steel
 and  other  important  industrial  commo-
 dities.  Unless  there  is  a  national  eco-
 nomic  budget,  no  plans  can  be  properly
 drawn  up  and  all  our  plans  become
 plans  in  vacuum.  This  has  been  admit-
 ted  by  .all  countries  which  have  taken
 to  national  planning;  planning  on  a
 national  scale.  Just  as  you  cannot  have
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 proper  air  transport  without  a  weather
 service,  you  cannot  have  planning  in
 the  proper  sense  unless  there  is  a  nat-
 ional  economic  budget  to  guide  you

 in  the  beginning  of  the  year.  There
 will  be  many  crashes  as  in  air  transport
 without  a  weather  service.

 The  Finance  Minister  has  also  ment-
 ioned  one  of  the  causes  of  the  failure
 of  the  Plan.

 ०
 दि.  He  has  told  us  that  our  investment
 +  has  been  only  4°5  per  cent.  of  the  total
 #  national  income  whereas  the  _  invest-

 ment  in  other  countries  which  have  got
 successful  planning  has  run  from  20  to
 25  per  cent.  He  has  told  us  that  the
 small  investment  is  one  of  the  causes
 of  the  failure  of  the  Plan,  but  he  has
 not  told  us  how  to  increase  this  invest-
 ment,  how  to  get  more  money  out  of
 the  country  so  that  we  can  _  invest
 larger  amounts  in  national  planning.
 Anyhow,  there  has  been  an  awarenezs
 of  the  problem  in  the  Government  as
 well  as  amogst  the  public,  and  I  hope
 he  will  tell  us  next  time  in  what  way
 he  will  try  to  increase  this  investment,
 as  only  small  indications  are  given  in
 the  National  Plan.

 Then,  another  point  tc  which  I  wish
 to  draw  the  attention  of  the  House  is
 this,  that  whatever  investments  we  are
 making  are  not  being  made  on  profit-
 able  lines.  Here  is  a_  study  of  the
 Plan  by  Dr.  Charles  Bettelheim,  who
 delivered  a  course  of  lectures  in  the
 Indian  Statistical  Institute,  Calcutta,
 in  January,  1954.  He  went  through
 our  Plan  in  a  very  objective  way  and
 there  is  one  remark  of  his  to  which  I
 wish  to  draw  the  attention  of  the  hon.
 Finance  Minister.  He  says  that  we  are
 going  to  spend  Rs.  3,500  crores  in  the
 course  of  five  years—whether  we  will
 spend  it  or  not,  that  we  do  not  know
 and  we  expect  that  the  total  increase
 in  our  national  income  will  be  Rs.  1,000
 crores.  The  profit  on  investment  works
 ‘out  at  the  rate  of  28  per  cent.  He  com-
 pares  this  percentage  of  profits  with
 those  in  other  countries  and  he  finds  it
 to  be  very  low.  Now,  the  profit  must
 not  be  confused  with  the  usual  profits
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 of  the  investments  which  are  made  but
 it  hag  to  be  calculated  indirectly  out  of
 its  effects  on  other  industries  which  it
 stimulates.  He  finds  in  other  countries
 this  kind  of  profit  what  you  may  call  the
 investment  income  co-efficient  comes
 to  be  50  to  60  per  cent.  That  shows
 that  investments  are  not  being  made  in
 this  country  in  a  very  profitable  way.

 Now,  a  glance  at  the  headings  of  our
 national  income  figures  show  how  the
 investments  have  to  be  made.  If  we
 look  at  our  production,  we  find  that
 our  agricultural  production  is  about
 Rs.  4,500  cr6res.  Against  that,  our
 industrial  production  is  only  Rs.  1,560
 crores—just  one-third.  But  if  we  look
 at  industrially-developed  countries  like
 England  and  U.S.A.,  we  find  that  the
 industrial  production  is  six  to  seven
 times  that  of  agricultural  production.
 Agricultural  production  takes  quite  a
 small  place  in  the  nation’s  earnings.  So,
 our  investments  have  to  be  mainly  in
 industries,  and  we  do  not  find  that
 investments  in  our’  industries  heave
 not  been  quite  properly  done.

 We  can  divide  industries  into  two
 categories.  There  are  the  producer
 goods  industries  and  consumer  goods
 industries.  The  producer  goods  indus-
 tries  include  industries  that  produce
 commodities  which  stimulate  other  in-

 dustries,  particularly  consumer  goods  in-
 dustries.  These  are  iron  and  steel.  coal,
 the  fundamental  chemicals  and  so  on.
 Il  just  now  asked  a  question  whether
 we  are  going  to  have  an  ammunition
 industry  in  this  country.  We  have  got
 an  ammunition  industry  in  this  coun-
 try,  but  where  are  the  raw  materials?
 We  have  to  import  them.  We  are  hav-
 ing  industrial  explosives.  For  indust-
 rial  explosives  we  require  fundamental
 chemicals,  and  all  these  fundamental
 chemicals  like  benzene  and  aniline,
 are  not  made  in  this  country.  We  have
 to  purchase  them  from  other  countries.
 Why  don’t  we  develop  them?  This  is
 a  fundamental  industry  without  which
 other  industries  cannot  fiourish.  This  is
 because  we  have  surrendered  to  the
 Imperial  Chemical  Industries.
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 Shri  Bansal  (Jhajjar-Rewari):  May  I
 ask  a  question  with  your  permission  if
 the  hon.  Member  allows?

 He  just  now  said  that  the  rate  of
 return  on  investment  is  about  28  per
 cent.  according  to  that  lecture.  He
 compared  it  with  other  countries  where
 the  rate  is  about  50  to  60  per  cent.
 May  I  know  from  him  what  is  the  nor-
 mal  rate  of  capital  formation  in  our
 country?  Is  it  not  5  per  cent.  as
 against  5  to  6  per  cent.  in  other
 countries?  And  this  low  rate  of  sav-
 ing  in  our  country  is  the  direct  cause
 of  the  low  increment  in  our  national
 income  per  year.

 |

 Shri  Meghnad  Saha:  This  question
 has  been  gone  into  very  thoroughly  in
 my  pamphlet  and  I  think  I  cannot  go
 into  it.  But,  our  country  is  not  the
 only  country  which  had  to  face  this
 problem.  Soviet  Russia  had  to  face
 this  problem  and  they  solved  it  very
 successfully.  If  you  read  the  story  of
 the  Soviet  planning  during  the  first
 five  years,  you  will  know  how  they
 overcame  this  difficulty.  The  difficulty
 is  there.  We  have  to  overcome  it.

 I  would  just  compare  the  producer
 goods  industries  to  the  roots  and  stems
 of  the  tree.  The  consumer  40095  indus-
 try  are  merely  branches,  twigs  and
 leaves.  In  this  country  for  the  last
 five  or  six  years  we  have  completely
 neglected  the  producer  goods  industries.

 For  seven  years  this  Government
 could  not  take  any  decision  on  the
 installation  of  an  tron  and  steel  plant
 though  the  plans  were  ready  in  1948-49,
 and  I  have  calculated  that  the  losses
 incurred  on  that  account,  on  account  of
 this  hesitancy  on  the  part  of  the  Cov-
 ernment  in  installing  an  iron  and  steel
 plant,  runs  to  something  like  Rs.  500
 crores.  In  this  country,  we  are  simply
 looking  after  consumer  goods  industries.
 In  doing  so,  we  are  simply  watering  the
 leaves  and  the  rocts  and  the  stems  are
 drying  up  without  water.  Even  the
 consumer  goods  industries  cannot
 flourish  unless  you  have  got  producer
 goods  industries  in  this  country.

 You  have  got  the  Visakhapatnam
 shipyard.  We  have  got  a  plan  of  produ-
 cing  three  ships,  and  I  Lave  learnt  that
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 they  cannot  carry  out  this  programm?
 because  they  cannot  get  steel.  I  was
 told  by  a  very  high  officer  of  this  ship-

 yard  that  they  require  8,000  tons  of
 steel.  They  wanted  to  get  the  permit
 for  that,  and  after  six  months  they  were
 told  that  there  is  no  steel  in  this  coun-
 try.  We  have  to  get  it  from  Japan.  If
 this  is  a  fact—  I  hope  the  Finance
 Minister  will  look  into  it—  it  is  a  very
 serious  state  of  affairs.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  They  have  imported  Japanese
 steel  already.

 Shri  Meghnad  Saha:  We  have  got  the
 Chittaranjan  factory  which  can  produce
 about  250  locomotives  or  so,  but  it  can-
 not  work  at  full  speed  because  we  can-
 not  give  them  steel.  So,  the  dearth  of
 steel,  as  the  Planning  Commission  says
 endangers  the  growth  of  a  large  number
 of  other  industries.

 We  have  got  a  very  flourishing  foun-
 dry  industry  in  Howrah,  employing
 about  50,000  men.  and  all  these  indus-

 tries  are  in  the  last  state  of  gasp  simply
 because  they  cannot  get  any  pig  iren.

 There  has  been  a  representation  by
 these  manufacturers  to  the  Government
 of  India.

 There  are  a  lot  of  other  industries.
 Take,  for  example,  the  glass  and  soap
 industries.  I  am  sorry  the  Industries
 Minister  is  not  here;  I  wanted  to  reser-
 ved  this  part  of  my  speech  for  his  ears
 particularly.  I  have  Been  bringing
 repeatedly  to  his  notice  that  a  large
 number  of  industries,  like  glass  and
 soap  and  others,  in  this  country  are
 not  flourishing  because  there  is  dearth
 of  soda  ash  in  this  country.  He  has
 admitted  that  the  glass  manufacturers
 and  soap  manufacturers  are  only  werk-
 ing  one-third  of  their  capacity  and  for
 the  remaining  two-thirds  we  are  imp-
 orting  from  foreign  countries,  though
 it  is  quite  possible  for  us  to  manufac-
 ture  all  that  we  want  in  this  country.

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B.  R.  Bhagat):
 We  are  not  importing  soap.

 Shri  Meghnad  Saha;  We  have  pro-
 duced  only  5,000  tons  though  the  total
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 installations  in  this  country  can  pro-
 duce  about  three  times  that  amount.

 Shri  Algu  Rai  Shastri  (Azamgarh
 Distt.—East  cum  Ballia  Distt.—West):

 Is  there  any  more  demand?

 Shri  Meghnad  Saha:  Because  we  are
 importing  a  large  amount  of  sheet  glass,
 soap  and  other  things.

 Some  Hon.  Members:  No  soap.

 Shri  Meghnad  Saha:  We  find  that

 large  quantities  of  sheet  glass  and  other

 things  are  imported.

 t  The  Minister  of  Commerce  (Shri
 ¢  Karmarkar):  We  are  not  importing  any

 soap  whatever.

 Shri  Meghnad  Saha:  We  are  impor-
 ting;  I  will  show  you  from  the  figures.
 I  have  mentioned  the  reason  why  the
 factories  are  not  running  at  full  capa-
 city.  It  is  because  we  have  to  pay  for
 the  raw  material  three  times  the  price
 which  a  foreign  manufacturer  has  to
 pay.  Therefore,  the  manufactur2  of
 these  goods  in  this  country  is  not  a
 commercial  proposition,  not  an  ecor.o-
 mic  proposition.

 Shri  Punnoose  (Alleppey):  We  have
 so  many  kinds  of  foreign  soaps  in  the
 market.

 Mr.  Speaker:  Order,  order.
 Shri  Meghnad  Saha:  In  England

 they  buy  soda  ash  at  the  rate  of  Rs.  30
 to  Rs.  160,  but,  when  we  buy,  in  this
 country,  we  have  to  pay  more.  Unfor-
 tunately,  we  buy  an  excess  amount
 of  soda  ash  which  runs  to  about  1,00,000
 tons  from  the  Imperial  Chemical  Indus-
 tries  and  they  charge  at  twice  the  rate
 for  the  same  goods.  They  charge  from
 the  Indian  consumer  Rs.  250/-,  while
 they  charge  the  English  consumer  only
 half  that  amount.  In  this  way,  we  are
 paying  them,  every  year,  more  than  a
 crore  of  rupees.  We  should  be  trying  to
 have,  what  I  may  call,  chemical  autono-
 my.  If  this  country  is  to  keep  its  inde-
 pendence,  if  this  country  has  to  raise  its

 standard  of  living;  we  must  have  not
 only  political  independence,  but  we  must

 also  have  economic  independence.  We
 must  have  economic  freedom.  This  is
 not  coming  to  this  country  simply
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 because  our  industrial  policy  is  extre-
 mely  confused.  I  would  submit  in  all
 humility  that  this  Commerce  and
 Industries  Ministry  is  source  of  public
 faction  of  this  Government,  it  is  the
 centre  of  poison.  This  Ministry  is  not
 a  Ministry  of  very  good  reputacion,
 particularly  the  Commerce  Ministry
 (Interruption).  When  we  have  tacked

 on  the  Industries  Ministry  to  the
 Commerce  Ministry,  it  has  gone  from
 bad  to  worse.  I  wish  the  Minister  of
 Commerce  and  Industries  could  reply
 to  my  charges  against  him  regarding
 his  indifference  to  this  soda  ash  indus-
 try.  Why  has  he  not  asked  the  Imperial
 Chemical  Industries  to  refund  the  crore
 of  rupees  which  they  are  taking  away
 from  us  by  way  of  high  prices?  Soda
 ash  is  not  the  monopoly  of  England.
 England  produces  only  ३  million  tons
 out  of  0  million  tons  which  are  pro-
 duced  in  the  world;  and  he  can  buy
 soda  ash  from  other  countries  like  the
 U.S.A.,  Japan  and  so  on,  if  we  get  tend-
 ers  for  it.  Nothing  of  the  kind  has  been
 done.  It  is  very  dangerous  and  unsafe
 to  keep  the  consumer  goods  industries
 in  charge  of  the  Minister  of  Commerce.
 Let  him  be  satisfied  with  Commerce:  I
 would  suggest  that  there  should  be  a
 separate  Ministry  for  consumer  goods.

 There  should  be  proper  co-ordination
 between  the  Ministry  of  Production
 and  the  Ministry  of  Consumer  Goods
 Industries.

 We  have  been  talking  of  planning.
 This  planning  which  we  have  is  no
 planning  at  all.  If  we  have  to  do  plan-
 ning  on  a  proper  scale,  we  must  plan
 our  economic  and  social  life.  All  soci-
 alistic  economy  demands  that  _invest-
 ments,  employments,  labour,  Pproducti-
 vity,  income,  prices  and  costs,  ail  these
 are  inter-connected  and  bear  compara-
 tive  relationship.  In  our  Plan,  we  do
 not  find-  ary  mention  of  employment.

 Pandit  हू,  C.  Sharma  (Meerut  Distt.—
 South):  There  is.

 Mr.  Speaker:  Let  him  speak  in  his
 own  way.

 Shri  Meghnad  Saha:  We  find  only
 scant  mention.  What  we  find  is  mere-
 ly  an  economic  programme.  It  is
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 [Shri  Meghnad  Saha]
 planning  only  for  the  public  sector;  we
 are  not  planning  for  the  private  sector.
 We  cannot  leave  the  private  sector  cut
 of  account  because  people  have  to
 depend  for  their  employment,  for  their
 everyday  goods  on  the  private  sector.
 Unless,  we  plan  for  the  private  sector,
 our  Plan  cannot  be  a  proper  one.

 We  have  been  told  that  on  account  of
 capital  we  cannot  develop  anything.  I
 think,  more  than  capital,  what  we  want
 is  technical  autonomy.  We  are  de-
 pending  entirely  upon  foreigners  for
 organising  our  economy,  particularly
 on  the  heavy  industries  side.  I  do  not
 understand  why  we  should  go  on  like
 that  for  ever.  We  have  got  an  iron
 and  steel  industry  running  in  this
 country  for  forty  years.  And  the  plant
 was  supposed  to  be  the  biggest  in  the
 world  at  one  time.  It  is  surprising  to
 find  that  even  after  40  years  this  coun-
 try  has  not  developed  sufficient  num-
 ber  of  experts  to  draw  plans  for
 another  iron  and  steel  plant.  This  is
 extremely  surprising.  This  shows  that
 when  you  leave  the  industry  in  pri-
 vate  hands  they  care  only  for  the  p:vfit.
 Their  whole  world  spins  round  the
 profit  motive;  it  does  not  spin  round
 public  interests.  How  much  are  we
 losing  because  we  have  left  this  very
 important  industry  in  foreign  hands?
 We  have  to  pay  two  crores  of  rupees
 as  fee  alone:  and  we  have  to  purchase
 a  large  number  of  apparatus  from
 foreign  countries.  I  do  not  know  why
 we  should  be  dependent  on  them.  The
 Russians  were  in  the  same  condition  as
 ourselves.  Their  iron  and  steel  indus-
 try  went  phut  during  the  war  and  they
 brought  German  and  American  ex-
 perts.  They  had  only  but  iron  and
 steel  plant  by  928  and  within  five
 years  from  1928,  they  had  worked  4
 blast  furnaces  producing  nearly  5
 million  tons  of  iron  and_  steel.  We
 have  got  political  independence  and
 we  must  also  tzy  for  economic  inde-
 pendence.  We  must  have  also  have
 technical  autonomy  so  that  for  the
 next  iron  and  steel  plant  we  have  not
 to  go  to  foreigners  and  we  shall  have
 our  own  experts,  who  can  design  the

 20  APRIL  954  Finance  Bill  5164

 plan,  who  can  construct  the  plant  and
 who  can  build  the  machinery  in  this
 country.

 Shri  S.  C.  Deb  (Cachar-Lushai  Hills):
 Mr.  Speaker,  Sir,  I  get  up  to  support
 the  financial  proposals  as  moved  by
 the  hon.  Finance  Minister.  He  is  to  be
 congratulated  for  his  bold  policy  of
 deficit  financing  for  development  of  the
 country  and  I  have  firm  belief  that
 because  of  his  policy,  the  country  wi
 be  placed  in  a  sound  footing  within
 reasonable  period.

 Our  food  position  is  secure  and  our
 industrial  production  is  also  on  the
 increase.  Because  of  import  and  ex-
 port  policy,  the  price  index  has  cume
 down  to  392-6  in  December,  1953,  from
 432°2  in  December,  95l.  This  is  a
 happy  augury  for  the  coming  year.

 The  financial  proposals  are  based  on
 planning  for  nation-building  work.
 The  Planning  Commission  is  most
 concerned  about  unemployment  which
 has  taken  serious  proportions.  They
 must  go  to  the  root  of  these  ills;  what
 is  the  cause  ang  how  it  is  to  be  solved.
 They  are,  therefore,  activély  thinking
 of  promoting  cottage  and  small-scale
 industries.

 Our  aim  is  a  welfare  State.  It  re
 quires  co-ordination  between  small
 and  large  industries.  Government  pro-
 pose  to  set  up  Industrial  Development
 Corporations  for  industrialists  to  ex-
 pand.  The  whole  thing  is  to  be  fitted
 in  a  way  to  benefit  the  whole  nation.
 The  industrialists  are  required  to
 change  their  outlook  to  serve  the  coun-
 try  and  to  be  ready  for  sacrifices.

 {[Mr.  Deputy-SpeaKer  in  the  Chair  }

 In  that  context  some  mechanism  and
 technique  are  to  be  evolved,  and  co-
 ordination  is  to  be  set  up  to  rope  up
 small  and  cottage  industries  with  large-
 scale  industries.  May  I  suggest  for
 industrial  development  as  the  Govern-
 ment  is  keenly  feeling,  that  when  Gov-
 ernment  is  to  take  initiative  in  case
 of  large-scale  industries  anq  small-
 ¥oale  and  cottage  fndustries,  a  control
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 machinery  is  to  be  developed  for  co-
 ordination  of  all  enterprises  either  in
 the  Centre  or  in  the  Provinces,  so  that
 the  nation  as  a  whole  will  be  henefited
 and  ail  the  areas  will  be  covered  in  our
 chain  and  also  a  sound  economy  may
 develop.

 It  is  a  heartening  sign  that  the
 balance  of  trade  is  in  our  favour
 though  there  is  a  small  surplus,  but  we
 expected  a  better  balance  when  tea
 market  is  booming  and  we  had  not  to
 import  large  quantities  of  food.  How-
 ever,  we  expect  better  results  in  the
 coming  year.

 Coming  to  my  area,  it  is  a  border
 area  and  I  feel  that  we  are  facing  a
 serious  situation  ahead.  I  should  like
 to  urge  upon  the  Government  that
 all  the  border  areas  stould  be
 developed  and  that  the  communication
 and  other  developmental  work  should
 be  placed  in  a  heatthier  position.  The  tea
 industry  is  now  in  a  healthier  position
 and  the  question  of  labour  comes  in.  I
 would  like  to  refer  to  the  speech  made
 by  Shri  K.  P.  Tripathi  in  the  last  year’s
 budget  discussion  when  he  rightiy  ven-
 tilated  the  cause  of  labour.  The  con-
 dition  of  labour  is  still  fluid  in  Cachar
 District  and  some  20,000  surplus  labour
 is  still  out  of  employment  and  without
 provision.  I  beseech  the  Government
 to  come  to  their  rescue  as  they  helped
 the  Industry  in  their  difficulties.

 So  far  as  my  area  is  concerned,  the
 economy  of  the  district  depends  much
 upon  the  tea  industry.  I  am  obliged
 to  the  Government  that  they  have
 taken  enough  pains  to  help  the  indus-
 try  to  meet  the  crisis  and  have  taken
 special  interest  in  my  district.  I  wel-
 come  the  establishment  of  the  Tea
 Board  under  the  provisions  of  the
 present  Act.  In  my  district,  much  re-
 novation  work  is  necessary  and  I
 would  like  to  suggest  that  a  research
 station  on  the  lines  of  the  Tockai
 experimental  station  should  be  estab-
 lisheqd  if  a  long-range  view  of  the
 economic  development  of  this  industry
 in  that  area  is  taken  into  consideration.
 I  shall  be  happy  if  a  move  in  that
 direction  is  taken.
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 In  my  area  I  would  like  to  mention
 that  there  are  other  types  of  smail-
 scale  and  cottage  industries  which
 require  help  and  marketing  facilities.
 They  are:  the  handloom  industry,  the
 bamboo-mats  industry,  carpentry,  smi-
 thy,  soap  manufacture,  pottery,  etc.
 There  is  scope  for  other  industrial
 development  small  or  big,  namely,
 paper  industry,  sugar  industry,  cotton
 ginning  industry,  fruit  preservation
 industry,  leather  industry  etc.  I  ask
 the  Government  to  take  a  special  in-
 terest  of  my  area  and  see  that  proper
 development  is  taken  into  consideration.

 I  would  like  to  say  a  word  about
 displaced  persons.  At  present  I  am
 not  in  a  position  to  say  what  is  the
 development  scheme  of  the  displaced
 persons  that  is  going  to  be  taken  in  the
 Province  of  Assam.  As  far  as  my
 area  is  concerned,  about  two  lakhs  of
 displaced  persons  are  there.  I  do  not
 know  how  development  schemes  have
 materialised.  I  know  that  some  de-
 velopment  schemes  have  been  visualis-
 ed,  but  it  is  very  difficult  to  say  how
 they  will  be  developed  and  will  mate-
 rialise.  I  urge  that  speedy  steps
 should  be  taken  for  the  materialisation
 of  all  the  development  schemes—en-
 couraging  township  schemes,  small
 industry,  agriculture,  handloom  indus-
 try,  farming  etc.,  among  the  displaced
 Persons.

 Another  thing  which  I  wish  to  stress
 is  that  the  Central  Government  has
 taken  in  hand  the  construction  of  2
 road  connecting  Shillong  with  Agar-
 tala.  It  is  some  six  years  since  the
 work  has  commenced,  but  I  do  not
 know  when  the  work  will  be  complet-
 ed.  From  8  strategic  and  national
 point  of  view  the  construction  of  this
 road  is  very  important  and,  in  fact,  it
 is  a  necessity.  At  present  there  is  no
 road  link  with  Shillong  for  the  people
 of  Tripura,  Manipur,  Cachar  and
 Lushai  Hills.  So  far  as  my  knowledge
 goes,  it  is  very  desirable  that  a  com-
 plete  plan  is  to  be  taken  in  hand  for
 the  construction  of  the  road  as  quickly
 as  possible.  My  town  of  Karimganj
 is  a  border  tqwn  and  is  the  nerve



 5767  Finance  Bill

 [Shri  S.  C.  Deb]
 centre  of  movements  of  all  goods  to
 and  from  my  district,  Lushai  Hills,
 Manipur  and  Tripura.  Goods  are
 brought  and  despatched  from  ang  to
 Calcutta  by  steamer  service,  the  only
 easy  transport  service,  ownec  by
 Messrs,  Kilburn  and  Company,  a  foreign
 concern,  carried  all  through  by  river
 via  Pakistan.  The  first  border  station

 on  the  Indian  side  is  situated  in  Karim-
 ganj  town.  Besides  other  difficulties
 experienced  by  merchants  in  their
 trade  matters,  the  river  bank  is  being
 annually  eroded  by  constant  movement
 of  steamer,  and  the  other  bank  of  the
 river  on  the  Pakistan  side  is  being
 silted  up.  Considering  the  strategic
 position  of  the  place  and  constant
 danger  of  the  situation,  the  steamer
 station  should  be  shifted  to  a  better
 site.  The  steamer  company  should  be
 asked  to  take  immediate  steps  in  that
 direction.  I  request  our  Government
 to  move  accordingly  and  direct  proper
 action  to  be  taken.

 Dr.  Lanka  Sundaram:  Mr.  Deputy-
 Speaker,  Sir,  my  hon.  friend  Mr.  Suresh
 Chandra  Deb  has  referred  to  a  num-
 ber  of  curiosities  in  respect  of  indus-
 trial  policy.  I  would  like  to  add  one
 more  to  this  list,  Sir.  The  TELCO,  I
 understand,  is  now  to  manufacture
 automobiles  in  collaboration  with  a
 German  firm,  Messrs.  Mrecedes-Benz.
 Having  driven  out  the  Rootes  and  the
 Ford  Group,  it  is  now  a  new  proposition,
 where  a  company  specifically  inccrpo-
 rated  for  the  manufacture  of  engines  is
 to  manufacture  autamobiles.  Sir,  this
 is  a  fascinating  subject  into  which  one
 can  go  to  any  extent,  but  with  your,
 permission,  I  shall  limit  my  remarks  to
 a  structural  examination  of  the  Finance
 Bill  in  relation  to  the  Budget  and  the
 Plan.

 I  would  resist  the  temptation,  Mr.
 Deputy-Speaker,  to  follow  the  two
 tendencies  which  became  visible  during
 tne  course  of  the  debate  since
 yesterday:  one  was  to  divide  the  Prime
 Minister  from  tre  Finance  Minister  in
 respect  of  foreign  policy  and  foreign
 aid  policy;  the  other  was  to  speak  frem
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 cabbages  to  kings,  almost  on  any  ques-
 tion  under  the  sun.

 Frankly,  the  Finance  Bill  whicn  this
 hon.  House  is  debating  today  is  nct
 the  Finance  Bill  which  was  introduced
 on  the  27th  of  February.  In  reply  to
 the  general  discussion  in  this  hon.
 House  the  Finance  Minister  on  the
 22nq  March  made  certain  announce-
 ments  altering  the  Finance  Bill.  Even
 yesterday,  Sir,  the  Finance  Minister
 made  further  alterations  in  the  Finance
 Bill.  I  congratulate  him  for  having
 bowed  to  what  I  may  cal]  the  wrath
 of  the  people  before  it  is  too  late.
 But  the  question  I  would  pose  tuday
 is  a  very  simple  one.  Has  the  Finance
 Minister  lost  his  grip  of  finance?  Had
 he  made  up  his  mind  when  he  intro-
 duced  the  Bill  on  the  27th  of  February
 in  the  House?  Has  he  been  subjected
 to  a  lot  of  lobbying?  Why  did  he  not
 wait  till  the  second  stage  of  discussion
 to  bring  his  amendments  before  mak-
 ing  announcements  a  little  too  early?
 I  say,  Sir,  that  some  of  the  amendments
 which  some  of  us  had  given  notice  of
 and  which  have  come  on  the  Order
 Paper  are  altogether,  shall  we  say,  out
 of  order,  in  the  light  of  the  amendments
 made  by  the  Finance  Minister,  to  his
 taxation  proposals,  not  once,  but  twice
 during  the  past  few  weeks.  With  great
 respect  to  him  I  would  like  to  say
 that  his  attitude  and  decisions  in  rela-
 tion  to  this  House  are  getting  ‘‘curious-
 er”.

 Replying  to  the  debate  on  the  gene-
 ral  discussion  on  the  Budget,  in  the
 course  of  which  I  had  made  certain
 observations  about  the  manner  in
 which,  or  the  very  dexterous  way  in
 which,  figures  are  brought  together,
 which  have  becom:  inexplicable,
 which  certainly  are  contradictory  to
 each  other,  my  hon.  friend  the  Finance
 Minister  made  the  following  statement.
 He  said,  referring  to  my  point  among
 others  that  a  figure  of  Rs.  3  crores
 could  not  be  reconciled  in  wie  Budget
 figures:

 “T  hope  that  on  some  future  occa-
 sion  I  shall  be  able  to  give  him
 a  more  detailed  reply  or,  if  that  is
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 not  possible,  that  I  shall  be  able
 to  send  him  a  note  based  on  the
 transcript  of  his  speech.  It  is  act
 possible  for  me  today,  having  heard
 him  only  this  afternoon,  iv  give
 him  a  complete  reply.”
 I  have  waited  four  weeks  for  a  reply

 of  some  sort  clarifying  or  reconciling
 the  difficulties  which  to  my  mind,  as

 I  submitted,  then,  could  not  be  recon-
 ciled.  This  is  the  only  occasion,  Mr.
 Deputy-Speaker,  when  I  will  have  an
 opportunity  to  refer  to  this  attitude
 which  I  consider,  is  not  particularly

 yeoey
 as  far  as  the  Finance  Minister

 द  concerned,  because  I  have  a:sociated
 with  him  a  very  high  code  of  conduct
 in  this  hon.  House.  This  is  not  an
 isolated  instance,  Mr.  Deputy-Speaker.
 As  I  have  said  earlier  the  attitude  of
 the  Finance  Minister  to  this  hon.  House
 is  getting  curiouser.

 On  Saturday  last,  after  his  reply  to
 the  debate  on  the  Demands  fcr  Grants
 of  his  Ministry,  I  stood  up  and  said,
 with  the  permission  of  the  Speaker  as
 follows:

 “The  hon.  Minister,  in  the  course
 of  his  reply  just  now,  made  cer-
 tain  general  observations  on  par-
 liamentary  control  of  public  cor-
 porations  and  made  a  reference
 to  the  debate  on  the  last  occasion
 where  he  gave  a  specific  assurance
 to  this  House  that  he  would  either
 bring  in  a  special  Bill  or  certain
 amendments  to  the  Companies  Bill.
 This  morning  we  knew  that  the
 Companies  Bill  is  coming  up  before
 the  House.  May  I  know  whether
 he  will  bring  in  a  special  Bill  or
 bring  in  amendments  to  the  Com-
 pany  jaw  to  provide  parliamentary
 control  of  public  corporations?”

 And  this  is  what  my  hon.  friend,  Mr.
 Deshmukh  said  in  reply:

 “I  do  not  remember  having  given
 any  such  assurance,  but  if  I  Have
 given  such  an  assurance,  I  am
 bound  to  fulfil  it.”
 Here  I  have  got  ine  actual  assurance

 he  gave  when  I  raised  a  debate  on
 parliamentary  control  of  public  cor
 porations  on  the  llth  of  Decemher
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 1953.  Here  is  the  actual  statement
 which  my  hon.  friend  made  on  that
 occasion.

 “So  far  as  regularising  the
 matter  is  concerned,  I  have  already
 hinted  that  we  shall  have  recourse
 either  to  some  amendment  of  the
 Company  Law  or  we  might  bring
 a  Bill  forward  in  regargq  to  the
 control  of  State  Corporations.  But
 whichever  way  we  do  it,  we  shall
 solve  the  difficulties  which  the
 Comptroller  and  Auditor-General
 has  raised.”

 The  short  point  I  am  raising  is  this.
 The  moment  this  particular  Finance
 Bill  is  disposed  of,  according  to  the
 order  of  the  day  announced  by  the

 Speaker,  the  Companies  Bill  will  have
 to  be  taken  up.  It  is  a  voluminous
 Bill  running  into  hundreds  of  pages—
 379  printed  pages.  The  Bill  has  been
 before  the  Members.  of  this  House  for
 a  number  of  months  and  I  would  like
 to  know  even  now,  whether  the  hon.
 Finance  Minister  proposes  to  bring  an
 amending  Bill,  or  introduce  a  separate
 Bill  in  terms  of  the  assurance  he  has
 given  to  this  House  on  accountability
 and  parliamentary  control  of  public
 corporations  and  allied  questions.  I  do
 not  wish  to  waste  the  time  of  the
 House  by  quoting  textually  what  he
 has  said  the  other  day,  on  the  7th  of
 this  month,  but  one  sentence  |  think
 may  be  permitted.  He  said  on  the
 7th:

 “The  issues  involved  are  not  free
 from  difficulties  and  are  under
 active  consideration.”

 I  remind  him  of  these  words  of  his
 of  only  a  few  days  ago  cnly  to  clinch
 the  issue.  Does  he  propose  to  bring
 a  Bill  this  session,  or  does  he  propose
 to  introduce  amendments  to  the  com-
 pany  law  which  is  before  this  hon.
 House?

 Sir,  on  the  last  occasion  when  I  spoke
 here  on  the  Budget  I  brought  tugether,
 to  the  best  of  my  knowledge  and  abi-
 lity  certain  statements  and  figures
 contained  in  the  Budget  papers  and
 expresseq  my  inability  to  follow  them.
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 {Dr.  Lanka  Sundaram]

 Today  I  find  that  every  hon.  Member
 has  got  that  new  statement  circulated
 by  the  Economic  Division  of  the  Plan-
 ning  Commission  on  the  progress  of
 the  Plan  in  terms  of  expenditure  and
 resources.

 In  this  connection,  I  would  like  to
 put  a  few  questions  to  my  hon.  friend
 the  Finance  Minister,  because  I  feel
 rather  confused  about  some  of  the
 figures  contained  in  this  document.
 As  regards  resources,  the  budgeted
 resources  are  Rs.  1,258  crores.  There
 are  various  ways  in  which  these  re-
 sources  are  sought  to  be  made.  My
 first  difficulty  in  following  this  state-
 ment  No.  3  is  this.  It  is  estimated
 that  the  domestic  resources  which
 would  be  raiseq  during  the  period  of
 the  Plan  would  be  Rs.  1,258  crores.
 The  statement  shows  that  it  is  estimat-
 eq  that  the  resources  would  now  yield
 only  Rs,  1,123  crores,  that  is  there  is  a
 shortfall  of  Rs.  35  crores.  Arising  out
 of  this  question,  I  would  like  to  exa-
 mine  the  revenue  resources  of  the  Gov-
 ernment,  more  particularly  the  Central
 Government.  From  the  figures  cizcu-
 lated,  it  is  clear  that  as  regards  current
 revenues,  the  total  amount  would  be
 Rs.  542  crores  out  of  an  estimated  ori-
 ginal  of  Rs.  568  crores.  There  will  be
 a  shortfall,  as  the  House  will  see,  of
 Rs.  26  crores  on  this  account.  As
 regards  the  State  Governments,  the
 picture  is  not  very  clear.  I  have  not
 got  figures  for  every  State  Govern-
 ment  but  I  know  that  most  of  the
 State  Governments  are  running  deficits
 and  will  continue  to  run  _  deficits.
 The  general  impression  is  that  they
 will  not  be  able  to  raise  any  surplus
 out  of  the  current  revenue  with  the
 result  that,  even  though  the  position
 might  be  deemed  as  satisfactory  as
 far  as  the  Centre  is  concerned,  the
 position  as  regards  the  States’  share  of
 raising  resoureres  out  of  the  eurrent
 revenues  will  not  be  as  happy  as  it
 seemed  to  be.  It  may  be  interesting
 to  note  that  while  the  States  are
 expected  to  contribute  Rs.  408  crores
 out  of  the  current  revenues—the
 statement  that  was  circulated  to  us
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 shows  that—they  would  be  raising
 Rs.  325  crores  and  thus  there  would  be
 a  shortfall  of  Rs.  83  crores.  Of
 course,  there  ts  a  little  appreciation  in
 the  figures  shown  for  the  Centre.  A
 similar  difficulty  arose  when  I  tried  to
 study  these  figures  earlier  and  I  consi-
 der  that  the  Finance  Bill  is  the  proper
 occasion  where  the  resources  aspect
 especially  from  current  revenues  is  to
 be  properly  looked  into.  ad

 Let  us  examine  the  railway  earnings.
 position.  The  resources  raised  will  b
 only  Rs.  7  crores  as  compared  a
 Rs.  70  crores  and  here  there  is  8
 shortfall  of  Rs.  53  crores,

 Now  fet  us  take  the  loans  position.
 Loans  from  the  public  have  been
 shown  as  plus  Rs.  38  crores  over  the
 estimated  figure  of  Rs.  5  crores.  The
 small  scale  savings  and  other  unfunded
 debt  is  a  little  over  Rs.  270  crores.
 This  means  that  so  far  as  the  aunual
 borrowings  are  concerned,  there  has
 been  a  rise  of  Rs.  45  crores  over  the
 estimated  Rs.  385  crores.  I  am  _  very
 happy  to  compliment  the  Finance
 Minister  that  the  loan  he  has  launched
 yesterday  has  got  encouraging  initial
 results.  The  borrowing  policy  of  the
 Government  must  be  properly  examined
 and  explained  to  the  country  in  order
 that,  as  far  as  the  resources  portion  of
 the  Plan  is  concerned  in  terms  of  pub-
 lic  revenues,  we  will  have  no  mis-
 givings.

 In  the  case  of  the  States  there  is  one
 curious  point,  because  I  fing  the  States’
 position  a  reversal  of  the  position  of
 the  Centre.  The  Centre  has  raised
 Rs.  22  crores  against  the  estimate  of
 Rs.  36  crores  by  way  of  loans.  The
 States  have,  however  to  raise  or  are
 expected  to  raise  Rs.  3l  crores  as
 against  the  original  estimate  of  Rs.  79
 crores.  This  would  mean  a  surplus  of
 Rs.  52  crores  for  the  States  which
 would  mean  a  rise  of  69  per  cent.  To
 my  mind  this  is  slightly  extraordinary
 and  I  would  like  to  have  aS  much  con-
 crete  data  as  possible  in  these  circum-
 stances  from  the  Finance  Minister  to
 explain  how  he  hopes  to  get—shall  we
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 say—Rs.  52  crores  more  than  the  origi-
 nally  budgeted  figure  for  State  loans...

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  Are  these  totals  which  the
 hon.  Member  is  reading  made  up  of
 actuals  over  the  last  three  years?

 Dr.  Lanka  Sundaram:  Yes,  that  is
 right.

 As  regards  the  deposits,  funds  etc.,
 there  is  a  shortfall  of  Rs.  0l  crores
 against  the  estimates  of  Rs.  35  crores.
 This  looks  enigmatical.  I  am  rather

 “confused  ang  unable  to  get  an  inte
 grated  picture  of  the  resources  of
 finance  for  the  Plan;  as  far  as  these
 figures  are  concerned,  I  would  request
 the  Finance  Minister  to  make  them  a
 little  more  lucid  as  it  used  to  be  done
 previously.

 As  regards  external  assistance  also,
 I  find  a  shortfalL  It  is  estimated  that
 we  will  get  Rs.  23l  crores  only  out  of
 Rs.  52l  crores  as  originally  estimated.
 This  would  mean  a  shortfall  of  Rs.  290
 crores.  I  want  to  put  one  important
 question  so  that  we  may  know  whether
 the  amount  of  loan’  received  for  the
 purchase  of  wheat,  that  is  to  say,
 whether  the  sale  proceeds  of  wheat  in
 India,  will  be  shown  as  part  of  the
 foreign  borrpwing,  avd  if  so,  under
 what  particular  head  and  in  what  par-
 ticular  manner  because  that,  I  think,
 is  very  important  for  our  purpeses.

 Last  year,  the  Finance  Minister  made
 certain  interesting  observations  and
 the  House  will  bear  with  me  if  I  com-
 pare  these  observations  with  the
 observations  made  during  the  current
 year  and  also  with  the  figures  incor-
 porated  in  these  statements.  Looking
 to  the  progress  of  these  two  years,  the
 Finance  Minister  said  iast  year,  that
 the  Centre  had  financed  Rs.  250  crores
 out  of  Rs.  726  crores  and  the  States
 had  financed  Rs.  0l  crores  out  of
 Rs.  532  crores  originally  budgeted  or
 estimated.  In  other  words,  during  the
 first  two  years  ou.  of  the  Budget  re-
 sources  expected  to  be  raised  of
 Rs.  ,258'crores,  only  Rs.  353  crores
 were  raised.  It  was  further  added  at
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 that  time  that  during  the  next  three
 years—that  is  the  last  year,  the  current
 year  and  the  coming  year—only
 Rs.  600  crores  under  Dudgetary  re-
 sources  will  be  raised.  In  other
 words,  the  normal  budgetary  re-
 sources  would  be  raised  to  the  extent
 of  Rs.  953  crores.  So  far  as  the  pre-
 sent  statement  is  concerned,  he  nuw
 tells  us  that  in  five  years  Rs.  1,123
 crores  would  be  raised  instead  of

 Rs.  953  crores.  This  means  that  he
 has  now  shown  that  Rs.  80  crores
 more  would  be  raiSeq  under  normal
 budgetary  resources.  I  think  the
 House  will  be  very  happy  to  know  how
 this  higher  yield  is  expected  and  how
 this  is  possible  or  will  become  possible.
 0  A.M.

 I  confess  that  at  any  time  Budget
 papers  constitute  themselves  into  a
 virtual  labrynth  from  which  egress  is
 not  possible  for  anyone.  Even  so,
 people  jike  me  who  have  the  temerity
 to  venture  and  enter  into  its  portals
 find  themselves  twisted  but  I  ventured
 to  do  my  duty  by  probing  as  much  as
 possible  into  these  figures  and  bringing
 out  not  merely  the  curiosities  but  the
 actual  difficulties.  Some  of  them,  I
 raised  during  the  general  discussion  of
 the  Budget  and  some  I  have  raised
 today.  And  I  expect  the  Finance
 Minister,  in  order  that  his  Budget
 papers  may  be  properly  and  wel
 understood,  to  clarify  some  of  the.
 points  which  I  have  raised  so  that  the
 doubts  in  the  country  may  be  set  at
 rest  and  see  that  there  is  no  unneces-

 sary  haste  in  the  compilation  of  figures.
 and  that  there  is  no  deliberate  contra-
 diction  in  figures  contained  in  one
 document  as  compared  with  the  figures
 in  another  document  and  if  he  does
 this  more  than  any  thing  else,  the
 stewardship  of  the  Finance  Ministry
 would  yield  results  which  this  country
 can  be  proud  of.

 Shri  T.  N.  Singh  (Banaras  Distt
 East):  Sir,  I  have  been  listening  to  the
 interesting  speeches  made  _  yesterday
 and  today  in  this  House.  I  was  parti-
 cularly  struck  by  some  of  the  argu-
 ments  used  by  the  Deputy  Leader  of
 the  Communist  group  not  because  of
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 (Shri  T.  N.  Singh]
 the  sweet  reasonableness  of  those  argu-
 ments,  the  reasons  behind  the  things
 which  he  put  forward  but  because  of
 some  of  the  incongruities.  Some  Mem-
 bers  of  this  grouy  have  tried  to  foster
 up  our  Indian  capital  as  against  one
 section  of  the  employees  and  the  Gov-
 ernment  and  they  are  trying  to  bolster
 another  section  of  employees.  Only

 the  other  day  the  Information  Minis-
 try  officials  were  brought  in.  As
 against  cottage  industries  they  tried  to
 emphasise  on  all  kinds  of  large-scale
 economy  and  thus  were  creating  much
 more  confusion.  I  think  it  is  wrong
 to  put  one  set  of  people  against  another
 or  one  class  of  people;  after  all,  after
 centuries  of  slavery  we  have  8०  free-
 dom.  What  “as  been  the  policy  of  the
 rulers?  And  what  is  the  policy  of  our

 brothers?  It  is  the  same  policy  and  our
 people  are  interested  in  creating  all
 kinds  of  friction  and  why  is  it  so?

 Imagine:  it  is  a  question  of  360
 ‘million  people.  It  is  not  a  joke.  This
 iis  a  country  which  has  been  a  slave  for
 a  thousand  years.  Do  you  expect  any-
 thing  like  a  miracle  can  happen  in  the
 course  of  these  five  or  ten  or  twenty

 years?  Is  it  not  a  fact  that  millions  of
 cur  people  have  been  starving  for  cen-

 tturies  and  have  been  getting  one  meal
 and  half  meal  and  yet  we  talk  as_  if
 we  have  got  a  miraculous  remedy  and
 that  we  can  cure  everything  in  two  or
 three  days?  That  is  not  so;  let  us
 ‘think  as  Indians  and  as  patriots  of  this
 country.

 The  problem  of  small-scale  and  cot-
 tage  industries  is  before  us  and  we

 thave  to  tackle  it.  I  would  very  humbly
 request  you  to  look  at  our  approach.
 What  has  been  said  by  our  great
 ‘leader?  He  emphasised  the  small-scale
 and  cottage  industries;  it  was  the  pro-
 blem  of  the  common  man,  the  man  in
 the  village.  But  these  were  swept  away.
 ‘Why  have  we  deviated  from  this
 ‘course?  This  is  a  complaint  not  against
 the  Members  of  the  Opposition  alone
 but  against  some  of  us  also.  We  are
 interested  more  in  big  mills.  Why
 should  we  be  interested  more  in  the
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 big  mills?  If  there  is  a  crisis  in  the
 textile  mills,  if  they  happen  to  run,  on
 loss,  everyone  raises  his  hand  and  voice
 as  if  something  great  has  been  done.
 But  in  the  course  of  the  last  few  cen-
 turies,  and  especially  during  the  last
 ten  or  twenty  years  cottage  industries
 are  decaying  and  millions  of  our  people
 are  loosing  their  jobs.  There  is  no
 one  to  present  his  case  or  shed  tears
 for  him.  Why  should  we  emphasise  so
 much  upon  whether  we  have  a  barter
 or  trade  agreement  with  Soviet  Russia.
 America,  Japan  or  any  other  country?
 What  is  important  is  that  our  common
 man  here,  who  has  been  earning  his
 livelihood  for  several  centuries  by  doing
 small  jobs—maybe  it  was  3  pittance
 and  he  was  not  getting  a  full  meal—
 has  been  deprived  today  even  of  that
 half  meal.  This  process  has  been  going
 on.  Why  should  we  not  concentrate
 on  that?  We  are  busy  criticising  and
 abusing,  saying  that  so-and-so’s  policy
 is  a  reactionary  policy  and  every  Min-
 istry  is  bad  except  the  External]  Affairs
 Ministry  which  is  doing  splendidly  well.
 Is  the  idea  to  create  a  hitch?  I  strong-
 ly  deprecate  any  such  tendencies.  We
 are  doing  in  our  small  way  everything
 that  is  possible.  We  should  try  to  put
 our  shoulders  to  the  wheel  together  and
 try  to  solve  our  difficulties  and  pro-
 blems.  And  with  that  end  in  view  I
 wanted  to  say  a  few  words  regarding
 cottage  industries.

 We  have  been  giving  protection,  sub-
 sidies,  concessions  and  advantages  to
 the  big  industry.  I  want  to  know  why
 we  cannot  give  protection,  even  mono-
 poly,  to  the  cottage  industries.  That
 is  the  way.  If  the  consumer  has  to  pay
 more,  let  him  pay  for  the  sake  of  the
 millions.  I  can  understand  that.  But
 why  should  we  pay  a  higher  price  for
 anything  because  the  millowners  will
 have  profits  or  larger  balances?  Have
 their  balances  been  used  for  capital
 formation?  Is  it  not  a  fact  that  they
 have  been  used  for  speculation,  black-
 marketing  and  for  having  all  kinds  of
 luxuries  in  their  houses?  I  have  seen
 the  houses  of  our  big  merchants,  capi-
 talist  classes,  in  Bombay,  in  terrace
 gardens,  beautiful  houses,  beautiful
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 lighting  system;  and  at  the  same  time,
 in  their  neighbourhood  there  is  a  man
 starving,  hardly  getting  half  a  meal
 a  day.  This  is  what  has  been  happen-
 ing.  This  process  must  stop.  It  will
 have  to  be  stopped.  We  who  claim  to
 follow  the  lead  of  Gandhiji  shall  see
 that  it  is  stopped.

 Shri  Punnoose  (Alleppey):  How?
 Shri  T.  N.  Singh:  I  will  tell  you

 how.  I  have  seen  friends  here—I  must
 say  frankly—they  have  come  here;  a
 few  years  ago  they  did  not  mind  the

 simple  Indian  style  of  clothing,  but  to-
 ‘Gay  bush  shirts  have  become  more
 popular.  Ties  have  become  move  popu-
 lar.  I  must  give  credit  to  our
 Prime  Minister  for  taking  courage  to
 make  the  decision  that  ties  must  end
 and  for  regularising  official  dress.  This
 aping  of  the  foreigner,  whether  Soviet
 or  American,  must  end,  and  this  coun-
 try  will  not  tolerate  it.

 With  this  I  would  like  to  urge  very
 humbly,  let  us  create  monopoly  condi-
 tions  for  our  cottage  industries.  We
 must  set  apart  certain  fields  of  activity
 for  the  cottage  industries.  That  is  the
 only  way.  Even  the  small  zamindar,
 petty  landlord,  or  petty  kisan  has  fore-
 gone  his  rights  of  property  today.  He
 does  not  mind  it.  Do  you  know  their
 number?  It  is  millions.  It  is  they  also
 who  have  willingly  co-operated  in  the
 common  task  of  putting  India  on”  the
 economic  map.  I  want  to  know  if  the
 property  rights  of  a  few  thousand
 people  are  so  sacred,  if  their  propen-
 sities  for  profits  are  so  sacred  that  they
 must  be  allowed  to  go  on  fattening
 while  others  do  not  prosper.  For  this
 reason  I  strongly  urge  that  a  policy
 should  be  thought  out  whereby  a  kind
 of  monopoly  will  be  given  to  cottage
 industries.

 For  this  reason  I  welcome  the  excise
 duty,  when  you  differentiate  between
 cottage  industry  and  the  other  bigger
 industries.  But  I  want  to  know  this
 about  the  exemption.  Whatever  it  is,
 it  may  be  a  small  thing,  I  do  not  grudge
 it;  the  exemption  is  to  50  or  50  tons
 of  soap.  But  it  is  applicable  even  to
 Lever  Brothers,  Swastik  and  Tata.  I
 want  to  know  why  that  exemption  limit
 should  be  applicable  to  them.  In  the
 case  of  shoes  and  other  such  items  we
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 have  been  having  the  number  of  per-
 sons  employed  in  the  cottage  or  small
 industry  as  the  criterion.  Why  should
 we  not  apply  the  same  criterion  here
 and  take  away  the  concession  from
 those  who  will  unnecessarily  get  the
 benefit  out  of  it?  I  suggest  that  the
 Finance  Minister  may  think  out  whether-
 this  formula  of  the  number  of  persons.
 employed  in  a  factory  should  not  be
 applied  even  to  this  one.  It  is  a  small
 thing  and  I  am  not  concerned  much.
 whether  they  get  it  or  not.  But  I  am
 concerned  with  the  approach,  because
 it  should  be  made  clear  to  the  people
 that  our  policy  definitely  is  to  give  pre-
 ference  to  this  class  of  industry,  that
 is  cottage  industry,  as  against  the
 others.  That  must  be  clear  to  every-—
 body,  and  that  is  why  I  am  making
 this  suggestion.

 In  regard  to  Government  spending,
 I  have  to  say  a  few  words.  Ours  is  a
 poor  country.  Sometimes  people  may
 accuse  me  of  being  too  much  squeamish.
 about  rupees,  annas  and  pies.  But  I
 would  like  to  emphasise  that  it  is
 essential.  For  I  am  born  in  a  poor
 family  and  I  know  what  the  saving  of
 a  rupee  means  and  what  it  means  to
 the  other  man.  Similarly  I  envisage
 that  our  country  being  poor—the  figure:
 looks  so  impressive  because  we  are  a.
 poor  country;  four  or  five  hundred
 crores  is  not  such  a  big  sum  in  Ame-
 Tica—we  have  to  husband  our  resources
 to  the  maximum  and  make  a  rupee
 function  as  much  as  it  can,  go  as  far
 as  it  can.  And  in  this  there  is  no
 question  of  this  Ministry  or  that  Minis-
 try  feeling  this  way  or  that  way.  It.
 is  a  common  purpose  and  I  think  that
 that  approach  should  be  made  by  all
 concerned.

 Then  I  join  issue  with  what  the  Fin-
 ance  Minister  said  the  other  day  about
 our  taxation  policy.  I  do  not  agree
 that  the  exemptions  given  in  the  In-
 come-tax  show  any  definite  trend  to-
 wards  giving  relief  to  what  are  called
 the  lower  middle  classes  and  the
 middle  classes.  That  is  not  so.  As  a
 matter  of  fact,  if  he  had  been  a  little
 more  strict  at  the  higher  slabs,  I  would
 have  had  a  feeling  of  satisfaction  and
 comfort  if  I  had  found  that  crore-pathis

 é
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 were  shelling  out  nine-tenths  of  their
 crores.  We  are  suffering  everyday  and
 undergoing  sacrifice  when  we  eat  our
 salt  or  when  we  buy  any  small  things.
 The  sales-tax  is  there.  When  we  pur-
 chase  shoes  or  clothing  or  anything  the
 other  taxes  are  there.  That  we  pay
 everyday.  Even  the  poorest  man  who
 is  not  balancing  his  family  budget  is
 Paying  them.  I,  that  regard  I  would
 like  to  esk;  why  should  those  who  are
 not  at  all  in  a  position  to  sacrifice  go
 on  sacrificing,  and  why  should  the
 others  require  more  than  Rs.  3,000  or
 Rs.  2,000  monthly  income  and  appro-
 priate  to  themselves  ten  lakhs  or  twenty
 lakhs  as  their  profit  share?  What  have
 they  done  with  that  money?  The  use
 of  that  money  has  not  been  satisfactory
 and  is  not  a  thing  of  which  any  one
 can  be  proud.

 Another  thing  to  which  I  would  like
 to  refer  in  passing  is  about  the  com-
 munity  projects  and  certain  other  pro-
 jects  under  the  T.C.A.  and  so  many
 other  things.  Personally  I  am  very
 much  averse  to  taking  anything  from
 any  outside  country.  It  hurts  my  pride.
 I  may  be  roor.  But  I  would  prefer  that

 the  process  of  our  progress  may
 be  delayed,  and  that  is  where
 I  appeal  to  our  Opposition  Mem-
 bers.  Let  us  not  by  umnecessary
 criticism  and  impatience  bring  about
 a  situation  in  which  we  will  be  compel-
 led  more  and  -more  to  rely  on  foreign
 aid,  whether  Soviet  or  American  aid.
 That  is  a  wrong  mentality.  We  have
 an  immense  problem  to  solve.  We
 cannot  do  it  like  that.  We  will  have
 to,  what  is  called,  rough  it.  And  there-
 fore  I  urge  that  this  tendency  of  look-
 ing  to  foreign  aid  should  as  far  as
 possible  be  put  down.  There  is  another
 thing  that  happens  in  the  community
 projects.  What  happens  is,  we  rely
 more  and  more  on  all  kinds  of  experts.
 They  do  not  know  our  country;  they
 do  not  know  our  people  and  they  do
 not  give  proper  advice.  They  can
 never  give  the  right  advice.  They  may
 look  experts  in  books,  essays  and  arti-
 cles  that  appear  in  papers.  Their  arti-
 cles  will  look  so  intelligent  almost  as
 if  a  genius  is  writing;  but  actually
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 when  you  put  them  into  practice  you
 find  that  it  fails.  Take  the  case  of  our
 Mahatma  Gandhi.  He  never  took  the
 advice  of  foreigners  and  you  all  know
 the  work  he  was  doing.  He  never
 learned  how  to  develop  our  cottage
 industries.  He  remained  a  lawyer  all
 his  life  and  later  on  an  agitator  as  the
 English  called  him.  That  man  was  able
 to  apply  his  mind  towards  our  small
 cottage  industries.  We  know  our  ways;
 we  know  our  people  and  we  can  do,
 it.  Therefore,  I  would  very  strongly
 urge,  let  us  not  be  guided  by  these  so-
 called  experts.  For  that  reason,  I  have
 also  to  say  another  thing  about  these
 aids.  This  I  have  heard  about  a  certain
 community  project  that  my  State  is
 going  to  undertake.  The  question  was
 as  to  whether  we  should  have  cement
 concrete  work  or  whether  we  should
 have  an  ordinary  masonry  dam.  We
 were  told  that  if  we  do  not  go  in  for
 cement  concrete,  we  would  not  get  the
 foreign  machineries  though  for  all  our
 life  we  have  managed  with  masonry
 dam.  I  think  the  Finance  Minister  will
 agree  with  me  that  is  cheaper,  more
 easily  manageable  and  our  own  men
 can  do  it  without  any  foreign  expert
 or  his  acvice.  This  could  have  been
 possible.  But,  some  people  feel  the
 obligation.  They  have  got  the  gentle-
 manjiness  and  they  feel,  because  for-
 eigners  are  giving  something,  why  not
 avail  of  it.  That  tendency  comes  in
 and  therefore  we  go  in  for  foreign  ex-
 perts.  Therefore,  I  would  strongly  urge
 that  something  should  be  done  to  get
 out  of  these  obligations  which  comes
 through  foreign  aid.  We  should  do
 things  that  can  be  done  by  making  the
 maximum  use  of  our  men,  talent  and  re-
 sources.  Our  360  million  people  are
 a  wealth  that  can  be  made  use  of.  That
 is  one  of  the  greatest  assets  that  we
 have  and  our  natural  resources  are
 another  asset  which  can  be  exploited.  I
 would  like  to  see  that  in  every  village,
 every  man  has  some  industry  or  the
 other;  some  small  thing  for  him  to  do
 and  he  will  do  well  then.  The
 Factory  Act  may  trouble  our  mill-
 owners,  but  it  will  not  frouble
 the  proprietor  of  the  cottage  indus-
 try  because  he  himself  is  a  worker,
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 a  labourer.  We  shall,  then,  certainly
 beat  in  competition  all  big  industries.
 I  am  sure  of  it  because  we  have  got
 certain  economies  and  advantages
 which  go  with  every  cottage  industry.
 Why  is  it  that  cardboard,  slates  and  so
 many  other  things  are  manufactured  in
 Japan?  If  Japan  can  manufacture  these
 things  in  their  villages,  why  can  not
 we  do  it  here?  We  have  only  to  apply
 our  mind  in  that  direction.  My  object
 in  saying  this  was  to  point  out  the  dir-
 ection  in  which  we  should  think  when
 making  provisions  for  national
 schemes.  This  is  what  should  be  done.

 In  regard  to  National  Loan.  I  will
 just  say  a  few  words.  I  will  not  take
 any  more  time  of  the  House.  I  sug-
 gested  to  the  Finance  Minister  that  it
 is  the  first  National  Plan  with  which
 the  name  of  our  Prime  Minister  is  also
 connected.  The  opportunities  for  sub-
 scribing  to  these  National  Loans  are
 rather  limited;  they  are  confined  to  the
 treasuries  and  to  the  Reserve  Bank.
 Permit  me,  Sir,  to  say  that  even  if  it
 were  my  own  money  which  I  have  to
 pay  under  law,  I  would  hesitate  to  go
 to  the  Treasury  because  they  take  two
 hours.  The  very  mention  of  going  to
 the  treasury  is  irksome;  is  deterrent  to
 the  ordinary  man.  You  want  the
 average  man;  the  ordinary  man_  to
 share  in  the  National  Loan—it  may  be
 five  or  ten  rupees—and  for  that  you
 must  make  some  provision.  Whatever
 our  friends  may  say,  the  man  in  the
 street  is  with  us;  the  man  in  the  village
 is  with  us  and  he  will  contribute  his
 five  or  ten  rupees  to  the  great  National
 you  must  be  prepared  to  wait  and
 Loan.  I  am  sure  of  it  and  I  am  con-
 vinced  of  it.  Let  us  go  to  the  pcople
 and  say:  “Look  here,  vou  have  got

 to  do  this  and  if  you  do  not  do  then
 suffer”,  and  I  am  sure  they  will  do
 you  must  be  prepared  to  wait  and
 anything  we  want.

 Shri  C.  D.  Deshmukh:  May  I  point
 out  that  the  minimum  subscription  is
 Rs.  00  at  the  moment.

 An  Hon.  Member:  You  have  to  re-
 ‘duce  it.

 Shri  C.  D.  Deshmukh:  It  cannot  be
 reduced  to  Rs.  50  or  Rs.  10,  but  if  a
 Person  is  too  poor  to  subscribe  to  the
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 loan  he  can  buy  National  Savings  Certi-
 ficates  which  can  be  had  at  other  places
 than  the  treasuries  or  sub-treasuries.

 Shri  T.  N.  Singh:  I  know  that  he  can
 subscribe  to  the  National  Savings  Certi-
 ficates,  but  you  give  him  a_  tempting
 offer.  In  this  case  he  gets  compound
 interest  for  the  money  he  puts  in.
 What  I  want  to  say  is,  supposing  I  can-
 not  contribute  Rs.  00  but  I  want  to
 contribute  Rs.  50,  it  shows  that  the
 gesture  is  there;  the  willingness  to  do
 something  is  there.  I  want  that  some-
 thing  should  be  done  to  make  use  of
 the  mentality;  that  desire  of  our  people.
 I  would  suggest  that  the  Finance  Min-
 ister  may  think  out  on  this  point  and
 modify  his  orders  or  some  such  things
 thought  out.  This  is  my  humble  sug-
 gestion.

 Shri  D.  C.  Sharma:  Why  not  a  new
 loan  be  floated  within  the  limits  of
 people  with  small  earnings?

 Shri  T.  N.  Singh:  In  any  case,  I
 think  what  I  have  said  is  quite  clear.

 श्री  जज वाड़े  (सन् थाल  परगना  व  हजारी-

 बाग)  :  उपाध्यक्ष  महोदय,  कल  इस'  बहस
 को  आरम्भ  करते  हुए  विरोधी  दल  के  उप-

 नेता  महोदय  ने  मान भूमि  के  ड्रामे  से  शुरु
 किया  t  लेकिन  कोई  भी  ड्रामा  बिना  गाने  के

 रोचक  नहीं  होता  इस  लिये  मामूम-इस
 गान  उस  में  जोड़  दिया  यद्यपि  उस  में  कुछ
 बातें  ऐसी  थीं  कि  जो  उचित  रूप  से  इस  हाउस
 में  डिस्कस  नहीं  की  जा  सकती  थीं  लेकिन

 वह  अपने  ड्रामें  क ेरोचक  बनाने  के  लिए
 उस  में  उस  गीत  को  ले  आये  ।  महोदय,  तुसू
 सांग  के  नाम  पर  जो  बात  यहां  प्रचारित  की  जा

 रही  है  वह  स्यमपूर्ण  हे।  तुसू  सांग  एक  लोक-

 बीत  है  और  उस  सांग  की  आड़  में  सरकार

 को,  सरकारी  कर्मचारियों  को  भर  जजों

 तक  को  गाली  देने  की  चेष्टा  की  गयी  है  ।  इस
 का  न्याय  रूप  से  वही  वर्ग  समर्थन  कर  सकते

 हे  जो  बंध  सरकार  के  निश्चित  रूप  को  नष्ट

 करने  के  लिए  इस  तरह  का  प्रचार  करने  का

 प्रयास  करते  रहते  हें  ।  महोदय  मेरे  पास
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 पुसू  सांग  की  किताब  हैं  ।  यदि  कोई  भाई

 इस  का  प्रमाण  चाहे  तो  में  उस  में  से  कुछ
 भाग  उद्धृत  करके  उस  को  सुना  दू  गा।  बात

 यह  हैँ  कि  बाउंडरी  कमीशन  की  नियुक्ति
 के  बाद  इस  तरह  का  प्रचार  शुरू  हुआ  है  ।

 मुझे  कोई  विरोध  नहीं  कि  कोई  प्रचार  करे  ।

 हर  प्रदेश  अपने  अपने  मत  को  बाउंडरी  कमीशन

 के  आगे  रखने  के  लिये  स्वतंत्र  है।  मुझे  इस

 में  मी  भी  कोई  आपत्ति  नहीं  की  बंगाल  सरकार

 और  बिहार  सरकार  जहां  कि  दोनों  जगह
 कांग्रेसी  मंत्री  मंडल  है,  आपस  में  बेठकर  इस

 प्रश्न  का  निर्णय  कर  लें  ।  लेकिन  इस  प्रकार

 से  प्रचार  करना  जैसा  कि  किया  जा  रहा  है
 इस  से  द्वेष  पेदा  होता  है  ।  इस  लिये  में  इस
 का  विरोध  करता  हूं  ।  में  समझता  हूं  कि  इस

 प्रकार  की  भ्रमपूर्ण  बातों  को  स्पष्ट  कर  देना

 हाउस  के  प्रति  मेरा  गतंव्य  है  ।  मेरे  पास  काग-

 जात  भी  मौजूद  हें  जिन  से  में  यह  प्रमाणित

 कर  सकता  हूं  कि  तुसू  सांग  मेले  में  गाने  के  लिये

 नहीं  ले  जाया  गया  जहां  कि  इस  लोक  गीत

 से  लोगों  का  मनोरंजन  होता  t  लेकिन  इस
 गाने  का  जलूस  लेकर  कचहरी  और  थाने

 गये,  जहां  प्रासेशन  ले  जाने  के  लिये  लाइसेंस

 (परमिट)  भी  नहीं  लिया  गया  था।

 जब  इस  कम्युनिस्ट  वर्ग  द्वारा  इस  की  पुष्टि

 होती  हूँ  तो  मुझे  कोई  आपित्त  भी  नहीं  जंचती
 क्योकि  में  जानता  हूं  कि  :--

 न  वित्त  यो  याय  गृणप्रकर्ष  |

 सत  सदा  निकलती  नात्र  चित्र  ॥

 यथा  कराती  करि  कुम्भ  लिखवा  |

 मुक्ता  परित्याज्य  विनती  गुलजार  ॥

 यह  लाल  पसन्द  वाले  हें।  इन  को  सादी

 चीज  पसन्द  नहीं  जाती  ।  उन  को  सादी  बातों

 से  चिढ़  हो  जाती  हँ  ।  उन  को  सादी  टोपी

 पसन्द  नहीं  आती  ।  इस'  लिए  यह  लाल  पसन्द

 वाले  गजमुक्ता  को  छोड़  कर  गुंजा  को  ही
 पसन्द  करते  हैं।  उन  की  इस  प्रकार  की  पसन्द  के
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 लिये  हमें  क्या  आपत्ति  हो  सकती  है।  वह  अपनी

 पसन्द  से  चलें  और  हम  अपनी  पसन्द  से  चलें।

 महोदय,  इन  बातों  को  में  अपने  मंत्री  महोदय
 की  खुशामद  के  लिए  नहीं  कहता  |  में  तो

 किरात  देश  का  रहने  वाला  हूं,  और  किरात

 की  नीति  से  ही  अपनी  बात  को  कहता  हूं  ।

 वहां  यह  कहा  गया  है  —

 क्रियासयुक्तेनुंप.  चारुपक्षूषों  चक्षुषोंर
 न  वन्दनीया:  प्रभजोत  न्‍्मनीषिभि  :

 अपने  नियुक्ति  की  वंचना  नहीं  करते  हें,

 वह  मीठी  बातों  .से  रोका  नहीं  देना  चाहते

 हँ  और  वे  तो  यहां  तक  कहते  हूँ  कि  :

 न  विव्यथे  तस्य  मनो  नहि  प्रिय  ।

 प्रवक्‍तुमिच्छन्ति  मूषा  हितैषी:  ।।

 हितेषणी  को  झूठ  बोल  कर  उन्हें  वह

 चाटुकारिता  में  नहीं  भुलाना  चाहते  |  इस-

 लिए  में  उन  के  (श्री  मुखर्जी  के  )  वक्तव्य

 के  ढंग  का  विरोध  कर  रहा  हूं  और  मे  कोई

 चाटुकारिता  की  बात  नहीं  करना  चाहता,
 इस  लिये  में  कुछ  एसी  बातें  भी  'रक्‍्खूगा  जो

 जनता  की  राय  और  रुचि  के

 मुताबिक  है  और  मेरी  समझ  में  उन  बातों

 का  जानना  हमारे  1  मंत्री  महोदय  के  लिये
 नितान्त  आवश्यक  है  में  जानता  हूं  कि  हमारे
 मथें  मंत्री  महोदय  संस्कृत  के  बहुत  हिमायती

 हे  और  ये  समय  २  पर  हमें  उपदेश  दिया

 करते  हें  :

 पुष्पं  पुष्प  विचिन्तित  मूलच्छेद॑  न  कारमेन  t

 मालाकार  इवारामे  न  चित्रकार  कारवत्‌  ॥

 पृष्ठ  से  रस  लेना  चाहिए,  मधु  कैसे  संग्रह  करना

 चाहिये,  मुझे  डर  है  कि  कहीं  ऐसा  न  हो  कि

 फलवान  पुष्प  को  तोड़ने  से  न  तो  पृष्ठ  ही

 रह  और  न  फल  ही  रहेगा  और  कहीं  ऐसा
 न  हो  कि  आप  कच्चे  फल  गोतोड़  दें

 तो  फिर  उस  फल  से  न  बीज  होगा  और  न

 अच्छा  रस  ही  होगा  ।  हमारे  अयथा  मंत्री
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 महोदय  को  संस्कृत  नीति  सम्बन्धी  पूरा  ज्ञान

 है  और  उन्हें  चाहिये  कि  टैक्स  उन  से  ही

 वसू  लगा  चाहिये  जिन  के  पास  पैसे  हों,  उन  से

 ही  टैक्‍स  क्यू  करने  की  नीति  उचित  है
 ४.  और  होना  यह  चाहिये  कि  जिन  के  पास  पैसा

 नहीं  है  आवश्यकता  है  उन  पर  उस  को

 खर्च  किया  जाना  चाहिये,  उन्हें  टैक्स  के  पैसे

 वसूलते  और  खेलते  समय  इस  नीति  को

 बरतना  चाहिये॥  में  आप  को  वहां  की  बात्

 बतला  रहा  हूं  जहां  से  मेरा  खूद  का  सम्बन्ध

 है  ।  कुछ  दिन  पहले  लोकल  फाइनेंस  इलावा-

 यरी  कमेटी  आरम्भ  हुई  थी  और  जब  इन-
 क्वांरी  कमेटी  होती  है  तो  उस  पर  बहुत
 सा  खर्च  किया  जाता  हैँ  और  लोगों  की

 आयें  बढ़  जाती  हैँ।  में  अपने

 प्रान्त  में  जिस  जगह  की.  म्यूनिसिपैलिटी
 का  चेयरमैन  था,  (वंद्य नाथ धाम  देवधर)
 उस  ने  भी  मीनल  टैक्स  के  बारे  में  एक  आवेदन

 पत्र  दिया  था,  में  ने  रेलवे  मिनिस्टर  से  रिप्ले-

 जेनरेशन  किया  था,  हमारी  प्रान्तीय  गवर्नमेंट

 ने  उस  का  समर्थन  किया  और  हमारे  प्रान्त

 के  एम०  पीज  ने  रेलवे  मिनिस्टर  के  पास

 रिप्रेज़ेन्टेशन  दिया,  उन  के  आदेश  के  अनुसार
 फ़ाइनेंस  से  ही  पहले  मूव  करना  था,  हम  ने

 तदनुसार  फ़ाइनेंस  को  भी  इस  सम्बन्ध  में  मूव
 किया  लेकिन  हमारे  अथ  मंत्री  महोदय  जो
 कि  केन्द्रीयकरण  अर्थ  नीति  पर  जोर  देते  हें
 और  समझते  हें  कि  इस  के  द्वारा  हमारे  सब
 काम  ठीक  हो  जायेंगे,  तो  में  उन  से  इस॑

 बात  में  सहमत  नहीं  हो  सकता,  हमें  विकेन्द्रित-

 करण  अर्थ  व्यवस्था  को  भी  अर्थ  नीति  में

 स्थान  देना  चाहिये  a  यदि  आप  की  लोकल

 बड़ी  कठिनाई  में  रहती  है  और  उन  के  पास

 उचित  व्यवस्था  पसे  की  नहीं  रहती  तो  उन

 की  कठिनाई  बढ़  जाती  हैं  और  इसी  आशय

 से  एक  वर्ष  पहले  में  ने  फ़ाइनेंस  मिनिस्टर

 को  आवेदन  पत्र  दिया  था  जिस  स॑  मय  टैक्स

 शान  इनक्वायरी  कमेटी  नियुक्त  भी  नहीं  हुई  थी।
 36]  PS.D.
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 मेंने  उस  समय  उन  को  यह  दरख्वास्त  दी

 थी,  लेकिन  इनक्वायरी  कमेटी  के  नियुक्त  होने
 के  बाद  यह  जवाब  मिला  कि  इस  पर  टैक्सेशन

 इनक्वायरी  कमेटी  के  फैसले  के  बाद  विचार

 होगा  t  मुझे  तो  आश्चर्य  होता  हैं,  यह  सुन  कर

 कि  पहले  तो  यह  कहा  गया  कि  लोकल  फाइनेंस

 इनक्वायरी  कमेटी  के  फैसले  के  बाद  इस  पर

 विचार  किया  जायेगा,  फिर  कहा  गया  कि

 टेक्सेशन  इनक्वायरी  कमेटी  के  बाद  होगी,

 मुझे  तो  ऐसा  लगता  है  कि  साधारण  लोगों  की

 आवाज़  हमारे  मंत्री  महोदय  के  कानों तक  नहीं

 पहुंचती  है,  उनका  ख्याल  कम  किया  जाता

 है।  में  अय  मंत्री  महोदय  से  अनुरोध  करूंगा

 कि  इन  बातों  की  तरफ  ज्यादा  घ्यान  दें  ।

 “यह  क्या  बात  हुई  कि  वैद्यनाथ  धाम  में  पिलग्रिमों

 वर  मीनल  टैक्स  तो  टैक्सेशन  इनक्वायरी

 कमेटी  के  फैसले  तक  बन्द  रहे,  लेकिन  आपने

 आर्डिनेंस  के  द्वारा  इलाहाबाद  में  कुंभ  क ेअवसर

 फ्र  टमिनल  टेक्स  (पिलग्रिमेज)  लगा  दिया।

 मुझे  यह  देख  कर  बहुत  आश्चर्य  हुआ  कि

 जब  एक  टेक्सेशन  के  बारे  में  नियमित  रूप  से

 आये  हुए  परचे  पर  विचार  करने में  तो आपको

 दिक्‍कत  पड़ती  हे  लेकिन  अनियमित  रूप  से

 आप  दूसरी  जगह  उसको  एक  आर्डिनेंस  के

 द्वारा  लगा  देते  हें।  मेरा  रियाल  है  कि हम  लोग

 भारत  में  बहुत  ही  पिछड़ी  हुई  जगहों  के  रहने
 वाले  हें,  वहां  के  रहने  वालों  की  आवाज़

 सरकार  के  कानों  तक  कम  पहुंच  पाती  है  और

 यही  कारण  है  कि  वह  आज  भी  नेगलेक्टेड

 पड़े  हुए  हैं,  मुझे  पुणे  आशा  हे  कि  हमारे  मंत्री

 महोदय,  उन  इलाके  के  लोगों  की  ओर  ध्यान

 देंगे  और  उन  के  मामले  पर  सहानुभूतिपूर्वक
 विचार  करेंगे।  में  एक,'दो  बात  और  भी  कहना

 चाहता  हूं  -  में  ने  अभी  आपके  सामने  जिक्र

 किया  कि  इस  गवर्नमेंट  की  आफिशियल

 पालिसी  और  प्लानिंग  का  शुरू  से  सम्बन्ध

 रहा  है  और  एक  वेलफेयर  स्टेट  में  पिछड़े
 लोगों  के  क्षेत्र  में  काम  करना  इस  योजना
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 [x  जज वाड़े]

 (पंचवर्षीय)  का  प्रमुख  अंग  है,  परन्तु  मुझे

 दुःख  होता  है  कि  जब  म॑  देखता  हूं  कि  दामोदर

 बेली  प्रोजेक्ट  पर  संथाल  परगना  और  छोटे

 नागपुर  के  इलाके  से  करीब  एक  लाख  एकड़

 जमात  बंगाल  के  लिये  डुबोई  जा  रही  है  ।

 और  भी  संथाल  परगने  की  मोर  प्रोजेक्ट  में

 वह  ज़मीन  ड़बोई  जा  रही  है  जिस  पूरे  ५३

 गांव  ह. और  आंशिक  रूप  से  ७९  गांव  हें  और

 वहां  पर  ८३००  संथाल  और  अन्य  लोगों  के

 घर  आबाद  हो  और  २१  हज़ार  की  आबादी

 वहां  पर  बसती  है  २७  हज़ार  एकड़  ज़मीन

 जब  हम  प्रोजेक्ट  के  मातहत  बंगाल  के  लिये

 डुबोने  जा  रहेगे  तो  म॑  पूछूंगा  कि  सरकार  ने

 वहां  जो  आदिवासी  बसते  हें  और  अन्य  लोगों

 के  घर  बसे  हुए  हें  उन  के  लिये  आपने  ज़मीन

 और  सैलाब  का  क्‍या  इन्तजाम  किया  है
 पिछली  प्लानिंग  के समय  भी  इन  पिछड़े  हुए
 भागों  के  लिये  जो  इन्तजाम  बजट  में  था,  मंत्री

 महोदय  देर  कर  बतायें  कि  उन्होंने  उसमें

 से  कितना  पैसा  इन  लोगों  की  दशा  सुधारने
 के  लिया  अब  तक  लगाया  है  ?  चुंकि एं  से  भागों

 में  काम  करने  में  कठिनाई  पेश  आती  हैँ  इसलिये

 ऐसे  भागों  के  काम  का  प्रोग्राम  गड़हे  में  फेंक

 दिया  जाता  हं,  वहां  के  रहने  तराज़ों  की  आवाज़

 उन  के  कानों  तक  नहीं  पहुंच  सकती  और

 इसलिये  वे  भाग  बिल्कुल  ने  गजेटेड  छोड़  दिये

 जाते  हैं  7  यदि  सरकार  की  मंशा  ऐसे  भागों

 की  अवहेलना  करना  हे  तो  में  नहीं  समझता

 कि  हम  अपने  निर्वाचन  क्षेत्रों  मेंदा  कर  कैसे

 लोगों  में  इस  पंचवर्षीय  योजन!  के  लिये  उत्साह

 पैदा  करें  ?  क्‍या  हम  छन  से  यहां  बतलाये  कि

 प्लानिंग  में  तुम्हारे  लिये  केवल  यह  आया  है

 कि  तुम्हारी  एक  लाख  एकड़  जमीन  को  बंगाल

 के  खातिर  डुबो  दिया  जायेगा  और  सरकार  ने

 उस  भाग  के  लिये  कोई  खास  काम का  प्रोग्राम

 जनता  के  सामने  नहीं  रखा  हे  ?  में  अर्थ  मंत्री
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 महोदय  से  निवेदन  करूंगा  कि  वे  इन  बातों  पर

 ज़रा  ध्यान  दो  तो  पिछड़  लोगों  का  कल्याण

 होगा  t

 शिक्षा  की  बड़ी  दयनीय  अवस्था  वहां

 पर  है,  एक  लाख  की  आबादी  वाले  पहाड़ी

 क्षेत्र  लिये  सिफ  एक  मिडिल  स्कूल  की'

 व्यवस्था  थी  1  वह  भी  मेरे  चेयरमैन  के  काल  में
 ,

 \ जिला  बो  से  किया  गया  था।  आज  इस  बात  \

 की  बड़ी  आवश्यकता  है  कि  शिक्षा  का  वहां  पर

 प्रसार  होना  चाहिये  और  वहां  पर  और  अधिक

 स्कूलों  के  खोलन  का  इन्तजाम  होना  चाहिये,

 में  तो  सुझाव  दूंगा  कि  उनके  लिये  कम्पलसरी

 शिक्षा  की  व्यवस्था  होनी  चाहिये  जब  कि

 उनसे  भी  पैसा  लिया  जाता  है  t

 इसलिये  शिक्षा  का  वहां  पर  प्रसार

 करना  बहुत  जरूरी  है  इसके  अलावा  वहां  का

 जो  सवाई  ग्रास  का  उद्योग  है  वह  भी  आज

 चौपट  हो  गया  है  ।  आज  उसका  उत्पादन  काफी

 घट  गया  है।  आज  हम जो  हर  क्षेत्र  में  पिछड़े

 बर्ग  के  लोगों  के  प्रति  अवहेलना  बरतते  देखते

 हैं  तो  यकीन  मानिये  उस  अवहेलना  को  देख

 कर  किसी  भी  प्राणी  का  हृदय  व्यथित  हुए

 बिना  नहीं  रह  सकता।  में  न  इन  पिछड़े  हुए

 देशों  के  लोगों  के  सम्बन्ध  में  एक  प्रदान  भी

 किया  था,  और  में  फिर  भी  व्यापार  मंत्री  से

 आग्रह  करू गा  कि  इसकी  जानकारी  पूरी  तरह

 से  करायें,  उन्होंने  आश्वासन  दिया  था  कि

 इस  संवाई  ग्रास  के  काम  की  जो  हालत  हं  में

 उसको  बढ़ाने  के  सम्बन्ध  में  खोज  करूंगा  ओर

 फिर  आपको  बतलाऊंगा,  लेकिन  उनहोंनेअभी

 तक  उस  सम्बन्ध  में  नहीं  बतलाया।  इस  बार

 उसकी  उत्पत्ति  क्या  हुई  ?  पहले  साढ़े  तीन

 लाख  मन  उत्पत्ति  थी,  साढ़े  तीन  लाख  मन  के

 ऊपर  प्रत्येक  मन  के  पीछे  पांच  सेर  और  ज्यादा

 तुलता  थां।  अगर  इस  प्रकार  से  सरकारी

 हस्तक्षेप  से  और  बाहरी  व्यवसाइयों  के  द्वारा
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 पिछड़े  वर्ग  को  किसी  तरह  की  हानि  पहुंचती

 हँ  तो  यह  उचित  और  उपादेय  नहीं  है  |

 लाख  इन्डस्ट्री  के  सम्बन्ध  में  संथाल  पर-

 गले  का  जिक्र  हुआ  था,  इस  पर  भी  सरकार  को

 ध्यान  देना  चाहिये  ।

 स्वास्थ्य  के  बारे  में  में  क्या  कहूँ,  अब  में

 के  बारे  में  कहना  चाहता  हूं  ।  में  वहां  की

 (ी
 आपसे  क्‍या  कहू  ।  वहां  पर  पीने  लायक

 पानी  का  बिल्कुल  अभाव  है  ।  पानी  जो  कि

 स्वास्थ्य  का  मूलाघार  है  अगर  वही  नहीं  होगा
 तो  काम  कं  से  चलेगा  ?  में  समझता  हूं  कि  सर-

 कार  को  इस  पर  भी  विश्लेषण  रूप  से  ध्यान  देना

 चाहिये  ।

 इस  के  बाद  पत्थर  का  व्यापार  हूँ  ।

 पत्थर  का  व्यापार  हमारे  यहां  एक  खास  रोज-

 गार  था,  लेकिन  उस  पर  भी  प्रतिबन्ध  हे  ।

 मोकामा  ब्रिज  जो  बन  रहा  हँ,  उसमें  संथाल

 परगने  का  पत्थर  नहीं  लग  सकता।  पहले  तो

 यह  मनाही  थी  कि  संथाल  परगने  का  मजदूर
 भी  वहां  नहीं  जायगा,  लेकिन  अब  सिर्फ  वहां
 का  पत्थर  नहों  जा  सकता।  में  नहीं  समझता

 कि  जिस  देश  में  खाली  पत्थर  है,  पत्थर  तोड़
 कर  जहां  के  लोग  अपनी  जीविका  चलाते

 हैं,  उस  पर  प्रतिबन्ध  लगा  कर  सरकार  क्‍यों

 बाघा  डालती  हू  ।  मेरा  खयाल  है  कि  सरकार

 को  इन  बातों  पर  ज़रूर  ध्यान  देना  चाहिये
 प्लेनिंग  के आधार  पर  पिछड़े  वर्ग  की  उन्नति

 का  जो  विधान  हू  ,  उसमे  विशेष  रूप  से  उसको

 सलामी  के  लिये  इन्तजाम  करना  चाहिये
 जिससे  लोगों  को  खाने  की  कोई  शिकायत  न

 रहे  1  में  समझता  हूं  कि  में  ने  अपनी  बातें

 स्पष्ट  रूप  से  आपके  सामने  रख  दी  हैं  t

 Shri  Sarangadhar  Das  (Dhenkanal-
 West  Cuttack):  Mr.  Deputy-Speaker.
 I  want  first  of  all  briefly  to  reply  to
 my  hon.  friend  Shri  T.  N.  Singh.  He
 had  said  that  the  Opposition  is  always
 up  to  criticisms  and  _  bringing  ~  in

 20  APRIL  954  Finance  Bill  590

 foreign  countries  and  all  that.  J]  want
 to  remind  him  that  it  is  the  job  of
 the  Opposition  to  criticise,  to  call  a
 spade  a  spade  and  not  to  kowtow  to
 the  members  of  the  Government  and
 say  that  everything  is  rosy.  We  are
 here  for  that  reason.  We  have  different
 groups  and  different  ideas.  I  person
 ally  do  not  like  to  bring  in  any  foreign
 country  while  criticising  the  Govern-
 ment  for  its  activities.  What  they  do
 im  Russia,  what  they  do  in  the  United
 States  and  what  they  do  in  England
 are  not  our  concern  here  as  they  are
 not  connected  with  the  issue  that  we
 have  to  judge;  because  conditions
 there  are  different  and  people  are
 different.  Consequently,  what  we  have
 to  judge  is  whether  or  not  the  Gev-
 ernment  is  doing  what  we  can  do
 here.

 I  have  said  twice  before  during  the
 last  two  or  three  years  that  though
 my  Party  does  not  think  highly  of
 this  Plan  and  .does  not  extend  its  full
 co-operation  but  only  co-operation  in
 certain  areas  of  agreement,  I  person-
 ally  extended  my  full  co-operation
 perhaps  more  than  any  Congressmen
 has  ever  done.  In  my  State,  and  here
 also,  I  have  invited  the  attention  of
 the  Ministers  to  séveral  minor  irriga-
 tion  schemes.  Barring  one  or  two,  out
 of  the  39  that  I  had  given  them,  noth-
 ing  has  been  done.

 Shri  K.  K.  Basu)  (Diamond  Har-
 bour):  They  always  act  in  that  man-
 ner.

 Shri  Sarangadhar  Das:  A_  few
 months  back  I  had  given  a  challenge
 to  the  Government  of  Orissa  that  they
 are  using  all  this  money  intended  for
 development  work  to  establish  Con-
 gress  branches  in  different  parts  of
 the  country,  using  the  money  for  con-
 solidating  the  Congress.  I  had  said
 that,  for  development  work,  the  Mi-
 nisters  as  well  as  the  present-day
 officers  are  absolutely  incompetent.  I
 had  given  the  challenge  that  [  could
 prove  it  if  they  appoint  a  judicial  com-
 mission  and  there  has  been  no  reply
 to  it.

 It  is  wrong  to  say  that  because  we
 are  in  the  Opposition,  our  job  is  to
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 oppose  everything  that  the  Govern-
 ment  does.  We  also  realise  that  we
 have  as  much  right  in  this  country  as
 the  ruling  Party  has  and  all  the  citi-
 zens  enjoy  the  same  rights.  We  do
 not  want  to  deprive  ourselves  of  what-
 ever  little  we  can  derive  out  of  the
 Plan  under  the  present  circumstan-
 ces.  That  is  why,  I  fully  co-operated
 in  this  matter  but,  I  regret  to  say
 that  it  has  been  a  big  frustration  in
 my  life  that  my  co-operation  was  not
 taken.  While  co-operating,  I  found
 out  all  the  ways  im  which  mpney  was
 going  down  the  drains.  I  use  that
 word  again.  Two  years  ago  I  used
 this  word.  At  that  time  the  Finance
 Minister  had  remarkeq.  that  there
 might  be  a  little  bit  of  less  here  and
 a  little  bit  there,  but  it  is  not  right  to
 say  that  money  is  going  down  the
 drains.  3  repeat  that  money  is  going
 down  the  drains.

 I  find  that  the  planners,  especially
 the  Finance  Minister,  are  enamoured
 of  saying  whether  the  target  of  expen-
 diture  has  been  reached  or  not.  If
 a  State  had  been  given  five  crores  of
 rupees,  whether  they  have  spent  five
 crores  or  four  crores,  that  is  the
 point  they  have  been  discussing.  This
 is  absolutely  Delhi  Secretariat  men-
 tality  (Interruption):  Sitting  down
 here  in  office,  you  say  that  so  much
 money  has  been  given  for  education,
 for  this  purpose  or  for  that  purpose.
 You  ask  a  report  whether  that  money
 has  been  spent.  Do  you  ever  take  it
 into  your  head  to  ask  what  work  has

 -been  done?  Let  us  say  there  are  00
 minor  irrigation  schemes.  How  many
 schemes  have  been  accomplished  out
 of  the  money  that  has  been  _  spent?
 That  is  the  point.  From  my  personal
 experience,  from  what  little  experi-
 ence  I  have  of  business  concerns,  it
 is  wrong  to  fird  out  how  much  mcney
 has  been  spent.  This  is  not  the
 way  in  which  a  Ministry  of  the  State
 shoulq  view  things.  The  point  is  how
 much  work  has  been  done.  Suppos-
 ing,  due  to  certain  delays,  due  to  red-
 tapism  here  or  there,  all  the  money
 has  not  been  spent.  Only  half  of  it
 has  been  spent.  What  we  have  to
 find  out  is  whether  half  the  work  that
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 was  planned  had  been  done.  Why
 not  give  us  an  assessment  every  year
 in  this  fashion  that  so  much  was  the
 target  of  work  and  so  much  has  been
 reached?

 Talking  of  targets,  there  is  the  case
 of  sugar.  There  was  a  certain  target
 for  production  that  was  planfied  in  the
 Five  Year  Plan.  That  target  was  ex-  .
 ceeded  in  95l-52.  80,  our  Goverm
 ment  and  the  Ministers  concern24
 were  vociferous  in  saying  that  the  ta  \
 get  had  been  exceeded.  But,  what  havi
 happened  during  the  last  two  years?
 Just  now,  there  is  scarcity  of  sugar.
 The  sugar  that  we  have  ordered  from
 foreign  countries  or  bought  from  them
 has  not  reacheg  us  and  the  price  has
 appreciated  by  about  Rs.  6  per  md.  in
 Calcutta.  Even  at  that  low  quality
 sugar  is  being  supplied  in  Calcutta.
 This  I  read  this  morning  from  the
 market  reports  in  the  Statesman.  Why

 is  it  so?  Because  the  planners  did
 not  go  into  the  root  07  the  thing.
 About  sugar,  I  have  said  many
 a  time  that  this  North  Indian
 area  is  not  suitable  for  sugar-
 eane_  cultivation.  This  area  will
 never  produce  45  or  50  tons.  per
 acre  as  South  India,  Mysore  and  parts
 of  Maharashtra  can  produce,  because
 Northern  India’  is  not  fully  tropical.
 Instead  of  going  to  the  root  of  it  and
 rectifying  the  mistake,  we  are  doing
 something  else.  The  private  capital-
 ists,  who  were  nothing  but  cloth  trad-
 ers,  who  hag  a  few  lakhs  of  rupees
 in  1932-33  and  34  went  all  over  North-
 ern  Indig  and  put  up  sugar  factories
 at  stations  served  by  the  B.N.W.R.,
 without  knowing  anything  about  agri-
 culture  or  the  technique  of  sugar
 manufacture.  They  had  been  put  in
 there  by.  mistake.  They  must  be
 moved  to  the  South,  to  the  tropical
 belt—this  includes  Bengal  and  Orissa
 also.  Whether  U.P.  object  to  it  or
 Bihar  object  to  it,  we  have  to  take
 into  consideration  the  national  inter-
 est.  I  repeat  that  if  you  take  away
 all  these  sugar  factories  to  the  South,
 or  as  J  said  to  the  tropical  belt.  pro-
 duce  enough  sugar  for  the  require-

 -ments  of  the  country  and  for  the  in-
 creasing  population  and  _  increasing
 corgumption,  you  will  save  somewhere
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 about  500,000  or  600,000  acres  of  land
 which  you  can  put  to  foodgrain  crops,
 because  the  production  here  is  about
 5  tons  per  acre.  After  30  years  of
 research  and  _  spending  crores  of
 rupees,  the  production  of  sugarcane
 per  acre  has  gone  up  from  40  tans  to
 5  tons  per  acre,  while  it  is  over  50
 tons  per  acre  in  Maharashtra.  It  is
 all  lopsided—someone  sitting  down  in
 the  Secretariat  and  making  a  plan
 and  being  happy  that  in  95l-52  we
 have  exceeded  the  target.  Now,  there

 is  no  sugar  in  the  country  and  people
 fare  buying  from  wherever  it  is  avail-
 jable  in  the  Calcutta  market  particu-
 larly.  It  is  the  same  thing  about
 every  aspect  of  the  Plan  that  I  see.
 Barring  a  few  multi-purpose  projects,
 where  certainly  much  more  money  is
 being  spent  than  should  have  been,—
 I  believe  those  multi-purpose  projects
 will  bring  some  benefit  to  the  coun-
 try—many  of  the  development  plans
 are  no  plans  at  all;  they  are  all  hap-
 hazard  and  I  do  not  know  where  the
 trouble  lies.  Sometimes  the  money
 that  has  been  sanctioned  in  the  bud-
 get  goes  to  be  spent  in  the  month  of
 January  or  February,  and  Govern-
 ments  have  to  spend  Rs.  4,00,000  or
 Rs.  5,00,000  inside  of  a  month  or
 two—this  is  impossible  and  so  it  laps-
 es.  Let  us  go  from  Education  to  cot-
 tage  industry.  That  is  the  way  we
 are—I  would  not  say  muddling
 through—drifting  without  any  5८
 purpose.

 About  cottage  industry,  lately  this
 House  has  been  very  much  pre-occu-
 pied  with  a  desire  to  revive  it.  I  agree
 and  share  this  universal  desire,  In
 that  field,  what  is  being  done?  You
 put  some  cess  on  the  mill  cloth,  get
 a  few  crores  of  rupees  and  distribute
 it  Rs.  5  lakhs  here,  Rs.  5  lakhs  there
 and  so  on,  but  what  is  the  plan  for
 improving  the  industry?  I  believe
 some  of  the  Members  of  the  House
 have  visited  the  Khadi  Exhibition,  and
 I  must  say  that  the  people  who  have
 concentrated  on  khadi  production  for
 the  last  30  or  35  yeais,  have  certainly
 accomplished  something  without  the
 aid  of  Government  and  in  spite  of  the
 opposition  of  the  British  Government
 of  those  days.  They  have  shown  there
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 that  the  four-spindle  charkha  has  be-
 ccme  a  success—that  is  what  plan-
 ning  means.  You  cannot  pamper  the
 khadi  industry  for  ever.  While  giving
 this  protection  or  subsidy  to  khadi,
 you  must  find  out  how  the  output  of
 khadi  may  be  increased,  how  the  cost
 of  production  cam  be  lowered  by  put-
 ting  in  a  little  machine  here,  and  a
 little  machine  there,  which  Japan  has
 been  doing  for  about  a  hundred  years
 now—a  co-operation  between  the  mill
 industry  and  the  cottage  industry.  I
 have  asked  several  times  questions
 here  as  to  what  has  been  done  about
 mechanisation  in  a  small  way  of  cot-
 tage  industries,  and  the  Minister  of
 Commerce  has  every  time  _  replied
 that  the  States  are  doing  one  thipg  or
 another.  That  one  thing  or  another
 we  do  not  know,  and  I  say  nobody  is
 doing  anything.  It  is  only  spending
 money  and  organising  in  some  way.
 and  when  the  money  fountain  will  dry
 up  here,  then  that  organisation  will
 Zo  to  pieces  and  nothing  will  remain.

 I  come  now  +o  the  taxes  of  this
 year—the  cesses.  It  is  often  fashion-
 able  for  us  to  say  that  this  Budget  is
 a  rich  man’s  Budget  and  not  qa  poor
 man’s  Budget.  I  have  not  heard  it
 said  this  year,  but  I  go  think  it  is  a
 rich.man’s  budget  because  our  Gov-
 ernment  keeps  the  rich  people  upper-
 most  before  their  eyes.  The  Taxation
 Enquiry  Commission  is  still  sitting.
 It  has  been  said  by  the  Finance
 Minister  that  there  is  no  change  in  the
 income-tax  or  super-tax  in  the  Budget
 because  he  is  awaiting  the  report  of
 the  Taxation  Enquiry’  Commission.  If
 that  is  so  for  the  rich  man,  why  was
 it  necessary  to  put  these  cesses  on
 the  poor  man’s  requirements  like
 soap,  footwear  and  other  articles,
 without  waiting  for  the  Commission’s
 report?  It  is  good  that  on  art  silk
 the  Minister  has  announced  some  con-
 cessions,  but  about  footwear,  I  wish  to
 point  out  that  in  our  country,  people
 do  not  wear  shoes  ang  it  is  only  lately
 that  some  are  beginning  to  do  so.
 Wearing  shoes  is  a  good  thing  for
 health,  because  I  know—and  the  doc-
 tor  Members  here  will  confirm  it—
 that  if  you  go  barefooted  about  the
 countryside,  there  is  a  germ  that  gets
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 into  the  stomach  through  the  sole  and
 causes  hook-worm  trouble.  It  is  neces-
 sary  that  we  shog  ourselves.  All  that
 was  happening  during  the  last  ten  or
 fifteen  years  because  certain  shoe  or
 rubber  manufacturers  put  out  cheap
 rubber-sole  canvastupper  shoes  at  Rs.
 1-8-0.  or  Rs.  1412-0  per  pair  and  the
 poor  man  could  wear  them,  particu-
 larly  in  summer  time  in  the  _  cities
 when  going  about  on  the  asphalted
 roads.  The  soles  are  burnt  unless  you
 have  something  om,  and  the  shoe  is
 produced  in  a  powerdriven  factory.
 It  must  be  absolutely  power-driven,
 absolutely  well-organised  in  its  manu-
 facturing  equipment.  You  cannot
 make  such  a  shoe  in  a  cottage  indus-
 try,  4nd  that  shoe  is  going  to  pay
 four  annas  to  six  annas  a  pair  as
 cess.  So,  while  on  the  one  hand  we
 always  think  of  the  rich,—whether  a
 particular  measure  will  hurt  him,
 whether  it  will  benefit  him,  amd  whe-
 ther  he  will  be  encourageg  to  form
 capital—on  the  other  hand,  we  do
 everything  to  trample  over  the  mass-
 es  of  the  people,  the  crores  of  people
 who  have  been  burdened  with  tax
 after  tax,  Central  as  well  35  State,
 during  the  last  eight  or  ten  years.
 That  is  why  I  say  this  is  a  rich  man’s
 Budget.

 My  time  is  up  and  I  cannot  go  into
 any  further  details,  but  the  main  point
 that  I  woulg  like  to  bring  to  the  notice
 of  the  House  is  that  the  Plan  is  not
 properly  worked.  It  is  being  imposed
 from  here.  As  I  have  said.  several
 times  before,  where  people  want  a
 certain  river  to  be  dammed,  so  that
 their  lands  which  were  going  dry  for
 years  together  for  want  of  rain,  may
 be  irrigated,  we  give  cottage  indus-
 tries,  this  and  that,  to  be  worked  by
 officers  who  live  in  towns  and  call  it
 a  community  project.  In  Balasore  in
 Orissa  there  is  such  a  project.  In  fact
 the  people  of  that  area  have  been
 wanting  something,  but  something
 else  ‘has  been  imposed  on  them.  Not
 that  what  has  been  imposed  on  them
 is  bad.  It  is  not  bad.  But  the  people
 in  that  area  do  not  want  that.  Their
 first  priority  is  the  bunding  of  the
 river.  I  notice  that  lately,  during  the
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 last  one  year,  Government  has  become
 conscious  of  this  and  beginning  from
 the  Prime  Minister  they  have  been
 talking  that  plans  must  come  from
 villages  upwards.  I  do  not  know  how
 far  they  are  succeeding  in  getting
 plans  from  village  upwards,  and  whe-
 ther  the  officers  who  have  to  work
 these  have  a  village  ming  or  town
 mind,  So,  I  would  wind  up  my  speech
 by  saying  that  I  oppose  this  Bill  that
 has  been  introduced  by  the  Finance
 Minister

 डा०  डी०  एन०  पाद्य कर  काले  :

 (नान्देड---रक्षित---अनू सूचित  जातियां)  :

 उपाध्यक्ष  महोदय,  आज  दो  साल  के  बाद

 मुझे  भाषण  का  समय  मिला  हूं,  इ  लिये  में

 आपका  अत्यन्त  आभारी  हूं  t

 aa  फाइनेंस  बिल  को  अच्छी  तरह  से

 देखा  है  और  मे  निस्संकोच  कह  सकता  हूं  कि

 यह  हमारे  देश  की  थी  क  समस्याओं  के  मकसद

 को  पूरा  करता  है,  इसलिये  में  इस  बिल  का

 समर्थन  करता  हू  ।

 इस  बिल  में  जूतों  पर  जो  टैक्‍स  लगाया

 गया  है  यह  अभिनन्दनीय  है,  कारण,  भारत-

 वर्ष  एक  कृषि  प्रधान  देश  है  और  काइतकार  और

 गरीब  तबका  ज्यादातर  देहाती  चमारों  द्वारा

 बनाये  हुए  जूते  पहनता  है  ।  बाटा,  फ्लैक्स

 इत्यादि  फ  क्रीज  के  म्‌काबले  में  हमारे  चमार

 नहीं  टिक  सकते  ।  इस  बिल  से  फैक्टरी  के

 बने  हुए  जूतों  पर  टैक्‍स  लगेगा  और  फल  स्वरूप

 उन  जूतों  की  कीमत  बढ़  जायंगी  और  उस

 हालत  में  हाथ  से  बन  हुए  चमारी  जूते  किसी

 चंद  तक  उन  का  मुकाबला  कर  सकेंगे।  मेरा

 विश्वास  है  कि  इस  टैक्‍स  के  लगाने  से  हमारे
 गरीब  चमार  भाइयों  को  रोजी  मिलेगी  और

 ग्रामीण  चम  उद्योग  तरक्की  करेगा  ।

 इस  बिल  में  खादी  और  हैंडलूम  क  कपड़े

 को  संरक्षण  दिया  गया  है  |  एडिशनल  एक-

 साइज़  ड्यूटी  की  वजह  से  मिल  के  कपड़े  की

 कीमत  ज्यादा  होगी  और  खादी  और  हाथ  से

 बुना  हुआ  (हैंडलूम )  का  कपड़ा  मिल  क



 5797  Finance  Bill

 कपड़े  का  किसी  हद  तक  मुकाबला  क

 सकेगा  ।  इससे  गरीब  कारीगर  को  रोजी

 मिलेगी  और  खादी  तथा  हे  उलूम  का  प्रचार

 ज्यादा  होगा  ।

 इस  बिल  में  रस्सी  उद्योग  की  तरफ  भी

 ध्यान  देना  जरूरी  था  |  काटेज  इन्डस्ट्रीज  के

 तहत  यह  धंधा  है  और  ज्यादा  तर  हरिजनों
 की  रोजी  का  यह  एक  घंटा  है।  सन,  केतकी,

 नारियल  वगेरह  रॉ  मैटीरियल  सप्लाई  करने

 “का  इन्तजाम  करके  सरकार  को  तेयार  माल

 बाज़ार  मं  फरोख्त  करने  का  प्रबन्ध  करना

 चाहिए  साथ  ही  इन'  की  कोऑपरेटिव  सोचा-

 इटीज़  कायम  करके  इनको  कज़  देने  की  व्यव  या

 करनी  चाहिये  ।  टैनरी  और  कौटेज  इंडस्ट्रीज
 की  कोऑपरेटिव  सोसाइटीज़  को  कज़  देकर
 सरकार.न  जो  संरक्षण  प्रदान  किया  हैं,  उससे

 हरिजनों  की  रोजी  का  सवाल  बड़ी  हद  तक

 हल  हो  जाता  हू  -
 ©

 अपन  देश  की  इस  पंचवर्षीय  योजना  को
 सफल  बनाने  के  लिये  पैसे  की  बहुत  ज़रूरत  है  |
 में  इस  सम्बन्ध  में  एक  सुझाव  पेश  करना

 चाहता  ह्  और  में  समझता  हूं  कि  सरकार

 अगर  चाहे  तो  उस  पर  अमल  कर  के  बड़ी  तादाद
 में  रुपया  जमा  कर  सकती  ह  |  हमारे  देश  में

 कई  मन्दिर  ए  से  हे  जिन  के  पास  करोड़ों  रुपये
 की  स  पत्ति  पड़ी  हुई  हे  और  आज  उनके  महन्त
 गौर  पुजारी  लोग  उस  सम्पत्ति  का  दुरुपयोग
 कर  रहे  ह्  अगर  सरकार  इन  मन्दिरों  की

 सम्पत्ति  अमानत  या  कज़  समझ  कर  इस
 योजना  को  उन्नति  देने  के  काम  में  लाये  तो  किस

 ह॒द  तक  हमारी  योजना  पूरी  हो  सकती  है
 माननीय  वित्त  मंत्री  का  ध्यान  में  इस  ओर

 आकर्षित  करता  हूं,  वह  इस  पर  विचार

 करें।  इन  मन्दिरों  के  पुजारियों,  महन्तों  तथा

 व्यवस्थापकों  को  देश  को  उन्नत  तथा  शक्ति-

 शाली  बनाने  के  लिय  इन  मन्दिरों  की  पूरी
 सम्पत्ति  राष्ट्र  की अमानत  समझ  कर  या  कर्ज
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 समझ  कर  सरकार  के  हवाले  कर  देनी  चाहिये,

 उन्हें  सोमनाथ  मन्दिर  और  महमूद  गज़नवी

 का  इतिहास  अपने  आंखों  के  सामने  रखना

 चाहिये  और  उसे  भूलना  नहों  चाहिये  ।

 पाकिस्तान  और  अमेरिका  के  हथकंडों  से  साव-

 घान  हो  कर  इस  बेकार  पड़ी  धनराशि  का

 सदुपयोग  करने  का  सरकार  को  मौका  देना

 चाहिये  |

 ॥]  AM.

 स्वराज्य  प्राप्ति  के  बाद  जनता  में  जो

 उत्तेजना  और  सहकाये  का  अभाव  नज़र  आता

 है,  सरकार  को  उस  तरफ  ध्यान  देना  निहायत
 ज़रूरी  है  7  सरकार  का  ध्यान  इधर  कम  ह॑,
 यह  दुःख  के  साथ  कहना  पड़ता  है  ।  जनता
 का  सरकार  पर  से  विश्वास  उठता  जा  रहा

 है,  इसलिये  हमें  आज  आथिक  समस्या  का

 मुकाबला  करना  पड़  रहा  हूँ  ।  मिसाल  के

 तौर  पर  में  आपको  बतलाऊं  कि  बाज़ार  में

 १२,  १३  आन  सेर  चीनी  मिलती  थी  अब

 वह  एक  रुपये  सेर  बिक  रही  है और  यह  इस
 कारण  हुआ  कि  सरकार  ने  बाज़ार  भाव  पर

 निगरानी  और  नियंत्रण  नहीं  रखा  सट्टे
 बाजी  और  साठ  बाजी  (hoarding)
 पर  बन्धन  नहीं  डाला,  दूसरे  खाद्य  मंत्री  ने

 जो  आश्वासन  दिया  था  वह  पूरा  नहीं  किया

 उन  के  कहने  के  बावजूद  छिपा  हुआ  कोटा

 बाज़ार  में  नहीं  आया  और  पांच  लाख  टन

 चीनी  बाहर  से  वक्‍त  पर  नहीं  आई,  जिसका

 नतीजा  यह  हुआ  कि  चीनी  की  कीमत  बढ़
 गई  इसी  तरह  पंच  साला  योजना  में  जो

 इलाके  उपेक्षित  हे  उधर  सरकार  का

 ध्यान  नहीं  गया  हँ  |  हैदराबाद,  स्टेट

 के  मराठवाड़ा  इलाके  को  पहली  पंचवर्षीय

 योजना  में  कुछ  भी  नहीं  मिला  a  इस  इलाके  में

 अगर  बड़ी  योजना  नहीं  की  गई  तो  न  सही,
 लेकिन  यहां  पर  छोटी  स्कीमें  लिफ्ट-इरीगेशन

 आदि  की  बहुत  अच्छी  तरह  से  कामयाब  हो
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 [att  डी०  एन०  पाथि कर  काले]

 सकती  हूँ  ।  जब  हमारे  कृषि  मंत्री  डा०

 पंजाबराव  देख  मराठवाड़ा  के  दौरे  पर  गये

 तोम  न  उन्हें  स्वयं  परभनी  जिले  के  खल्ली-

 मुली  स्थान  पर  गोदावरी  के  किनारे  लिफ्ट

 इरीगेशन  स्कीम  के  बारे  में  बताया  था  और

 कहा  था  कि  यह  योजना  मराठवाड़ा  में  कामयाब

 हो  सकती  है  -  इस  योजना  के  चलाने  में  खर्च

 कम  आयेगा  और  फायदा  अधिक  पहुंचेगा  |

 सरकार  का  ध्यान  इस  ओर  जाना  चाहिये।

 जनता  का  विश्वास  प्राप्त  करने  के  लिये

 और  सहकाय॑  से  आर्थिक  समस्या  हल  करने

 के  लिये  निम्न  बातों  पर  ध्यान  देना  ज़रूरी  है

 हुकूमत  के  इन्तजाम  में  नये  सिरे  से  संशोधन

 करके  तबदीली  करना  आवश्यक  है  1  मौजूदा

 हुकूमत  का  ढांचा  अंग्रेजों
 ने

 अपने  फायदे  के

 लिये  बनाया  था,  अब  समय  आ  गया  है  कि

 हमें  इसे  भारतीय  ढंग  से  बनाना  चाहिये  और

 विभिन्न  स्टेटों  में  ए'  नबी  सी  के  अन्तर  को

 निकाल  देना  चाहिये  |  सरकार  ने  जो  आइवी-

 सन  दिया  है  और  जो  वायदा  किया  हूँ  वह

 पूरा  करना  चाहिये  और  उस  पर  अमल

 होना  चाहिये  t

 पंच  साला  योजना  में  जो  लोग  नजर-

 अंदाज़  किये  गये  हे  उनको  उचित  स्थान  देना

 चाहिये  और  हरिजन  भाइयों  और  पिछड़े

 हुए  लोगों  के  फायदे  के  लिये  एक  योजना

 बनानी  चाहिये  ।  जनता  की  भावनाओं  का

 आदर  करके  उनको  उचित  स्थान  देना  चाहिये।

 मिसाल  के  तौर  पर  हैदराबाद  की  जनता

 हैदराबाद  का  विभाजन  चाहती  है,  सरकार  को

 उसे  पूरा  करना  चाहिये  -  सरकार  को  पंच-

 साला  योजना  कामयाब  करने  के  लिये  प॑से  की

 ज़रूरत  है  -  अपोज़ीशन  पार्टीज़  से  में  निवेदन

 करना  चाहता  हूं  कि  सरकार  के  पास  कोई  एक
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 जादू  की  छड़ी  तोहे  नहीं  कि  घुमा  दी  और

 काम  बन  गया  और  न  ही  हमारी  सरकार

 के  पास  अलाउद्दीन  का  चिराग  है  जो  पलक

 झपकते  काम  पूरा  हो  जाय  :  में  समझता  हूं  कि

 यह  जोट  कस  लगाये  गये  हे  वह  ठीक  और  उचित

 हूँ।  अन्त  में  मं  एक  बार  फिर  इस  बिल  का

 समर्थन  करके  अपना  भाषण  समाप्त  करता

 हैं  t

 श्री  बलवन्त  सिह  महता  (उदयपुर)  :

 उपाध्यक्ष  महोदय,  जो  वित्त  विधेयक  हमारे
 सामने  मौजूद  है,  वह  एक  नई  दिशा  का  सूचक

 है,  उसम  गृह  उद्योग  घंटों  को  प्रोत्साहन  और

 संरक्षण  दिया  गया है  अत:  यह  एक  सही  दिशा

 में  एक  सही  कदम  हू  ,  इसके  लिये  मे  वित्त  मंत्री

 को  बधाई  देता  हुं  और  आशा  करता  हूं  कि

 आइन्दा  वर्ष  भी  वे  इसी  दिशा  को  छोड़ेंगे  नहीं
 और  एक  बहुत  बड़ा  क्रान्तिकारी  कदम  इसी

 दिशा  मे  उठायेंगे  क्योंकि  आज  हमारे  यहां
 बेकारी  की  बहुत  बड़ी  समस्या  है  और  यह  एक

 राष्ट्रीय  समस्या  बन  गईं  और  इस  के  कारण

 आज  देश  में  बड़ी  परेशानी  पाई  जाती  हैँ  t

 चारों  ओर  हम  देखते  हे  कि लाखों  आदमी  बेकार

 घूम  रहे  हे,  हज़ारों  नौजवान  आदमी  आज

 निराशा  में  डूब  हुए  इधर  उधर  मारे  मारे  फिर

 रहे  हे,  व ेकाम  चाहते  हे  लेकिन  आज  उनके

 पास  कोई  काम  नहीं  है  ।  हम  अक्सर  अखबारों

 में  पढ़ते  हें  और  सुनते  हें  कि  इसी  बेकारी  के

 कारण  बहुत  से  नौजवानों  न  आत्महत्या  कर

 ली,  लेकिन  म॑ं  आपको  बताऊं  कि  दिल्‍ली  में

 इसी  होली  के  दिन  जब  कि  सारा  दिल्‍ली  होली
 मना  रहा  था,  एक  नवयुवक  जन्तर  मन्तर  में
 आता  ह  और  वहां  का  जो  सन  डायल  जो

 सब  से  ऊंचा  स्तम्भ  है,  वहां  से  उस  नौजवान
 को  आत्म  हत्या  का  प्रयत्न  करते  हुए  में  ने

 स्वयं  अपनी  आंखों  से  देखा  है और  वह  नौजवान

 वहां  से  कूद  पड़ता  है  -  वह  बेहोश  हो  जाता
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 हँ  और  पुलिस  के  द्वारा  अस्पताल  में  ले  जाया

 जाता  है।  मूझे  पता  नहीं  कि उसके  बाद  उसका
 क्या  हुआ।  लेकिन  मुझ  से  कहा  गया  कि  वह

 बहुत  दिनों  से  बेकार  था  और  उसे  कोई  भी

 रोजी  नहीं  मिली  थी।  आये  दिन  इस  प्रकार

 की  घटनाये  हमारे  यहां  हो  रही  हे  में

 समझता  हू  कि  हमको  एक  बहुत  क्रान्तिकारी

 कदम  मौजूदा  आशिक  स्थिति  को  सुधारने
 के  लिये  उठाना  होगा  ।  मुझे  इस  के  लिये

 केवल  दो  ही  मार्ग  दिखाई  पड़ते  हें।  एक  तो

 यह  कि  विंमान  शिक्षा  के  रूप  को  परिवर्तन

 करें  और  जल्दी  से  जल्दी  क्रान्तिकारी  परिवतंन

 करके  ऐसी  शिक्षा  दें  जिससे  कि  हमारे  नौजवान

 और  हमारे  देशवासी  किसी  काम  पर  लगें  और

 अपनी  रोटी  कमा  सकें।  दूसरी  बात  यह  है
 कि  गृह  उद्योग  धंधों  को  प्रोत्साहन  दे  कर  उन

 के  क्षेत्रों  का विभाजन  किया  जाय  ।  जब  तक

 हम  उनका  विभाजन  नहीं  करेंगे  अर्थात  छोटे

 उद्योग  घंटे,  बड़े  उद्योग  धंधे  और  मध्यम  श्रेणी

 के  उद्योग'  घंटे,  तब  तक  हमारा  काम  नहों  चल

 सकेगा  ।  उन  के  लिये  डिस्कशन  हो  कर,

 रिजवेंशन  होना  चाहिये  कि  अमुक  धंधे  गृह-
 उद्योग  धंधों  के  द्वारा  ही  चलेंगे,  इस  के  सिवा

 हम  कोई  चारा  नहीं  मालूम  होता  कि  हम  सारे

 देश  को  काम  पर  लगा  “सकें।  यह  आपको

 करना  होगा  यदि  आप  देश  में  शान्ति  चाहते

 हे  और  लोगों  को  काम  पर  लगाना  चाहते  हे
 जो  कुछ  भी  राहत  हमको  मिल  सकती  है  वह
 केवल  गृह  उद्योग  धंधों  के  पनपने  से  ही  मिल

 सकती  है  -  यही  एक  मात्र  उपाय  हू  जिसको

 कि  आप  सब  लोगों  को  काम  देने  के  लिये  अप-

 नायें  और  यही  एक  नीति  हो  सकती  है  जिसको

 जल्दी  से  काम  म॑  लाकर  लोगों  को  अपनी  उन्नति

 करने  का  मौक। दे  सकते  है

 दूसरी  बात  यह  है  कि  आज  हमारा
 मध्यम  वर्ग  बहुत  ज्यादा  परेशान  है।  कुछ
 लोग  कहते  हे  कि  मध्यम  वर्ग  की  इस  देश  में
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 आवश्यकता  नहीं  हू  ।  लेकिन  मे  उन  लोगों  में

 से  नहीं  हुं  जो  कि  यह  बात  मानते  हें।  मध्यम

 वर्ग  ने  काफी  कुर्बानी  की  है  _  और  वह  समाज

 की  रीढ़  कहे  जा  सकते  हूं  ।  उसी  ने  क्रान्ति

 की  ह  और  बराबर  हर  देश  में  वही  वर्ग  क्रान्ति

 करता  है  ।  लेकिन  आज  वह  बेकारी  के  कारण

 बहुत  परेशान  हँ  t  इसलिये  उसको  बचाया

 जाना  चाहिये  और  उसको  बचाने  का  उपाय

 केवल  यही  हो  सकता  हं,  जेसा  कि  मेने

 बताया,  कि  शिक्षा  में  परिवर्तन  हो  और  दूसरे
 उद्योग  घंटों  को  प्रोत्साहन  दिया  जाय  ।

 तीसरी  बात  यह  &  कि  हमारे  किसान

 भाई  जो  कि  करीब  ८०  या  ८५  प्रतिशत  इस
 देश  में  रहते  हैं,  या  यूं  कहा  जाय  कि  सारा  देश

 ही  किसानों  का  है,  बड़ी  दिक्कत  में  हें।  आज

 लाखों  किसान  ऐसे  हें  जो  बिना  जमीन के  हें  t

 आज  जमीन  के  मालिक  दूसरे  लोग  हें  जब  कि

 लाखों  ऐसे  किसान  हें  जिसका  खुद  का  पेशा

 किसानी  का  रहा  हूं,  बिना  जमीन  के  रह  रहे

 हैं।  में  समझता  हूं  कि  हमारा  प्लैनिंग  कमीशन

 इस  बात  के  लिये  जल्दी  से  जल्दी  विचार  करके

 इस  प्रश्न  को  अपने  हाथ  में  लेगा  जिससे  कोई

 भी  किसान  बिना  जमीन  के  नहों  रहे  t

 हमारा  बड़ा  सौभाग्य  हँ  कि  हमारे  यहां  पर  एक

 बहुत  बड़ी  आर्थिक  क्रान्ति  हो  रही  है  भूदान
 के  नाम  से  ।  संत  विनोबा  ने  इस  क्रान्ति  को

 आरम्भ  किया  हैँ  और  यह  संसार  की  एक

 अद्भुत  क्रान्ति  हैँ जिसको  हमें  सफल  करना

 है।  संत  विनोबा  ने  इसको  आराम  किया

 है  परन्तु  इसमें  पूर्णाहुति  देनी  है  हमारी  गवर्न॑मेंट

 को।  वह  इस  प्रकार  से  दे  सकती  है  कि  हमारे

 यहां  एक  साल  के  अन्दर  कोई  भी  किसान  ऐसा
 न  रहे  जिस  के  पास  कि  जूमीन  न  रहे  ।  देश

 में  जितनी  भी  जमीन  हू  उसको  हमारे  देश  में

 जितने  किसान  हूँ  उनको  बांट  दी  जानी

 चाहिये  ।  इसके  साथ  हम  यह  भी  करना

 चाहिये  कि  कोई  भी  प्राइवेट  लोडेड  प्रापर्टी  न
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 रख  सके  ।  यह  हमारे  लिये  एक  अभिशाप

 है  कि  हम  इन  चीज़ों  पर  भी  कब्जा  किये  हुए

 हैं  जिन  को  कुदरत  ने  सब  को  समान  रूप  से

 दिया  है  1

 श्री  आर०  एन०  सिह  (ज़िला  ग़ाज़ीपुर--

 दि  व  ज़िला  बलिया--दक्षिण  पश्चिम)  :

 क्या  प्राइवेट  मिल्स  रहें  ?

 श्री  बलवन्त  सिह  महता  :  तो  में  समझता

 हूं  कि  इस  बड़े  कदम  की  ओर  हमारे  योजना

 आयोग  को  ध्यान  देना  चाहिये  कि  हमारे  यहां
 'पर  सारी  की  सारी  जमीन  उन  लोगों  को  बांट

 दी  जाय.  जो  कि  किसान  होते  हुए  भी

 भूमि  के  मालिक  नहीं  हें  -  जब  हम  प्राइवेट
 हेंडेड  प्रापर्टी  को  भी  खत्म  कर  देंगे  तमी  हम
 अपने  किसानों  को  राहत  पहुंचा  सकेंगे  और  देश

 आगे  बढ़ा  सकेंगे  ।  हमारे  यहां  थोड़े  से

 आदमी  हें  जो  कि  मिलों  के  मालिक  हें,  वे  भी

 इस  दशा  में  नहीं  रह  सकेंगे  ।

 श्री  सय्यद  अहमद  (होशंगाबाद)  :  बड़े

 बड़े  मकानात  जो  हें,  बम्बई  में  ?

 श्री  बलवन्त  सिह  महता  :  दूसरी  बात  में

 यह  कहना  चाहता  हूं  कि  हमारे  यहां
 जो  मूलाधिकार  दिये  गये  हें,  जो  फंडामेंटल

 राइट्स  कहे  जाते  हें,  कि  प्रत्येक  आदमी  स्व-

 तंत्र  है,  रिन्तु  सामूहिक  रूप  से  स्वतंत्रता  रखने

 के  लिये  ये  ही मूलाघिकार  आज  उपयोगी  नहीं

 हो  रहे  हें।  आपको  बतलाऊँ  कि  आज  हम
 लोग  सामूहिक  रूप  से  अपना  खुद  का  खाना  भी

 अपनी  इच्छा  से  नहीं  खा  सकते  हें।  अपने

 खुद  के  परिश्रम  से  बने  मकान  में  नहीं  रह  सकते

 हैं,  अपनी  खुद  की  पसन्द  के  कपड़े  नहीं  पहन

 सकते  हैं  -  यह  बड़े ही  दुःख  की  बात  है  |

 आप  कहेंगे  कि  कैसे?  राजस्थान  एक  ऐसा  प्रदेश

 है  जहां  पर  बहुतायत  से  पशु  रहते  हें  बल्कि.

 देश  में  सब  से  ज्यादा  दूध  का  उत्पादन  राजस्थान

 म  हो  ता  है,  वहां  पशुपालन  बहुत  बड़ी  इन्डस्ट्री
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 याने  घंटा  है।  लेकिन  वहां  पर  हो  क्यां  रहा

 है?  वहां  पर  नकली  घी  लाने  के  लिये  केन्द्रीय

 सरकार  मजबूर  कर  रही  |  |  वहां  पर  इस  पर

 पहले  से  प्रतिबन्ध  लागू  है  कि  वहां  नकली  घी

 नहीं  आ  सकता,  लेकिन  हमारी  यहां  की  सर-

 कार  आज  मजबूर  कर  रही  है  कि  वहां  पर

 दादा  इत्यादि  का  प्रवेश  हो  |  में  समझता  हूं.
 कि  यह  एक  प्रकार  की  हमारी  स्वतंत्रता  का

 अपहरण  है  ।  आज  हम  लोग  स्वतंत्र  हैं,  अपनी

 तन्दुरुस्ती  को  अच्छी  रखना  चाहते  हें,  लेकिन

 इस  तरह  की  बातों  का  मतलब  यह  होगा  कि

 हमें  अपनी  तन्दुरुस्ती  को  भी  कायम  रखने  के

 अधिकारी  नहीं  हे  ।  आज  जो  लोग  वहां  पर

 गोपालन  कर  रहे  हैं,  उन  के  यहां  यह॑  बहुत  बड़ी

 इन्डस्ट्री  है, लेकिन  आज  उनको  मजबूर  किया

 जा  रहा  है  कि  उसे  खत्म  कर  दो  q  देश  में  ऐसे

 कई  लोग  हैं  जो  कि  अपने  यहां  विदेशी  कपड़ों
 तथा  विदेशी  वस्तुओं  की  नहीं  आने  देना  चाहते,

 वह  नहीं  चाहते  कि  उन  के  यहां  मिल  का  कपड़ा

 आये,  वहां  के  जुलाहे  और  किसान  चाहते  हैं  कि

 चह  अपने  यहां  का  बना  हुआ  कपड़ा  पहनें,

 लेकिन  वह  ऐसा  नहीं  कर  पाते  हैं  ।  किन्तु
 बात  यह  है  कि  विधान  के  अनुसार  बाहर  की

 चीज़ों  को  लाने  से  रोका  नहीं  जा  सकता।

 हम  चाहते  हें  कि  विधान  के  उसूल  कायम  रहें,
 मगर  उन्हें  बाहर  की  चीज़ें  रोकने  की  स्व-

 तंत्र ता  होनी  चाहिये  ।  अगर  किसी  प्रदेश

 या  गांव  के  लोग  यह  चाहते  हें  कि  उन  के  यहां

 ऐसा  प्रतिबन्ध  लगे  तो  में  समझता  हूं  कि  इसके

 लिये  विधान  में  भी  संशोधन  करना  पड़े  तो

 करना  चाहिये  जिसमें  कि  उनको  हर  प्रकार

 की  स्वतंत्रता  मिल  सके  कि  वह  अपनी  इच्छा

 से  अपना  भोजन  कर  सकें,  अपनी  इच्छा  के

 अनुसार  शुद्ध  घी  का  उपयोग  कर  सकें,  अपनी

 इच्छा  के  अनुसार  स्वच्छ  कपड़ा  पहन  सकें

 और  अपने  आदमियों  को  रोजी  दे  सकें  ।

 यह  बहुत  बड़ा  आवश्यक  सुधार  है  जो  विधान
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 में  संशोधन  के  द्वारा  ही  दूर  हो सकता  है  और

 इस  पर  आपको  ध्यान  देना  चाहिये

 रंशनलाइजेशन  (नवीकरण)  के  बारे  में

 भी  यहां  कहा  गया  है  ।  अगर  यह  आपने

 किया  और  यहां  की  चीज़ें  हमारे  यहां  जाने

 लगीं,  यहां  का  नरपति  घी  वहां  जाने  लगा

 तो  इसका  नतीजा  यह  होगा  कि  लाखों  आदमी
 जो  हमारे  यहां  आज  पशु  पालन  के  उद्योग

 में  लगे  हुए  हें  वह  बेकार  हो  जायेंगे  1  में

 समझता  हूं  कि  सरकार  की  नीति  यह  नहीं

 है  कि  हम  आदमियों  को  बेकार  करें  |  इसलिये

 जितने  उद्योग  धंधे  आज  पनप  रहे  हें  उनकी

 तरफ  हम  लोगों  का  विशेष  ध्यान  होना

 चाहिये  ।

 दूसरे  गृह  उद्योगों  के  सम्बन्ध  में  में  आपसे

 कहना  चाहता  हुं  कि  हम  लोगों  ने  इस  बात  का

 नारा  लगाया  था  कि  प्रत्येक  आदमी  को  भोजन

 मिलेगा,  कपड़ा  मिलेगा  और  घर  मिलेगा  ।

 इस  के  बीच  में  में  एक  बात  यह  कहना  चाहता

 हूँ  कि  हमारे  यहां  जो  पंचवर्षीय  योजना  बनी

 हँ  वह  वास्तव  में  बड़ी  सुन्दर  बनी  है  और  में

 समझता  हूं  कि  हमने  बहुत  बड़ा  उदाहरण
 संसार  के  सामने  रखा  है  कि  बिना  आंसू  और
 थकान  और  रक्तपात  के  याने  विदाउट  टीचर

 ऐंड  ट्रायल  और  विदाउट  ब्लड  हमने  बहुत
 बड़ी  आशिक  क्रान्ति  इस  पंचवर्षीय  योजना  के
 द्वारा  कहे।  में  समझता  हूं  कि  पंचवर्षीय
 योजना  बना  कर  राष्ट्र  न ेएक  संकल्प  किया  है
 इसलिये  हमको  उस  से  पीछे  नहीं  हटना
 चाहिये  ।  यह  नहीं  कि  इसको  हम  ६  या  ७
 वर्ष  तक  घसीट  ले  जायें,  हमें  इसको  अवधि  के
 अन्दर  ही  समाप्त  करना  चाहिये  क्‍योंकि  यह
 राष्ट्र  की  प्रतिज्ञा  है।

 तो  जो  में  कह  रहा  था  कि  हमने  मकानों  के
 लिये  भी  एक  प्लैन-योजना  में  कहा  है,  लेकिन
 में  समझता  हूं  कि  बहुत  सी  रियासतों  ने  पत्थर
 के  ऊपर  भी  टैक्स  लगाया  हुआ  है,  खास  कर
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 उस  पत्थर  के  ऊपर  जिसको  कि  मंसनरीस्टोन

 (चुनाई  का  पत्थर)  कहते  हैं।  जो  किसान

 अपने  मकान  बनाना  चाहते  हैं,  खेत  की  मेड़

 बनाना  चाहते  हैं,  उन  पर  भी  टैक्‍स  लग  जाता

 है।  में  समानता  हूं  कि  हमारे  वित्त  मंत्री  महो-

 दय  इसकी  ओर  ध्यान  देंगे  और  यदि  यह
 प्रान्तीय  सरकार  से  सम्बन्धित  हो  तो  उनको

 आदेश  देंगे  कि  इस  प्रकार  का  टैक्‍स  बिल्कुल
 माफ  कर  दिया  जाय  ताकि  हर  एक  आदमी

 अपना  घर  बना  कर  उसमें  रह  सके  ।

 तीसरी  बात  राजस्थान  के  सम्बन्ध  में

 में  यह  कहना  चाहता  हूं  कि  जितनी  उसकी

 आय  ली  गई  है  और  जितना  वह  पिछड़ा  हुआ
 प्रदेश  ह ैउसको  देखते  हुए  उसको  बहुत  कम  सहा-
 यता  मिली  है।  उसे  कम  से  कम  उतनी  सहा
 यता  तो  मिलनी  ही  चाहिये  “जितने  कि  उसके

 आय  के  साधन  ले  लिये  गये  हें  ।

 अभी  काटेज  इन्डस्ट्री  की  रिपोर्ट  हमारे
 सामने  आयी  है  उसमें  राजस्थान  का  उल्लेख

 कहीं  नहीं  है  ।  जितने  उसके  क्राफ्ट्स  हें  और

 काटेज  इन्डस्ट्रीज  है ंउनको  अगर  सहायता  दी

 भी  गृह  तो  बहुत  कम  दी  गई  है।  और

 प्रांतों  में जितनी  काटेज  इन्डस्ट्रीज  हें  उन

 को  काफी  सहायता  दी  गई  &  लेकिन

 राजस्थान  को  बहुत  ही  कम  सहायता  दी

 गई  हूँ  1  राजस्थान  में  बहुत  ज्यादा  उद्योग

 धंधे  हे  ।  में  आशा  करता  हूं  कि  आप

 उनकी  ओर  ध्यान  देंगे  और  उनको  अच्छी  से

 अच्छी  सहायता  दिलाने  का  प्रयत्न  करेंगे  ।

 चौथी  बात  मुझे  बड़े  बड़े  उद्योग  घंटों

 के  बारे  में  करनी  हें  ।  हम  देख  रहे  हें  कि आप

 बड़े  बड़े  कारखान  खोल  रहे  हें  और  यह  देश  के

 लिये  बहुत  अच्छी  चीज़  है  -  लेकिन  हम  देखते

 हे  कि  इनका  खास  खास  जगहों  में  करसेंट्रशन  हो

 रहा  हैं  1  में  समझता  हूं  कि  इस  विषय  में

 भी  ऐसी  नीति  बनानी  चाहिये  जिससे  कि  सब

 राज्यों  को  इन  बड़े  बड़े  कारखानों  का  लाभ
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 मिल  सके  ।  हमारे  यहां  जो आयरन  और

 जटिल  के  कारखाने  खोले  जा  रहे  हें  वे  एक  ही
 प्रान्त  में  या उसके  आस  पास  खोले  जा  रहे

 हें।  म  समझता  हूं  कि  जो  बेसिक  इन्डस्ट्रीज

 हे  उनका  तो  समान  बटवारा  होना  चाहिये  ।

 में  चाहता  हूं  कि एक  एक  राज्य  में  तीन  तीन

 बेसिक  इन्डस्ट्रीज  होनी  चाहियें  ।  लेकिन

 अगर  आप  तीन  तीन  नहीं  दे  सकते  हें  तो  कम

 से  कम  एक  एक  बेसिक  इन्डस्ट्री  तो  हर  राज्य

 को  दें  जिससे  कि  उस  राज्य  की  उन्नति  हो
 सके  t

 इसके  साथ  ही  साथ  जहां  हम  आयरन

 और  स्टील  के  लिये  बड़े  बड़े  कारखाने  खोल

 रहे  हें,  और  शायद  हम  इसमें  सेल्फ  सीमेंट

 भी  हो  जायें,  हम  नान-फेरस  मेटल्स  जिंक,
 लैड  और  कापर  के  लिये  कुछ  नहीं  कर  रहे

 @  t  ये  चीज़ें  बहुत  बड़ी  तादाद  में  हम  बाहर  से

 मंगाते  हें  ।  हम  करीब  23  करोड़  के

 नान-फेरस  मेटल्स  बाहर  से  मंगाते  हें  लेकिन

 इनको  तैयार  करने  का  कोई  उपाय  नहीं  किया

 जा  रहा  हैं  |  यह  हमारे  देश  में  कच्चे

 रूप  में  प्रचुर  मात्रा  में  प्राप्त  हें  ।

 जहां  तक  जिस  का  सम्बन्ध  है,  में

 समझता  हूं  कि  राजस्थान  में  इतना  जिंक

 मिल  सकता  है  जितना  कि  शायद  एशिया
 में  और  कहीं  नहीं  मिल  सकेगा  t  इसी  प्रकार

 लैड  और  कापर  की  भी  खानें  हैं  लेकिन  वे

 ऐसे  लोगों  के  हाथ  में  हैं  जिन  के  लिये  डाग  इन
 दी  मेजर  की  कहावत  चरितार्थ  होती  है।

 कुत्ता  न  खुद  खाता  हैँ  न  गाय  को  खाने  देता

 है।  वे  लोग  उन  खानों  को  न  खुद  एक् सप् लाइट
 करते  है  और  न  दूस  रों  को  करने  देते हैं।  इस-
 लिये  मेरी  दरखास्त  है  कि  इसके  लिय  भी  आप

 एक  ,कारपोरेशन  बना  कर  इसको  जल्दी  से

 जल्दी  अपन  हाथ  में  लीजिये  और  नान-फेरस

 मेटल्स  के  उद्योग  को  जारी  कीजिये  और  इस
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 उद्योग  को  ऐसी  स्टेट्स  में  शुरू  कीजिये  जहां  कि

 उन  की  खानें  हें  जिससे  कि  उन  स्टेटों  कौ  भी

 उन्नति  हो  सके  ।  अगर  आप  ऐसा  करेंगे  तो

 इसके  साथ  ही  आपकी  एक  और  समस्या  हल

 हो  जायेगी  ।  यह  समस्या  सल्फ्यूरिक  एसिड

 (गंधक  का  तेजाब)  की  है  जो  कि  इन्डस्ट्री
 के  लिये  एक  बेसिक  चीज़  है  ।  इस  समस्या

 को  अकेला  राजस्थान  हल  कर  सकता  है।

 वहां  काफी  मात्रा  में  जिपसम  के  डिपाजिट्स  .
 हैं  और  जिंक  के  डिपाजिट्स  हैं  जिसमें  से

 सल्फ्यूरिक  एसिड  निकलता  है  और  शायद

 कापर  में  से  मी निकलता  है।  इन  खानों  से  जो

 सल्फ्यूरिक  एसिड  निकलेगा  वह  हमारे  देश

 की  कुल  मांग  को  पूरा  कर  सकेगा  ।  इसलिये

 हमें  इसकी  ओर  भी  ध्यान  देना  चाहिये  |

 हमारे  यहां  जो  सर्व  हो  रहा  हैँ  वह  बहुत
 टीम  धीमे  हो  रहाहै  |  हमें  पता  नहों  कि  हमारे

 यहां  क्या  क्‍या  डिपाजिट्स  हें,  कितने  रिज़वान

 हे।  राजस्थान  म॑  बहुत  से  मिनरल्स  हे  जो  बड़े

 स्ट्रेटेजिक  हें  और  बड़े  महत्व  के  हे।  इसलिये

 उनका  उपयोग  करने  के  लिये  आप  एक  साथ

 ही  सर्वो  करा  दीजिये  ताकि  यह  काम

 जल्दी  से  जल्दी  शुरू  हो  सके  ।

 अब  एक  बात  में  उन  इंडस्ट्रीज़  के  बारे  में

 कहना  चाहता  हू'  जो  कि  मर  रही  हे  ।  सारे

 संसार  में  केवल  हिन्दुस्तान  म  ही  प्रेसियश

 स्टोन  कटिंग  इंडस्ट्री  गृह  उद्योग  के  तौर  पर

 चलती  हे  और  वह  हज़ारों  आदमियों  को

 रोजगार  देती  हें  7  लेकिन'  जब  से  आपने

 २०  प्रतिशत  का  आयात  कर  लगा  दिया  ह
 तब  से  यह  इंडस्ट्री  मर  सी  गई  है  -  में  समझता

 हूं  कि आप  इस  इंडस्ट्री  को  राहत  देंगे।

 इसके  अतिरिक्त  हमारे  देश  में  मार बिल

 भी  बड़ी  मात्रा  में  पाया  जाता  हे  -  और  यह

 हमारे  देश  की  कुल  मांग  को  पूरा  कर  सकत
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 हँ  ।  मापकों  मालूम  है  कि  जो  ताजमहल

 सारे  संसार  में  मशहर  है  वह  कराने  के

 मारबिल  का  बना  हूआ ।  हमारे  यहां

 इसका  काफी  डिपाजिट  है  ।  लेकिन

 बड़े  दुख  को  बात  है  कि  हमारे  उद्योग

 मंत्री  बाहर  के  मारबिल  को  तरजीह  देते  हे

 जिसका  परिणाम  यह  हू  कि  देश  की  आवश्य-

 कता  का  ५०  प्रति  शत  मार बिल  इटली  से  आता

 है  ।  इसके  अतिरिक्त  मारबिल  का  काम

 करने  वालों  को  और  भी  बहुत  सी  कठिनाइयां

 ह  उनको  समय पर  पूरे  पर्याप्त  वेगास  नहीं

 मिलते  ।  उसको  लग्जरी  गुड्स  मे  रख  दिया

 गया  ह॑  जिससे  माल  म  गा पड़ता
 *

 आदि

 आदि  कई  कठिनाइयां  हें  जिन्हें  आपको  दूर
 करना  है  a  में  समझता  हूं  कि  जो  आप  बाहर
 से  मारबिल  मंगाते  हें  उसको  बन्द  करेंगे  और

 हमारे  यहां  के  मारबिल  को  प्रो  टशन  देंगे  ।

 इसके  साथ  साथ  और  भी  उद्योग  धंधे

 29%  शराब  है,  बिस्कुट  है,  काफी  है,  सिंगार

 की  चीज़ हे,  वे  यहां  बन  सकती  हे  मगर  वे  बाहर
 से  आ  रही  हे।  में  समझता  हूं  कि  अच्छा  हो
 कि  इनको  आप  तत्काल  बन्द  कर  दें  जिससे

 हमारे  आदमियों  को  रोजगार  मिल  सके  और

 वे  आनन्द  से  रहें  और  हमारा  रुपया  बाहर
 जाने  से  रुके  t

 एक  बात  मुझे  माइकल  के  बारे  में  कहनी

 हं  |  माइकल  हमारे  देश  का  बहुत  बड़ा  धंधा

 रहा  है  |  हम  करोड़ों  रुपये  का  माइका  बाहर
 भेजते  हे।  लेकिन  दुर्भाग्य  का  विषय  है
 कि  लड़ाई  के  जमाने  में  हमारा  करोड़ों  रुपया

 का  माइकल  कौड़ियों  के  दाम  में  खरीद  लिया

 गया  और  अब  वह  इंगलैंड  में  पड़ा  हुआ  है  !

 मेरी  दरखास्त  है  कि आप  उसको  उसी  दाम  पर

 वापस  मंगवा  लें  जिस  पर  उन्होंने  खरीदा  था

 जिससे  हमारे  वर्तमान  व्यापार  में  मंदी  आई

 हुई  हँ  वह  दूर  हो  कर  व्यापार  बढ़े  ।  हमारे

 यहां  संसार  में  सब  से  ज्यादा  माइका  का  उत्पा-
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 दन  होता  हँ  और  यह  बिजली  के  सामान  में

 काम  आता  है  t  में  चाहता  हूं  कि  आप  इस

 तरह  के  उद्योग  यहां  खोलें  कि  यह  माइकल

 हमारा  यहीं  काम  में  आने  लगे  और  बाहर  न

 भेजना  पड़े  |  इससे  हमारे  आदमियों  को  भी

 काम  मिल  जायगा  और  हमारा  व्यापार  भी

 बढ़ेगा  -  आशा  है  इस  के  लिय  एक  योजना

 बनाई  जायेगी  ।

 में  टोबेको  (तम्बाखू)  के  बारे  में  भी  एक

 बात  कहना  चाहता  हुं  ।  यह  सारे  भारत

 में  काफी  होता  है  और  इसका  बहुत  बड़ा

 व्यापार  हँ  ।  आज  मंदी  आई  हुई  है
 अतः  में  समझता  हूं  कि  इसके  व्यापार  में

 आई  हुई  बाघाओं  को  दूर  करना  चाहिये
 जिससे  हम  इसको  बाहर  भेज  सकें  ।  राज-

 स्थान  मे ंजो  कनसेशन  दिये  गये  हें  वह  सीमित

 ज़िलों  में  दिये  गये  हे और  उसके  दूसरे  जिलों

 में  कनफेशन  नहीं  हें  -  इसके  अलावा  एक

 कलेक्टर  उसको  लो  रड  मानता  है  और  दूसरा
 उसको  हाई  ग्रेड  मानता  है  ।  में  चाहता  हूं
 कि  यह  असमानता  जल्दी  से  जल्दी  दूर  की

 जावे  ताकि  व्यापार  में  यूनीफारमिटी  आवे  |

 आपने  अपनी  फाइनेंस  रिपोर्ट  में  लिखा

 है  कि  बी०  क्लास  स्टेट्स  मेएकाउंटिग'  में

 और  आडिटिंग  ध्  प्रान्तीय  भाषाओं  में  हिसाब
 किताब  रखने  से  बहुत  गड़बड़ी  हो  रही  है  ।

 अगर  आप  ईमानदारी  से  देखें  तो  किसी  देश

 का  हिसाब  उस  देश  की  भाषा  म॑  हो  अच्छे  ढंग

 से  रखा  जा  सकता  ह  |  इसलिए  बी०  क्लास

 स्टेट्स  अपनी  अपनी  भाषाओं  में  हिसाब  रखती

 है।  लेकिन  उनको  कहा  जाता  ह  कि  आप

 इसको  अंग्रेजी  में  रखी।  हमारी  राष्ट्र  भाषा

 हिन्दी  ह ैऔर  आगे  हमारा  काम  इसी  भाषा  में

 होने  वाला  है।  इसलिये  यह  उचित  ही  होगा

 कि  हम  हिन्दी  में  ही  अपना  हिसाव '  किता

 रखें  ।  पहले  हमारे  यहां  हाई  कोट  में  हिन्दी

 चलती  थी  लेकिन  आपने  अंग्रेजी  कर  दी
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 इससे  वहां  बहुत  गड़बड़ी  हो  रही  हँ  और

 काफी  करप्शन  बढ़  गया  हे  ।  आज  एकाउंट

 विभाग  में  तो  करप्शन  का  यह  हाल  हूँ  कि

 अहलकार  अहलकार  से  पैसा  मांगता  है  और

 बगर  पैसा  दिये  आडिटिंग  आदि  नहीं  होता  ।

 में  आशा  करता  हूं  कि  आप  हिन्दी  को  जारी

 रखें  या  जो  भी  जहां  की  भाषा  हो  उसमें

 हिसाब  रखा  जाय  ऐसा  आप  आदेश  दें  t

 Shri  Veeraswamy  (Mayuram—
 Reserved—Sch.  Castes):  Sir,  it  is
 very  kind  of  you  to  have  called  upon
 me  to  speak  on  the  Finance  Bill.  This
 is  the  first  time  I  speak  on  the  Gene-
 ral  Budget’  this  year,  and  so  I  hope
 that  you  will  give  me  some  margin  to
 exceed  the  time-limit,  at  least  by  a
 few  minutes.  We  look  up  to  you  to
 train  us,  young  and_  inexperienced
 Members  of  Parliament,  new  to  Par-
 liamentary  work.

 Mr.  Deputy-Speaker:  No,  no.  I  do
 not  think  so,  The  hon.  Member  is  an
 expert.

 Shri  Veeraswamy:  Sir,  at  the  out-
 set  I  want  to  say  that  the  General
 Budget  as  a  whole  is  not  q  democra-
 tic  budget.  It  cannot  be  said  to  be
 the  budget  of  a  government  which
 wants  to  establish  a  welfare  state  in
 this  country.  It  does  not  give  a
 cleat  picture  of  the  conditions  of  the
 People  and  does  not  show  the  way  out
 to  solve  the  various  problems  of  the
 people  all  over  this  country.

 This  Budget  is  a  capitalist  Budget
 because:  it  imposes  many  duties  on
 ordinary  commodities  which  are  the
 requirements  of  the  common  people.
 The  duties  on  betelnuts,  washing  soap
 and  cotton  cloth  should  not  have  been
 imposed  on  the  people  because  these
 are  the  commodities  beimg  used  by
 the  ordinary  people.  Take  for  instance
 betelnut,  This  is  a  very  ordinary
 commodity  being  used  by  labourers,
 workers  and  the  people  in  rural
 parts.  It  is  not  a  luxury  and  it  is
 not  being  used  by  rich  people.  So,  the
 Finance  Minister  should  have  been
 sympathetic  towards  the  poor  people
 who  use  this  commodity.  The  same
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 is  the  case  with  regard  to  washing
 soap.  Our  people  you  know,  Sir,  are
 not  so  civilised  and  they  do  not  have
 the  money  to  purchase  the  various
 things  they  need.  Even  one  per  cent.
 of  the  rural  people  is  not  usimg  wash-
 ing  soap.  They  are  so  dirty  and  ugly
 and  it  ds  the  duty  of  us  parliamentari-
 ans  to  see  that  such  commodities  are
 not  taxed  so  that  the  poor  people  may
 purchase  these

 commodities  and  use
 them  for  their  benefit.  Then  I  come
 to  cotton  cloth.  Even  on  coarse  cotton
 cloth  a  duty  has  been  imposed.  I  can
 understand  if  that  duty  is  levied  and
 collected  on  fine  and  superfine  cloth,
 very  high  quality  toilets  and  so  on;
 but  not  on  coarse  cloth,  wash-
 ing  soap  and  betelnuts.  A  _  pound
 of  betelnut  was  _  being  sold  at
 four  annas  per  pound  when  the
 duty  was  formerly  nine  and  a  half
 annas  per  pound.  Now  the  duty  is
 being  increased  to  ome  rupee,  that  is,
 by  six  and  half  annas  per  pound  and
 so  the  incidence  of  this  taxation  falls
 on  the  consumers  who  are  the  poor
 people.  Therefore,  it  is  not  too  late
 for  the  Finance  Minister  to  consider
 these  things  and  to  bring  _  suitable
 amendments  to  the  Finance  Bill  with
 a  view  to  drop  these  duties.

 During  the  course  of  the  Budget
 speech  our  Finance  Minister  said
 that  there  was  a  change  in  the  con-
 ditions  of  the  people  and  that  the
 ‘change  was  for  the  better.  I  would
 hike  to  ask  him  where  he  has  seen
 the  change  for  the  better,  Has  he
 seen  any  change  in  the  conditions  of
 the  people,  among  the  poor  class,
 among  the  Scheduled  Castes  and  the
 tribal  people?  He  ‘vould  have  seen
 a  markeq  change  in  the  life  of  the
 rich  people,  in  the  life  of  the  indus-
 trial  magnates  and  in  the  life  of  the
 contractors  who  have  been  carrying
 but  the  various  schemes  under  the
 Five  Year  Plan.  He  may  have  seen
 improvement  in  the  life  of  the  people
 with  high  salaries  but  not  low-salaried
 people  and  other  income  groups  who
 are  suffering  from  various  difficul-
 ties.

 Sir,  I  would  have  congratulated  the
 Finance  Minister  had  he  come  to  ‘this
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 House  with  a  proposal  to  set  apart  at
 least  Rs.  0  crores  for  solving  the  un-
 employment  problem  which  is  grow-
 ing  every  day.  In  my  constituency
 alone,  in  one  small  town  Nagapatti-
 nam,  there  are  about  three  hundred
 matriculates,  intermediates  and  gra-
 duates  who  have  _  been  wandering
 about  for  jobs  without  any  success.
 We  see  that  in  every  sector  of  acti-
 vity  the  unemployment  problem  is
 increasing  day  by  day;  whether  it  is
 in  the  industrial  sector,  in  the  agri-
 cultural  field  or  among  the  middle

 classes.  There  are  various  types  of
 unemployment  growing  in  our  coun-
 try.  There  is  disguised  unemploy-
 ment,  involuntary  unemployment,  ag-
 ricultural  unemployment,  middle-class
 unemployment,  industrial  unemploy-
 ment.  Of  these  unemployment  prob-
 lems,  I-may  stress  that  involuntary
 unemployment  must  be  here  and
 now  solved  by  the  Gévernment.
 People  are  ready  to  work  in  any
 field  but  they  are  not  given
 and  so  it  is  the  duty  of  a  Fin-
 ance  Minister  of  a  big  country  like
 this  sub-continent  to  see  that  this
 problem  is  solved,  the  growth  of  this
 problem  ‘is  arresteq  and  the  people
 who  are  ready  to  work  8४7९  given
 work.  They  are  unable  to  live  an
 honest  life  Jn  this  cbuntry  because
 they  have  no  job.  Therefore,  it  is  no
 use  depending  upon  the  Five  Year
 Plan.  The  Five  Year  Plan  has
 been  under  implementation  for  the
 past  three  years  or  more.  What
 is  the  change  that  has  been  achieved
 by  the  Five  Year  Plan?  i  have
 been  touring  in  my  part  of  the
 country,  that  is  Tamil  Nad  and  I  did
 not  see  any  scheme  that  is  important
 to  the  life  of  the  people  being  imple-
 mented  there.  The  Five  Year  Plan  is
 consuming  more  than  Rs,  2,000  crores
 and  out  of  this  Rs.  2,000  crores
 more  than  Rs.  1,700  crores’  are
 being  spent  in  the  north.  The
 Finance  Minister  himself  admitted
 sometime  back  that  the  major  portion
 of  the  capital  outlay  was  being  spent
 in  the  north  and  in  the  next  Five  Year
 Plan  ie.,  the  Second  Five  Year  Plan
 of  this  country  which  is  under  the
 Contemplation  of  the  Planning  Com-
 Mission,  equitable  distribution  of  the
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 capital  outlay  will  be  made  to  all
 States.  He  said  this  and  this  is  the
 grievance  which  [  must  give  expres-
 sion  to  on  the  floor  of  this  House.

 Then,  Sir,  I  come  to  the  problem
 of  Hindi.  Yesterday  my  hon.  friend
 Shri  Thanu  Pillai  saiq  that  there  are
 people  in  the  Tamil  Nad  supporting
 Hindi.  I  challenged  him,  Who  are
 those  people  supporting  Hindi?  I
 said  that  Tamil  Nad  is  not  support-
 ing  Hindi  and  it  is  vehemently  oppos-
 ed  to  Hindi.  We  Dravidians  are  not
 against  Hindi  as  a  language.  We  are
 opposing  Hindi  as  we  fear  that  this
 language  under  the  pretext  of  nation-
 alism,  patriotism  and  oneness  of
 India  will  annihilate  our  language,
 our  culture,  our  civilisation  and  our
 history;  and  the  culture  and  civilisa-
 tion  of  the  North  will  creep  in  to  our
 life  whereby  our  life  will  be  spoiled.
 Sir,  the  Andhras  were  fighting  for  a
 separate  State  fpr  more  than  forty
 years  and  they  have  now  got  a  sepa-
 rate  State.

 Dr.  Lanka  Sundaram:  Why  do  you
 bring  in  the  Andhras?

 Shri  Veeraswamy:  They  did  fight
 for  a  separate  State  and  have  mow  got
 it  not  to  subjugate  it  to  the  North,.
 to  Hindi,  North  Indian  civilisation  and
 their  way  of  life.  They  wanted  to
 develop  and  preserve  their  culture,
 customs,  manners  and  their  history.
 So,  if  Northerners  want  to  dominate
 over  the  Andhras,  Tamil  Nad,  Kan-
 nada  or  any  other  State,  it  will  create
 trouble.  I  want  to  say  that  we  Dra-
 vidians  declared  a  war  against  Hindi
 in  937  when  Shri  C.  Rajagopalachari
 was  the  Chief  Minister  of  our  State.
 He  introduced  Hindi  as  a  compulsory
 subject  in  the  scnools  ang  we  took
 up  our  cudgels  against  the  imposition
 of  Hindi  on  the  little  children.  In.
 this,  more  than  2,000  people  courted
 imprisonment  during  the  agitation
 and  then  it  was  withdrawn.  We  have
 been  carrying  on  relentlessly  that
 war,  that  agitation,  for  the  past  6
 years  against  Hindi,  and  we  are  not
 going  to  lay  down  our  arms  against
 Hindi,  and  we  will  fight  to  the  last
 And  I  say,  I  declare  on  the  floor  of
 this  House,  that  there  are  thousands:
 of  workers  and  heroes,  in  the  Dravi-
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 {Shri  Veeraswamy]
 dian  Federation  under  the  leadership
 of  Periyar  E.  V.  Ramaswami,  who  are
 willing  to  give  up  their  life  for  the
 sake  of  their  beautiful  language,  02
 most  beautiful  language  Tamil.  Our
 Prime  Minister  Pandit  Jawaharlal
 Nehru  has  been  stressing  that  the
 North  Indians,  the  protoganists  of  Hin-
 di  should  not  impose  Hindi  on  the  un-
 willing  people.  Recently  at  Annamalai-
 nagar  our  Prime  Minister  has_  said
 that  Tamil  is  one  of  the  most  beauti-
 ful  languages,  is  one  of  the  most  an-
 cient  languages.  And  it  is  a  fact.  I
 am  so  sorry  there  is  no  time  at  my
 disposal  to  discuss  this  problem  at
 great  length,  but  I  want  to  emphasize
 that  if  Hindi  is  imposed  on  us,  there
 will  be  a  great  revolution  in  the
 South.  Let  Hindi  occupy  a  very
 honourable  place  in  the  _  provinces
 where  it  is  borm  and  where  it  is
 breq  up  and  where  it  is  spoken  by
 the  people.  It  should  not  be  allowed
 to  dominate  over  any  other  lamguage.
 whether  it  is  Tamil  or  Telugu  or
 Malayalam  or  Canarese  or  Punjabi.
 Bengali  or  any  language.  Our  country
 is  a  democratic  country.

 Mr,  Deputy-Speaker:  What  is  to  be
 the  all-India  language  then?  There
 must  be  an  all-India  language.

 Dr.  Lanka  Sundaram:  The  langu-
 age  of  Government.

 Shri  Veeraswamy:
 lem  to  be  discussed.

 Shri  Kanavade  Patil  (Ahmednagar
 North):  The  hon.  Member  —  speakes
 in  English  all  right,  but  does  not  want
 to  speak  Hindi.

 Mr,  Deputy-Speaker:  Hon.  Members
 must  be  allowed  to  have  their  own
 say.

 Shri  Veeraswamy:  Hindi  is  not  the
 national  language.  It  is  only  the  offi-
 cial  language.  It  will  occupy  the
 place  of  English  after  5  years,  not
 now.  Some  hon.  Members  opposite
 know  English  very  well,  but  they
 speak  in  Hindi,  they  put  questions  in
 Hindi,  and  we  do  not  understand  any-
 thing  of  what  they  say.  If  questions
 are  put  in  Hindi  and  the  Ministers
 reply  in  Hindi,  and  if  they  are  very
 ‘important  questions,  we  do  not  under-

 This  is  a  prob-
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 stand  what  the  hon.  Ministers  say.
 Shri  Punnoose  (Alleppey):  It  is

 said  that  it  is  in  order  to  avoid  supple-
 mentaries  that  they  are  answering  in
 Hindi.

 Shri  Veeraswamy:  That  is  the  truth
 of  the  matter.  What  I  want  to  empha-
 size  is  that  there  is  no  place  for  domi-
 nion  of  any  people  over  others  in  any
 part  of  the  country  or  of  any  langu-
 age  over  other  languages,  any  part  of
 the  country  over  other  parts.  That’  is
 the  point  which  I  want  to  emphasize.

 With  regard  to  the  Scheduled  Caste
 problem,  yesterday  my  hon.  friend
 Mr.  M.  R.  Krishna  and  another  Mem-
 ber  on  that  side  spoke  at  great  length
 with  regard  to  the  horrible  conditions
 of  the  Scheduled  Caste  people.  We
 the  Scheduleq  Caste  people  do  not
 want  any  pittance  from  the  Govern-
 ment.  We‘do  not  want  any  concession.
 We  do  not  want  any  grant  or  scholar-
 ships.  We  do  not  want  any  jobs.

 “You  may  take  it  for  granted  that  what
 I  say  holds  good.  We  do  not  want
 amy  concession  from  the  Government,
 provided—you  please  mark  Sir’  that
 word  ‘“provided”—the  Government
 comes  forward  to  abolish  all  castes
 throughout  the  country,  to  abolish  un-
 touchability,  and  to  effect  land  re-
 forms,  If  these  things  are  done  we
 will  not  crave  before  the  Government
 for  a  small  pittance  of  financial  help.
 And  what  have  the  Government  done
 during  the  past  seven  years  for  the
 improvement  of  the  people  who  are
 at  the  bottom  of  the  social  pyramid?
 Whey  have  given  ‘some  money  in  the
 shape  of  scholarships  to  the  poor
 Scheduled  Caste  students  studying  in
 various  schools  and  colleges.  They
 say  time  and  again  that  they  have
 been  doing  a  lot  for  the  uplift  of  the
 Scheduled  Castes.  Where  have  they
 effected  any  uplift  in  the  life  of  the
 Scheduled  Caste  people?  If  the  til-
 lers  of  the  soil  become  the  owners  of
 the  land,  the  majority  of  the  agricul-
 tural  labourers  who  are  Scheduled
 Caste  people  will  be  benefited.  Hence
 I  urge  upon  land  reforms.

 Yesterday,  my  hon.  friend  Mr.  M.  R.
 Krishna  suggested  that  the  Govern-
 ment  should  set  apart  Rs.  0  crores
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 for  construction  of  houses  for  the  poor
 people,  the  Backward  Classes  and  the
 Scheduleq  Caste  people.  I  say  he  was
 very  thrifty.  J  would  like  to  suggest

 to  the  Government  that  if  they  are
 really  interested—not  by  words,  but
 by  action—to  improve  the  condition
 of  the  people  who  have  been  the  back-
 bone  of  this  country  but  who  have
 been  craving  for  food,  clothing  and
 ‘shelter  and  a  bit  of  lanq  for  cons-
 truction  of  their  houses,  if  they  are
 interested  in  the  uplift  of  these  peo-
 ple,  let  them  draw  up  a  separate  plan
 setting  apart  at  least  Rs.  00  crores
 only  for  construction  of  houses  to  the
 poor  people,  whether  Brahmin  or
 Scheduled  Caste,  whether  high  class  or
 backward  class,  whether  tribals  or
 plain  people.  Let  the.  Government
 spend  at  least  Rs.  00  crores  in  this
 Five  Year  Plan  itself,  so  that  when  we
 go  to  the  next  Five  Year  Plan,  our
 people  will  be  living  in  a  happy  at-
 mosphere  and  they  will  give  all  their
 support,  all  their  co-operation  for  the
 implementation  of  the  next  Five  Year
 Plan  at  least.  I  do  not  see  any  enthu-
 siasm  among  the  people  at  large  for
 the  implementation  of  this  wonderful
 Five  Year  Plan  which  has  beer  con-
 suming  crores  of  Rupees  but  which
 has  not  effected  any  change  anywhere
 among  the  common  people  at  all.

 With  regard  to  the  Information  and
 Broadcasting  Ministry.  I  want  to  say
 a  few  words.  Recently,  so  many  people
 have  been  retrenched,  especially  22
 programme  assistants  and  8  sub-edi-
 tors  in  the  Delhi  Station  of  the  All-
 India  Radio,  and  some  people  have
 beer  reverted  from  high  posts  to
 lower  posts.  My  hon.  friend  Mr.  H.
 N.  Mukerjee,  the  Deputy  Leader  of
 the  Communist  Party  in  this  House,
 yesterday  pleaded  for  the  programme
 assistants  who  have  been  retrenched.
 They  have  worked  in  the  All-India
 Radio  for  more  than  seven  years,  in
 some  cases  more  than  ten  years.  After
 having  put  in  more  than  ten  years  of
 ‘service,  where  will  they  go?  I  ask
 the  hon.  Finance  Minister,  I  ask  you
 and  I  ask  all  hon,  Members  sitting
 here  who  represent  the  people.  We

 retrench  people  who  have  put  in  ten
 years  of  loyal  service  to  the  Govern-
 ment  in  the  broadcasting  field.  Eight

 6l  P.S.D.
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 sub-editors  were  discharged  from  ser-
 vice,  and  two  officers  belonging  to  the
 South—-Tamil  Nad—have  been  revert-
 ed  to  lower  posts.  One  of  them  has
 crossed  the  efficiency  bar.  He  has
 officiated  as  Assistant  Station  Director,
 and  acted  as  Station  Director  also.  He
 organised  the  Gauhati  station  when  it
 came  into  being.  And  those  people
 have  been  reverted  to  the  lower  posts.
 Should  this  be  the  conduct  of  the
 Government,  to  victimise  people  for  no
 reason  at  all?

 In  the  field  of  industries,  I  want  to
 say  that  the  question  of  rationalisa-
 tion  has  been  drawing  our  attention
 for  the  past  few  days.  Rationalisa-
 tion,  if  it  is  enforced,  will  throw  out
 of  employment  thousands  of  workers.
 As  Mr.  H.  N.  Mukerjee  said  yester-
 day,  we  are  not  against  rationalisa-
 tion.  We  quite  welcome  rationalisa-
 tion  but  till  such  time  as  the  national
 wealth  is  equitably  distributed
 throughout  the  country  and  life  of
 the  people  in  the  rural  areas  comes
 to  a  decent  level,  we  must  put  a  stop
 to  _—  rationalisation.  Rationalisatior
 will  throw  out  of  employment  so
 many  thousands  of  people  and  fatten
 the  industrial  magnates,  the  capital-
 ists  and  others.  So,  I  would  request
 the  Finance  Minister  to  suggest  to
 the  Commerce  and  Industries  Minis-
 try  not  to  go  ahead  with  the  rationali-
 sation  policy  which  the  hon.  Com-
 merce  Minister,  the  other  day  pleaded
 for.

 In  the  south,  the  handloom  workers
 and  the  match-making  industry  are
 suffering  a  lot.  In  Trichur,  in  Travan-
 core-Cochin  State,  fire-works  and
 crackers  are  produced  in  large  quan-
 tities.  When  our  indigenous  produ-
 cers  are  able  to  produce  enough  to
 satisfy  the  requirements  of  the  coun-
 try,  why  shoulq  our  Government  im-
 port  them  from  other  countries?  The
 import  of  fire-works  was  stopped  in
 947  but  it  was  revived  in  953  and
 ftre-works  were  imported  from  China.
 We  must  see  that,  as  far  as  possible,
 our  industries  are  encouraged  and  the
 import  of  things  which  are  produced
 in  our  country  are  stopped  so  that
 our  industry  will  grow.  t
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 [Shri  Veeraswamy]
 So  also  ink  production.  In  Madras,

 the  Government  of  India  have  given
 licence  to  foreign  companies  to  pro-
 duce  ink.  Are  we  not  able  to  produce
 ink?  We  import  toothpicks,  pins  and
 even  brooms,  I  hear  that  brooms  are
 imported  from  other  countries.  Are
 we  so  bankrupt  of  intelligence  and
 efficiency  as  to  import  all  these
 things?  Are  we  not  able  to  produce
 these  things?  I  put  all  these  things
 before  the  hon,  Finance  Minister  for
 his  consideration.

 Shri  B.  K.  Das  (Contai):  Sir,  I  am
 glad  that  my  friend,  Mr.  Veeraswamy
 has  referred  to  the  question  of  tax  on
 betelnut.  There  are  four  Members
 from  the  two  Houses  of  Parliament  in
 the  Indian  Central  Arecanut  Commit-
 tee  and  all  of  them  have  to  represent
 the  consumers’  interests  in  that  Com-
 mittee.  So,  I  feel  it  my  duty  to  refer
 to  that  matter  st  the  outset.

 It  appears  that  the  hon.  Finance
 Minister  has  given  his  last  verdict  re-
 garding  this  matter.  He  mentioned
 that  although  the  increase  in  tax  has
 been  proposed  to  be  Rs.  33  per  md.
 the  corresponding  increase  in  the  price
 has  been  only  Rs.  5  and  he  has
 been  satisfied  with  that.  He  expecled
 that  without  there  being  any  increase
 in  the  prices,  without  hitting  the  con-
 sumers,  he  would  be  able  to  snatch
 away  the  large  margin  of  profit  that
 the  middlemen  were  getting.  It  is
 true  that  during  last  year—l953—the
 price  level  was  very  high  of  the  im-
 ported  variety  of  arecanut,  and  the
 middlemen  were  getting  a  lot.  But,
 I  wonder  whether  there  was  no
 other  means  by  which  that  profit
 could  come  to  the  ccffers  of  our
 Treasury.  I°do  not  think  that  this
 was  the  only  means  by  which  that
 could  be  done.  If  we  look  to  the
 price  level  that  was  ruling  for  the
 last  three  years,  we  see  that  last  year
 it  was  the  highest  and  Government
 might  have  taken  some  step  to  take
 away  a  portion  of  the  large  profit  that
 the  middlemen  were  making.  Im  1951,
 the  average  price  in  Calcutta  was
 nearly  Rs.  80  per  maund.  In  _  1952,
 it  was  Rs.  9l  and  in  1953,  the  ave-
 rage  price  was  Rs.  115/10,  But,  all
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 these  years  there  was  a  ceiling  to  the
 import.  After  an  increment  of  two
 annas  in  1953,  the  ceiling  was  put
 when  the  price  went  high.  After  the
 import  was  liberalised  in  the  begin-
 ning  of  this  year,  the  prices  were
 coming  down,  [  think  the  policy  of
 the  Government  is  to  liberalise  the
 import  along  with  this  increment  in
 taxes.

 The  growers  of  the  South  are  al-
 ways  pressing  that  there  should  be  a
 ceiling  and  the  import  should  not  be
 liberalised  because  that  will  hamper
 their  interests.  But,  this  year,  as  the
 policy  of  the  Government  is  that  they
 will  have  a  liberal  import  and  also
 the  tax  will  be  increased  to  one  rupee
 per  pound,  I  do  not  think  the  growers.
 will  be  benefiteq  and  the  increment
 that  has  been  proposed  will  go  a  great
 way  to  help  the  growers.  In  my  opi-
 nion,  if  there  be  a  very  liberal  import,
 the  growers  will  not  be  benefited  to
 the  extent  they  expect  because  I  have
 seen  there  is  always  a  resistance  from
 the  growers  of  the  South  in  the  mat-
 ter  of  import.

 I  think  the  Finance  Minister  can
 now  consider  whether  he  can  take  up
 a  middle  course.  When,  last  year,
 there  was  an  increase  of  two  annas,
 the  growers  of  the  South  were  satis-
 fied  that  the  price  in  the  South  came
 to  a  reasonable  level.  They  were
 benefited  to  a  great  extent  by  getting
 a  reasonable  price.  This  year,  I  do
 not  think  the  growers  will  be  bene-
 fiteq  much  because  of  this  liberal  im-
 port,  The  price  level  will,  in  all  pro-
 bability,  go  still  higher  than  the  Rs.
 5  that  we  have  now  and  the  con-
 sumers  will  be  affected.

 Speaking  of  the  South,  I  think,  it
 will  be  interesting  to  note  that  the
 consumption  of  betelnut  is  far  greater
 in  the  South  than  in  other  parts  of  the
 country.  I  have  interesting  figures
 from  the  National  Sample  Survey.  It
 is  given  there  that  the  expenditure  per
 person  im  the  rural  areas  during
 1949-50  was  Rs.  3.8  in  the  South,
 whereas  the  all-India  figure  was  Rs.
 1.76.  In  North  India  it  was  about  0.7
 and  in  other  parts  of  the  country,  it
 was  near  about  1.5,  If  the  South
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 produces  nearly  90  per  cent.  of  the
 betelnuts,
 there  also  are  the  largest  in  number
 ang  they  will  be  affected.  I  would
 urge  upon  the  Finance  Minister  to
 consider  this  matter  once  again  and
 see  whether  he  could  choose  any  mid-
 dle  course  to  give  relief  both  to  the
 consumers  and  ५०  the  growers  and,  at
 the  same  time,  he  might  have  some-
 thing  for  the  treasury  of  the  country.

 The  next  point  to  which  I  wish  to
 refer  is  about  the  local  development
 programmes.  This  year,  in  our  Bud-
 get  Rs.  6  crores  have  been  provided
 for  Local  Development  Works,  What
 is  intended  is  that  the  local  contribu-
 tion  will  be  50  percent.  of  any  scheme
 and  that  contribution  will  be  compos-
 ed  of  contribution  by  the  State  Gov-
 ernment,  the  local  bodies  and  also  the
 people  of  the  locality.  But,  in  actual
 practice,  I  have  found  that  in  many
 places  the  people  of  the  locality  have
 to  bear  the  entire  burden  of  this  50
 per  cent.  and  the  State  Government
 and  the  local  bodies  are  making  .0
 contribution  at  all.  The  schemes  in-
 clude  drinking  water  supply,  perma-
 nent  works  for  the  improvement  of
 agriculture,  permanent  works  for  the
 improvement  of  rural  sanitation,  vil-+
 lage  roads,  etc.  Suppose  in  some  part
 of  the  country,  there  is  a  dearth  of
 drinking  water  and  that  a  tube  well
 is  to  be  sunk  there.  If  it  costs  Rs.
 3,000,  the  idea  is  that  the  contribution
 from  this  fund  will  be  50  per  cent.  and
 the  local  contribution  will  be  50  per
 cent.  The  local  contribution  will  be
 made  up  of  contribution  by  the  State
 Government,  by  the  local  bodies  and
 also  by  the  people  of  the  locality.  But
 if  the  people  of  the  locality  have  to
 pay  the  entire  amount  of  50  per  cent.,
 it  tells  very  hard  om  them.  In  such
 a  case,  they  cannot  give  much  of  phy-
 sical  or  bodily  labour  because  sinking
 of  a  tube-well  does  not  involve  much
 of  physical  labour  and  there  is  the  ex-
 penditure  on  tubes  and  other  equip-
 ments.  Unless,  therefore,  they  pay  a
 large  amount  in  cash,  the  50  per  cent.
 local  contribution  cannot  be  made  up.
 I  draw  the  attention  of  the  Finance
 Minister  to  this  aspect  of  the  question
 of  local  development  works  and  would
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 request  him  to  see  that  in  such  cases
 where  the  50  per  cent  cannot  be  made
 up  in  the  form  of  labour,  they  will
 not  be  required  to  pay  the  entire  50
 per  cent.  from  out  of  their  funds,  but
 the  State  Government  as  also  the  local
 bodies  will  contribute  to  the  50  per
 cent.  Of  course,  the  local  people  will
 bear  a  portion  of  it.

 Shri  C.  D.  Deshmukh:  May  I  know
 what  the  practice  was  before  this  fund
 was  established?

 Shri  B,  हू,  Das:  Generally  one-third
 was  given,  but  in  the  case  of  tube-well,
 a  token  contribution  of  Rs.  200  would
 have  been  given.  That  was  the  prac-
 tice  in  Bengal.  The  maximum  amount
 they  would  have  had  to  pay  was  one-
 third,  but  normally  the  amount  was
 not  more  than  Rs.  200.

 Shri  C.  D.  Deshmukh:  That  means
 that  the  State  Government  or  the  local
 body  pay  two-thirds,  Because  the
 Central  Government  is  coming  for
 ward  with  50  per  cent.,  the  State  Gov-
 ernment  or  the  local  bodf€s  do  not  give
 any  assistance.  That  is  q  matter  for
 the  State  Government  or  the  local
 bodies.
 2  Noon

 Shri  B.  K.  Das:  Because  it  is  a
 Central  scheme,  I  should  think  that  in
 cases  of  hardship,  as  in  matters  of
 water  supply  where  the  local  people
 cannot  give  their  bodily  labour,  Gov-
 ernment  should  not  expect  them  to
 contribute  the  50  per  cent.  In  this
 connection,  I  shoulg  say  that  it  is
 intended  that  the  next  Five  Year  Plan
 will  have  its  basis,  on  our  village
 works  and  schemes  from  our  village

 panchayats.  I  should  think  that
 these  local  needs  will  form  the  major
 portion  of  the  schemes  they  will
 officer.  In  spite  of  the  community
 projects  and  the  national  extension
 schemes,  there  are  hundreds  of  villages
 now  let  untouched  by  our  develop-
 ment  programmes  under  the  Plan.  This
 question  has  been  discussed  by  many
 Members  in  the  House  during  the
 Budget  discussion  and  many  villages
 are  not  at  all  being  touched  by  the
 scheme  that  we  have  already  taken
 up  in  hand.  Every  village  wants  that
 something  must  be  done  so  that  the
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 Plan  may  reach  them.  Everyone  will
 say  that  the  greatest  need  for  his
 own  village  will  be  a  tube-well,  or  a
 road,  or  school,  or  a  hospital  or
 something  like  that,  which  touches
 him  directly  and  intimately.  If  in

 these  matters  the  Central  Govern-
 ment  or  the  Planning  Commission
 does  not  take  an  active  interest,  but
 leave  it  simply  to  the  State  Govern-
 ment,  then  it  will  not  ‘be  the  basis  of
 the  future  plan  and  the  future  plan
 also  cannot  be  properly  worked
 out.  पु

 The  last  point  to  which  I  wish  to

 Mr.  Deputy-Speaker:  I  rang.  the
 bell  twice  already  and  this  is  the
 third  belL

 Shri  8.  H”  Das:  Then  I  will  sit

 Shri  N.  S.°Jain  (Bijnor  Distt.—-
 South):  Let  me  speak  in  English  te
 deal  with  a  point  raised  by  one  cf  my
 friends  here  during  his  speech  so  as  to
 be  intelligible  to  him.  The  hon.  Mem-
 ber  stated  that  people  from  the  Hindi
 areas  were  trying  to  influence  or  rather
 usurp  the  language  and  the  culture  of
 the  State  from  which  he  came,  and
 were  trying  to  impose  Hindi  on  them.
 I  say  he  was  quite  wrong.  It  seems
 that  he  was  haunted  by  the  phantom
 of  Hindi  which  never  existed.  I  come
 frcm  the  U-P.,  the  Home  of  Hindi,  and
 I  can  assure  him  that  none  of  us  there
 —for  the  matter  of  that  nobody  else—
 ever  has  tried  or  has  dared  to  inter-
 fere  with  the  languages  of  other  States,
 which  are  rich  in  themselves  and
 which,  we  hope,  would  develop  in  co-
 operation  with  Hindi  as  the  national
 Janguage.  I  was  rather’  surprised
 when  he  said  that  by  adopting  Hindi
 as  our  nationai  language,  his  culture
 was  in  danger  and  his  way  of  living
 Was  in  danger.

 Shri  Veeraswamy:  That  is  the  ulti-
 mate  motive  of  norfherners.

 Shri  N.  8.  Jain:  If  Hindi  is  foreign
 to  him,  is  not  English  also  foreign?

 20  APRIL  4954  Finance  Bill  5224

 May  I  know  if  the  sweetness  of  his
 language  was  in  any  way  affected  by
 his  speaking  in  English  or  in  Hindi  in
 the  House?  Without  going  further
 into  this  matter,  I  would  only  request
 the  hon.  Member,  who  seems  to  be
 very  impatient,  to  understand  the  im-
 plications  of  Hindi  as  the  national!
 language  and  not  as  a  regional  langu-
 age.  We  do  not  want  to  harm  any
 regional  language.  We  only  want
 that  instead  of  using  English  as  the
 medium  of  our  intercourse  with  other
 States,  we  should  use  Hindi  as  such.
 That  is  the  only  thing  that  we  want
 and  how  can  that  in  any  way  inter
 fere  with  his  language,  his  culture  or
 his  mode  of  living?  Having  said  that
 I  mow  revert  to  my  subject.

 उपाध्यक्ष  महोदय,  में  इस  विधेयक  का

 समर्थन  करता  हूं  इस  लिये  कि  इस  सरकार  का

 कार्य  बिना  रुपये  के  नहीं  चल  सकता  है  ।  इस

 सरकार  का  कार्य  चलाया  है  और  इस  सर-

 कार  का  कार्य  आज  विद्येषत:  इस  पंच  वर्षीय

 योजना  से  सम्बन्धित  है  और  में  समझता

 हूं  कि  इस  पंचवर्षीय  योजना  की  सफलता

 ही  इस  बात  को  निर्धारित  करेगी  कि  इस

 देश  में  कितनी  उन्नति  करने  की  शक्ति

 है  और  इसके  इन्दर  कितनी  स्टैमिना

 (stamina)  है  |

 a:
 उपाध्यक्ष  जी,  पेश्तर  इसके  कि  में

 इस  पंच  वर्षीय  योजना  के  सम्बन्ध  में  कुछ

 कहूं,  में  यह  समझता  हूं  कि  में  अपने  वित्त

 मंत्री  जी  को  इस  बात  के  लिये  मुबारकबाद

 दूं  कि  उन्होंने  इन  कठिन  वर्षों  में  हमारे

 फाइनेन्सेज  को  इस  काबलियत  के  साथ

 और,  इस  सुन्दरता  के  साथ  जलाया  कौर  उसके

 ऊपर  इतनी  निगहबानी  रखी  कि  उनके  कुछ
 साथी  भी  उनसे  रूठ  गये  ।  लेकिन  में  यह  बताना

 चाहता  हूं  कि  जब  जबकि  हमारा  देश  इतने

 लम्बे  कदम  उठा  रहा  है,  हम  इस  बात  के

 लिये  उनके  पीछे  हें  कि  उस  रुपये  को  जो  हर
 ग़रीब  की  जेब  से  शता  है,  उसको  ठीक  तरीके
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 से  खर्च  किया  जाय,  इसके  देखने  में  जितनी

 सावधानी  वह  बरतेंगे  उतना  ही  हमारा
 उनके  साथ  सहयोग  रहेगा  ।

 में  इसके  लिये  भी  अ्रपनी  खुशी  जाहिर
 कर  द्‌  कि  आज  इस  विधेयक  में  एस्टेट  ड्यूटी
 लगाई  गई  है  1  में  इस  ड्यूटी  का  बहुत  ज्यादा

 समर्थक  रहा  हूं  पर  में  समझता  हूं  कि  जिस

 झील  में  यह  एस्टेट  ड्यूटी  रखी  गई  है  उसमें

 परिवर्तन  करना  होगा  qd  wat  संत  विनोबा

 ने  एक  लेख  लिखा  था  कि  भारत  क्षे

 में  मनुस्मृति  के  अनुसार  संग्रह  करने  का  कोई

 कायदा  नहीं  का  ।  संग्रह  को  यहां  की  किसी

 सरकार  ने  या  जनता  ने  या  समाज  ने  ही

 अच्छी  दृष्टि  से  नहीं  देखा  और  इसी  लिये

 मनुस्मृति  में  भी  यह  कायदा  बना  दिया  भय

 था  कि  कोई  व्यक्ति  संग्रह  नहीं  कर  सकेगा +

 केबल  बैष्यवर्ग  को  छट  दी  गई  थी,  और

 उसके  लिये  भी  हद  कायम  कर  दी  गई  भी

 कि  अपनी  तिजारत  की  और  घर  की

 ज़रूरियात  के  तीन  साल  के  प्रमाण  से  ज्यादा

 संग्रह  नहीं  कर  सकेगा  ।  में  समझता-  हूं  कि  बह
 दिन  करायेगा  भर  जल्दी  ही  जायेगा,  लसी

 कि  हमें  आवश्यकतायें  मालूम  हो  रही  हैं,
 कि  जब  इस  एस्टेट  ड्यूटी  के  नियमों  को

 बदलना  होगा  कौर  हम  को  उस  संस्कृति  के

 लाने  के  लिये,  जिस  के  कि  हम  उपासक  हें,

 वह  तब्दीलियां  करनी  पड़ेंगी  जिनको  धीरज

 के  ज़माने  में  हमारे  सामने  प्रेम  किया  जा

 रहा  है  संत  विनोबा  जैसे  व्यक्ति  के  द्वारा

 में  यह  भी  बजे  करदूं  कि  जो  हमारा
 नेशनल  लोन  है  जिस  के  लिये  कि  हमारे

 प्रयास  मंत्री  जी  ने  अपील  की  है,  उस  से  में

 पूर्णतया  सहमत  हूं  ।  लेकिन  इस  नेशनल

 लोन  को  क्‍या  अहमियत  है  इसको  हमने  अभी

 तक  जनता  को  नहीं  बतलाया  है  ।  यदि

 गिला  समझ  गई  तो  साशा  है  कि  यह  पेश-

 नल  लोन  पूर्णतया  सफल  होगा  और  हम  में
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 से  हर  एक  स्त्री  पुरुष  इसको  अपना  धार्मिक

 गतंव्य  समझेगा  कि  इस  में  अपनी  शवित  के

 अनुसार  सहयोग  दे  t

 [Panprr  THakuR  085  BHARGAVA
 in  the  Chair]

 श्री  में,  आप  के  सामने  अपने  कुछ  विचार

 पंचवर्षीय  योजना  के  सम्बन्ध  में,  जिसकी

 सफलता  के  साथ  हमारे  ददा  की

 और  हमारी  सरकार  की  सफलता  सम्बन्धित

 है,  रखूंगा  ।  जहां  तक  इस  प्लेन  का  ताल्बूकक

 है,  मेरा  इस  को  देखने  का  तरीका  भिन्न

 है|  में  इस  प्लेन  में  तीन  हिस्सेदार  देखकर

 हैं।  सब  से  पहले  सरकार,  दूसरे  सरकारी

 कर्मचारी  जिनके  द्वारा  इस  प्लेन  का  कार्य

 जनता  तक  लाया  जा  रहा  है,  और  तीसरे

 जनता,  जिसके  लाभ  के  लिये,  उन्नति  के  लिये,

 विकास  के  लिये,  इस  प्लेन  को  बनाया  गया,
 जब  हम  प्लेट  के  बारे  में  सोचते  हें  तो  इन

 तीनों  समुदायों  को  हमें  देखना  पड़ेगा  कि  उनका

 झपना  अपना  क्या  क्रतव्य  है  कौर  कहां  तक  उन्नति

 उनके  द्वारा  हुई  |  जहां  तक  सरकार  का  सम्बन्ध

 है  में  इस  के  बारे  में  कुछ  कहूं  तो  बेकार

 है।  सरकार  जनता  ने  बनाई  है  और  जनता

 की  आवाज़  के  अनुसार  सरकार  राज

 यहां  उपस्थित  है  ।  लेकिन  जहां  तक

 दूसरे  दो  समुदायों  का,  यानी  सरकारी  कर्म-

 चारी  और  जनता  का  रुम्बन्ध  है,  में  आपको

 बतलाना  चाहता  हूं  कि  राज  शाम  भावना

 क्या  है  भौर  इस  भावना  के  द्वारा  इस  पंच

 वर्षीय  योजना  से  सम्बन्धित  जो  आन्दोलन

 है  वह  क्‍या  है  ।  जहां  तक  रुपये  पैसे  का मामला

 है,  में  कहूंगा  कि.  में  कोई  अर्थ नीतिज्ञ  नहीं

 हूं और  में  आंकड़ों  में  नहीं  जाऊंगा  ।  बल्कि

 में  आपके  सामने  नैतिक  स्थिति  के  बारे

 में,  जिस  का  सम्बन्ध  झा थिक'  नीति  से  भी

 है,  क्या  विचार  है  और  राज  जनता  पर

 इस  नैतिक  नीति  का  क्या  प्रभाव  है,  इस

 सम्बन्ध  में  कुछ  कहूंगा  ।  भौर  साथ  ही  साथ.
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 में  आज  देश  में  जो  हमारी  आर्थिक  स्थिति

 है  वह  भी  कुछ  वर्णन  करूंगा  ।  उसको  मिला

 कर  आप  यह  समझेंगे  कि  इस  पंच  वर्षीय

 योजना  में  हम  कितने  सफल  हो  सकेंगे  और

 अगर  यह  पूर्ण  भी  हो  गई  तो  हमारा  स्टेशन

 कितना  ऊंचा  उठेगा  1

 सब  से  पहले  में  आप  को  यह  बतला

 दूं  कि  जनता  के  अन्दर  आज  एक  प्रकार  का

 द्वार  (frustration)  फ्रस्ट्रेशन  है  |

 यह  फ्रस्ट्रेशन  किस  वजह  से  है,  इस  में  जाना

 बेकार  है,  लेकिन  अगर  आप  इस  बात  को

 देखें  तो-  शायद  आप  इन्कार  नहीं  करेंगे

 कि  जनता  में  उत्साह  नहीं  है,  जनता  में  राज

 पंच  वर्षीय  योजना  के  प्रति  आकर्षण  नहीं

 है,  जो  आकर्षण  इतनी  बड़ी  योजना  के  लिये

 जिस  से  हमारा  जीवन  सम्बन्धित  है,  होना

 चाहिये  था  ।  में  कहना  चाहता  हूं  कि  यदि

 इसी  तरह  स्थिति  चलती  रही  तो  आप  की

 पंच  वर्षीय  योजना  भले  ही  आंकड़ों  में  पूरी

 हो  जाय,  लेकिन  काम  के  विचार  से  वह

 देखने  में  नहीं  आयेगी  ।  इस  में  दोष  सरकार

 की  नीति  का  नहीं  है,  सरकार  की  नीति

 सुन्दर  है  शुभ  है,  लेकिन  दोष  उन  कर्मचारियों
 का  या  उन  एजेन्सियों  का  है,  जिन  के  द्वारा

 यह  नीति  कायें  में  लाई  जाती  है  ।

 आज  हम  देख  रहे  हें  कि  हमारी  इस

 पंच  वर्षीय  योजना  के  चालू  होने  के  ज़माने

 में  हमारी  बेकारी  बढ़ती  जा  रही  है  और

 में  समझता  हूं  कि  पिछले  दो  साल  के  अन्दर

 बहुत  ज्यादा  बेकारी  बढ़ी  है  में  अपनी

 कांस्टिट्यूएंसी  में  देखता  हूं  कि  जिनको  में

 समझता  था  कि  खाते  पीते  थे  वह  आज  मरे

 पास  जाते  हैं  और  अपनी  स्थिति  का  वर्णन

 करते  हैं  उससे  यह  मालूम  होता  है  कि  इस
 पंच  वर्षीय  योजना  के  दौरान  में  लोगों  को

 ज्यादा  काम  मिलने  के  बजाय  उन  में  बेकारी
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 बढ़  रही  है।  जो  लोग  देखना  चाहें  वह  देख

 सकते  हें  कि  आज  मिडिल  क्लास  की  हालत

 यह  है  कि  वह  क़रीब  क़रीब  चसा  जा  चूका

 है  और  मरणासन्न  है।  क्‍या  हम  इसके  लिये

 कर  सकते  हें  और  क्‍या  हमने  इसके  लिये

 इस  पंच  वर्षीय  योजना  में  किया  यह  हम  ज़रा

 सोचें  ।  जब  हम  योजना  की  तरफ  देखते

 हैं  तो  मालूम  होता  है  कि  रुपया  इकट्ठा  किया

 जाता  है  और  उस  रुपये  को  फिर  जनता

 की  तरफ  फेंका  जाता  है  लेकिन  जो  उसका

 सार  है  शायद  वह  चन्द  आदमियों  के  ही

 हाथ  में  रह  जाता  है।  वह  सार  जनता  तक

 नहीं  पहुंचता  है  ।  जिन  हाथों  के  जरिये  यह
 चीज़  जनता  तक  फेंकी  जाती  है  वह  उन्हीं

 हाथों  में  रह  जाती  है  -  इस  में  जो  झ्रापका

 कर्मचारी  वर्ग  हे  वह  सबसे  बड़ा  दोष  का  भागी

 है।  जो  आज  जनता  की  तकलीफ  है  ।  उसको

 हमारी  सरकार  के  आदमी  खुद  देख  सकते

 हैं  क्‍योंकि  वह  भी  तो  हमीं  में  से  जाते  हें  ।

 वह  देख  सकते  हैं  कि  जनता  को  कितनी  तक-

 लिए  है  और  वह  तकलीफ़  आपके  कर्मचारियों

 के  तरीकों  से शौर  भी  ज्यादा  हो  जाती

 है  .  बहर  हाल  में  इस  सब  को  छोड़  देता  हूं  ।

 में  सिर्फ  यह  कहना  चाहता  हूं  कि  श्राप  इस
 पर  गौर  कीजिये  ।

 घंटी  बज  गई  है  शर्त:  में  आखिर  में

 एक  बात  कहना  चाहता  हूं  ।  बाप  रुपया

 चाहते  हें  ।  आपको  रुपया  मिलेगा  ।  रुपया

 देश  में  है।  लेकिन  जो  रुपये  के  असली  सोरसेंज

 है  उनको  आप  टैक्स  करना  नहीं  चाहते  हें  ।

 में  श्राप  को  बता  दूं।  मेंने  इस  पर  थोड़ा
 विचार  किया  है  ।  श्रमी  आप  जो  रुपया
 ले  रहे  हैं  वह  ग़रीबों  से  ले  रहे  हें  ।  ग्रामीण

 जनता  आपको  कितना  फ्री  लेबर  दे  रही  है
 श्र  इस  से  श्राप  कितना  रुपया  इकट्ठा  कर

 रहे  हैं  ।  हमने  श्रम.  दान  के  जरिये  कितना

 देश  को  दिया  है।  लेकिन  श्राप  राहगीरों
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 महाराजों  से  क्यों  नहीं  कहते  कि वह  आपको

 अपनी  भ्ननझन्ड  इनकम  दें  मेरा  यह  मतलब

 नहीं  कि  आप  उसको  एक्सप्रोप्रियेट  कर

 लें  (छीन  लें)  लेकिन  उसको  लोन  के  तौर

 पर  लें।  आप  बड़ी  आमदनियों  को  पांच

 साल  के  लिये  फ्रीज़  कर  दें  इस  लिये  कि  यह
 चीज़  देश  के  काम  आयेगी  ।  आप  उन  लोगों

 को  लांग  टर्म  बांड  इसके  बदले  में  देखें  ।  आप

 'प्रिसले  स्टेट्स  से  यह  समझौता  कर  लीजिये

 कि  उनका  जितना  सोना  और  चांदी  कौर

 जवाहरात  बेकार  बंद  पड़े  हें  उनको  सरकारी

 खजाने  में  जमा  किया  जाय  और  उसके  बदले

 में  उनको  नेशनल  बांड  दिये  जायं  ।  इस  तरह
 से  soo  या  Foo  करोड़े  रुपया  जो  आप

 चाहते  हैं  वह  आपको  मिल  सकता  है  7  मेरे

 पास  इसके  डिटेल्स  हें  मगर  में  उसमें  इस

 वक्‍त  नहीं  जाना  चाहता  I

 Mr.  Chairman:  He  should  bring  his
 speech  to  a  close;  he  has_  already
 taken  20  minutes.

 Shri  N.  S,  Jain:  I  am  sorry,  Sir......

 Mr.  Chairman:  He  only  wanted
 fifteen  minutes;  he  Should  finish  now.

 श्री  एन०  एस०  जेन:  में  यह  दर्ज  करना

 चाहता  हूं  कि  आप  मेहरबानी  करके  देखिये

 कि  क्‍या  इस  तरह  से  रुपया  वसूल  हो  सकता

 है  या  नहीं  ।  जिनके  पास  श्रम  है  उनसे  आप

 श्रम  लीजिये  और  जिनके  पास  रुपया  है
 उनसे  रुपया  लीजिये  ।  श्रम  वालों  को  दु:ख
 होता  है जब  आप  उन  से  तो  श्रम  लेते

 हें  पर  जो  धनी  हें  उनसे  घन  नहीं  लेते ।

 वह  लोग  कहते  हैं  कि  आप  ने  तो  कांस्कृप्शन
 कर  दिया  है  और  आप  लेबर तो  लेते  हैं

 परन्तु  धमनियों  से  घन  नहीं  लेते  हें  ।  इसमें
 उन  लोगों  को  तो  श्रम  करना  पड़ता  है  पर

 धनी  लोग  बैठे  रहते  हें।  इस  लिये  में  कहता

 हुं  कि'  आप  श्रम  वालों  से  श्रम  लीजिये  कौर

 थन  वालों  से  धन  लीजिये  ।  इस  से  बाप  को
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 a  सिर्फ  प्लान  के  लिये  रुपया  मिल  जायेगा

 बल्कि  दूसरी  प्लान  के  लिये  भी  मदद  मिल

 जायगी  ।

 Dr.  Krishnaswami  (Kancheepuram):
 Mr.  Chairman,  before  I  proceed  to  dis-
 cuss  the  Finance  Bill,  I  must  thank  my
 hon.  friend  from  Uttar  Pradesh  who
 has  just  preceded  me  for  having  at
 least  in  the  introductory  part  of  his
 speech  spoken  in  a  language  which  we
 from  the  Opposition  are  able  to  under-
 stand.  It  is,  after  all,  a  human  prob-

 lem  when  ninety  per  cent.  of  us,  of
 the  Opposition  come  from  an  _  area
 which  is  not  aware  of  the  beauties  and

 excellencies  of  the  official  language.
 I  do  not  want  to  acerbate  the  contro-

 An  Hon.  Member:  It  is  a  wrong
 statement.

 Dr.  Krishnaswami:  I  do  not  wish
 to  indulge  in  any  great  controversy  on
 this  issue,  not  because  I  shirk  a  con-
 troversy  but  because  I  feel  that  there
 are  cther  issues  which  have  to  be  dealt

 An  Hon.  Member:  It  is  high  time
 that  you  forget  this  language  and  try
 the  national  language.

 Shri  Joachim  Alva  (Kanara):  Do
 you  not  know  that  a  Hindi  Prachar
 Sabha  is  working  in  Madras  when  you

 were  am  urchin?

 Dr.  Krishnaswami:  I  know  many
 more  things  than  my  friend,  Mr.
 Joachim  Alva.....  (Interruptions)  I
 would  wish  him  not  to  lead  me  away
 from  the  points  that  I  am  about  to
 make......

 Shri  Algu  Rai  Shastri  (Azamgarh
 Distt.—East  cum  Ballia  Distt.—West)  :
 Make  those  points.

 Dr.  Krishnaswami:  I  wish  to  take
 up  the  Finance  Bill  for  consideration...

 Shri  Algu  Rai  Shastri:  You  ought  to
 have  done  it  earlier.

 Dr.  Krishnaswami:  I  am  in  no  mood
 to  take  lessons  in  parliamentary  deco-
 rum  and  propriety  from  my  friend,
 Mr.  Algu  Rai  Shastri,  much  as  I  res-
 pect  him.  I  should  like  to  point  out
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 [Dr.  Krishnaswami]
 that  on  an  occasion  when  we  are  con-
 sidering  the  Finance  Bill,  we  have  to
 .go  into  the  fundamental  objectives  en-
 visaged  by  the  Finance  Minister  end
 the  Government  and  the  methods  ad-
 opted  for  promoting  them.  The  Oppo-
 sition  has  a  duty  to  put  before  the
 Finance  Minister  its  list  of  objections
 and  dcubts  and  its  formidable  bill  of
 grievances  and  it  is  for  the  Treasury
 Benches  to  answer  us,  and  try  to  find
 out  whether  we  are  reasonable  in  our
 criticism.  Official  spokesmen  have
 repeated  times  without  number  that
 we  are  in  the  fourth  year  of  the  Plan
 and  that  we  should  take  a  good  look
 at  the  Plan.  I  propose  tu  take  a  good
 look  at  the  Plan  and  find  out  what  its
 limits  and  limitations  are.

 A  few  days  ago,  thanks  to  the  cour-
 tesy  of  the  Finance  Ministry,  we
 were  furnished  with  a  statement  of
 the  progress  of  the  plan—a  statement,
 which  throws  an_  illuminating  and
 penetrating  light  on  the  course  and
 development  of  the  Five  Year  Plan.

 I  am  no  alarmist  but  some  of  the  fea-
 tures  that  are  presented  in  that  Plan
 have  led  many  of  us  to  think  as_  to
 where  we  are  drifting  and  what  exactly
 are  the  implications  of  the  course  that
 we  have  taken.

 In  the  first  year,  we  had  a  Budget
 surplus  and  an  import  surplus  as  well.
 In  the  second  year  we  had  a  Budget
 deficit‘  and  a  very  much  diminished
 import  surplus  or  practically  no  im-
 port  surplus.  In  the  third  year  we
 have  a  Budget  deficit  and  absolutely
 no  import  surplus.  These  are  disturb-
 ing  features  and  have  to  be  pondered
 over  by  all  who  have  given  thought  to
 this  Plan.  I  believe  it  would  be  true
 today  to  confirm  that  in  the  first  year

 We  chose  to  pursue  a  policy  which  was
 dis-inflationary  and  even  deflationary
 in  character.  In  the  second  year  we
 had  a  Budget  deficit,  we  were  in  other
 words  having  an  inflationary  spurt  and

 a  diminished  import  surplus.  In  the
 third  year,  I  have  to  point  out  this
 very  fact  because  of  our  having  no
 import  surplus,  which  could  be  taken
 intc  account  and  particularity  in  view
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 of  the  large  deficit  financing  program-
 me  that  we  have  decided  to  embark

 upon.  I  believe  that  this  Plan  State-
 ment  gives  us  certain  other  facts  which
 are  of  very  great  interest.  My  hon.
 friend  the  Finance  Minister  has  times
 without  number  pointed  out  to  us  that
 so  far  as  this  deficit  finance  is  concern-
 ed,  it  holds  few  terrors  for  our  undeve-
 loped  economy.  Up  to  now  expansion.

 im  deficit  finance  has  not  been  matched
 to  an  increase  in  currency.  But  this  as
 has  been  shown  in  the  footnote  below

 Statement  III,  is  partly  due  to  about
 Rs.  90  crores  of  this  deficit  being  financ-
 ed  by  absorption  by  the  public  of
 sales  of  securities  held  in  reserve,  and

 increases  in  floating  debt.  A  second
 explanation  is  the  great  liquidity  pre-
 ference  for  precious  metals  which  are
 particularly  abundant  in  our  country.

 But  I  would  like  to  ask  Government
 one  question.  Do  Government  expect

 this  situation  to  continue?  This  happy
 State  of  affairs  will  not  continue.  In-
 deed  we  are  today  facing  a  _  rather
 tricky  situation  which  if  not  control-
 led,  will  lead  to  a  very  sharp  rise  in
 prices.  The  critical  stage  has  already
 been  reached,  and  there  will  be  in
 another  few  months  or  thereabouts  a

 big  rise  in  prices.  I  beg  of  my  friend
 the  Finance  Minister  to  envisage  some

 of  the  controls  that  will  have  to  be  put
 into  operation  in  order  that  prices
 might  not  outstrip  our  national  effort.

 The  other  day  ‘the  Prime  Minister
 made  a  very  eloquent  appeal  for  mo-
 bilisation  of  savings.  We  areetold,
 that  in  twelve  years  9  National  Sav-

 ings  Certificate,  which  today  is  worth
 fifty  rupees,  will  Le  doubled  to  a
 hundred  rupees.  We  are  asked  both
 on  grounds  of  high  patriotism  and
 prudence  to  invest  in  National  Loans

 and  National  Savings  Certificates.  But
 when  there  is  a  prospect  of  nrices
 shooting  up  rapidly,  what  happens  is
 that  the  calculation  of  the  prudent
 citizen  come  into  conflict  with  Those
 of  patriotic  citizen,  and  the  patriot  goes
 under.  One  should  not  be  surprised
 if  the  subscriptions  for  the  Nation-
 2]  Loans  and  National  Savings  Certi-
 ficates  sharply  diminish  and  investment
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 take  place  in  real  estates  high  yielding
 securities  and  other  such  enterprises.

 I  would  also  like  my  hon.  friend  to
 ccnsider  this  aspect  more  _  seriously
 because  there  is  a  tendency  in  certain
 circles  to  assume  facilety  that  we  have
 not  reached  anything  like  a  danger
 point,  or  that  there  is  no  danger  over-
 taking  our  economy  at  all.  It  is  true
 that  in  any  period  of  inflation  all
 sections  of  the  community  fuce  a
 serious  situation.  The  hon.  Minister
 of  Commerce  and  Industry,  knows
 quite  well  that  industrialists  have  been
 petitioning  him  .about  the  difficulties
 experienced  by  them  in  respect  of
 rehabilitation  of  capital  equipment.
 Times  without  number  many  associa-
 tions,  representative  industrial  associa-
 tions,  have  approached  the  Gcvern-
 ment  with  the  plea  that  during  a
 grave  period  of  inflation  what  has
 happened  is,  there  has  been  a_  great
 increase  in  nominal  profits,  but  there
 are  not  sufficient  allowances  for  the
 purpose  of  rehabilitating  capital  equip-
 ment.  There  is  some  force  in  the
 contentions  that  have  been  put  for-
 ward  by  these  various  associations.
 But  I  should  like  to  point  out  that
 this  pleg.  is  being  overdone  by  my
 friends  who  represent  industry  and
 commerce.  It  is  true  that  in  the
 United  Kingdom,  where  a  great  deal
 of  physical,  damae  occurred  and
 where  the  level  of  taxation  is  much
 higher  than  here,  it  was  not  possible
 for  industrialists  to  lay  by  surpluses  for
 the  purpose  o¢  replenishing  capital
 equipment.  But  in  our  country,  as

 a  result  of  many  industries  having
 wasted  the  liquid  funds,  industrialists
 have  not  been  able  to  replenish  the
 capital  equipment.  What  I  suggest

 is  that  these  industries  should  be  con-
 sidered  on  their  individual  merits,
 and,  if  necessary,  the  Government
 should  give  them  a  loan  at  a  subsidis-
 ed  raie  of  interest  for  the  purpose  of
 rehabilitating  capital  equipment,  with

 ‘the  definite  understanding  that  such
 funds  are  spent  only  for  increasing
 capital  equipment;  ig  this  is  done  by
 Government,  it  would  not  be  on  ac-
 count  of  love  for  the  managing  agency
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 system  but  because  Government  feel
 that  an  increase  im  productivity  of  our
 industry  would  bring  about  an  increase
 in  taxation  receipts  into  the  exchequer.
 It  is  on  that  understanding  that  there
 ought  to  be  intervention  by  Govern-
 ment  in  this  connection.

 Now  I  refer  to  a  serious  feature  of
 recent  development  on  which  many
 have  been  considerably  ‘exercised.
 The  other  day  an  article  appeared  in
 The  Times  of  India  and  this  threw  a
 light  on  what  is  happening  ‘not  only
 in  Delhi  but  in  other  parts  of  the
 coumtry  as  well.  “The  prices  of  con-
 sumer  goods  are  fast  rising  in  our
 country.  Import  curbs  and  shortage
 of  supply  are  the  main  causes”  says
 the  commentator.  After  investigating
 the  figures  furnished  by  the  com-
 mentator,  I  feel  that  there  is  consi-
 derable  force  in  the  contention,
 advanced  by  him.  The  rise  in  the
 retail  prices  of  commodities  has  oc-
 curred  on  large  scale  because  of
 import  controls.  In  this  matter  of
 import  controls  and  export  promotion,
 there  is  considerable  confusion  even  in
 circles  which  are  addicted  to  advocat-
 ing  controls  on  a  strict  basis.  What
 is  the  policy  of  the  Government?  Now,

 I  can  understand,  government  spokes-
 men  suggesting  that  it  is  beneficial  to
 curtail  imports.  Import  controls

 are  sometimes  utilised  for  promoting
 production.  Even  it  is  a  policy  that
 we  dc  not  approve  of,  I  can  under-
 stand  import  controls  being  utilised
 for  the  purpose  of  promoting  produc-
 tion.  It  would  be  a  cunsistent  policy.
 What  is  happening  today  however  is
 that  all  the  articles  on  which  impcrt
 controls  are  operating  are  consumed
 by  the  middle  classes.  Therefore,
 the  rise  in  the  cost  of  living,  especially
 in  the  context  of  the  Rs.  250  crores  of
 deficit  financing  that  we  have  embark-
 ed  upon,  is  something  serious  which
 we  have  to  take  into  account  and
 which  I  would  wish  the  Government
 to  re-examine.  Especially  last  year.
 when  we  had  a  favourable  balance  of
 poyments,  what  was  the  need  for
 stiffening  import  controls  so  much  in
 respect  of  those  articles  which  enter
 into  the  consumption  of  the  mitidle
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 (Dr.  Krishnaswami]
 classes?  It  is  a  point  on  which  some
 light  should  be  thrown.

 I  do  wish  that  in  the  matter  of  re-
 vising  import  controls  there  would  be

 a  certain  co-ordination  between  the
 proposals  and  schemes  which  are
 formulated  by  the  Tariff  Commission
 and  the  administrative  decrees  which
 are  passed  by  the  Commerce  and  In-
 dustry’  Ministry.

 I  now  proceed  to  the  consideration  of
 @  major  issue  which  has  been  debated

 a  lot  in  this  House.  You,  Sir,  have
 been  a  strong  advocate  of  small-scale
 industries,  and  most  sections  of  this
 House  have  been  pleading  for  protect-
 ing  and  enlarging  cottage  and  small-
 scale  industries.  We,  from  this  side,
 have  advocated  frequently  the  need
 for  the  Government  taking  a  more
 intimate  interest  in  the  weal  and  wel-
 fare  of  the  small-scale  manufacturer
 and  the  small-scale  industry.  Some-
 times  the  remedies  we  suggest  might
 be  worse  than  the  disease.  But,  at
 any  rate,  the  objective  that  we  have  at
 heart  is  a  thing  which  should  be  taken
 into  account  by  the  government  of  the
 day.  No  government  can  afford  to
 suggest  that  just  because  the  remedies
 we  advocate  are  not  consistent  or  are
 not  calculated  to  promote  the  objective,
 Government  is  entitled  to  pursue  a
 policy  of  ‘sit  down  and  do  nothing’.
 I  therefore  suggest  that  this  problem
 ought  to  be  taken  in  hand  more
 seriously  and  tackled  by  the  Govern-
 ment.

 What  is  the  bottleneck  preventing
 the  growth  and  enlargement  of  small-
 scale  industries?  There  are  two  ciffi-
 culties  facing  the  industries.  One
 is  the  price  element.  The  second  is
 the  consumer’s  preference  element,
 namely  the  tastes  and  quality  of  the
 goods  assured  to  the  consumers.

 One  of  the  greatest  handicaps  fac-
 ing  our  econcmy  is  weakness  of  our
 method  of  distribution  of  goods.  We
 have  not  been  able  to  do  anything
 effective  to  remedy  it  and  yet  have,
 with  frequency  attempted  to  slur  over
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 this  problem.  It  was  only  quite  re-
 cently  that  I  had  the  opportunity  of
 reading  a  report  prepared  by  Sears
 Roebuck  Company,  a  _  large  purchaser
 of  goods,  doing  distributive  business
 in  backward  States  of  Latin  America.
 This  report  furnishes  lessons  which
 we  can  afford  to  learn.  I  would  like
 with  your  permission  to  read  only  a
 brief  extract  so  that  we  might  consid-
 er  the  policies  to  be  adopted  for  the
 development  of  the  distributive  trade
 in  our  country.  This  is  what  the
 writers  say:

 “We  have  no  hesitation  in  say-
 ing  that  this  is  ‘an  illusion—
 namely,  that  Indians  are  good
 traders—for  in  fact  very  few
 peoples,  and  certainly  very  few
 in  Europe,  are  good  salesmen,  in
 the  sense  required  by  a  modern,
 mass  production  economy.  The
 Americans  have  developed  the  dis-
 tributive  side  og  economic  activity
 to  a  pitch  unknown  to  Europe  and
 unheard  of  in  Asia,  and  it  is  on
 this  basis  that  they  have  estab-
 lished  the  most  vigorous  eco-
 nomy  in  the  world.  Our  Keyne-
 sians  in  Delhi  should  recognise
 the  force  of  the  proposition  that
 industry  cannot  provide  employ-
 ment  if  consumers  do  not  take  its
 goods,  and  therefore  a  key  point
 in  economic  planning  should  be
 the  streamlining  of  retailing  me-
 thods.  At  the  end  of  every  eco-
 nomic  process,  no  matter  how
 long  or  how  “heavy”,  lies  the
 transaction  over  the  counter  in
 which  the  consumer  buys  some-
 thing  because  he  has  been  led  to
 buy  it  by  good  salesmanship,  by
 attractive  retailing  methods,  by
 fair  prices,  by  confidence  in  qua-
 lity  and  by  enterprising  advertis-
 ing.  Without  these  things,  the
 most  inspiring  economic  planning,
 from  steel  mills  to  harbour  instal-

 -lations,  ends  up  ip  the  inefficiency,
 the  waste,  the  high  profit  margins
 and  the  shoddy  dealing  of  the
 corner  bazaar.”

 I  make  a  present  of  these  _  senti-
 ments  to  the  Government  and  I  hope



 5237  Finance  Bill

 they  would  consider  the  problem  of
 handloom  weavers  afresh  from  this
 new  angle.  Sears  Roebuck’s_  enter-
 prise  presents  lessons  which  it  would
 be  worthwhile  to  understand  and,
 if  possible,  emulate.  The  distribu-
 tive  trade  is  after  all,  in  great  need
 of  improvement.  If,  for  instance,
 the  handloom  weaver  can  have  the
 selling  margins  diminished  g  bit,  it
 would  be  possible  for  him  to  have
 many  of  his  goods  sold  on  a_  large
 scale.

 Hon.  members  have  pointed  out
 that  we  have  not  progressed  sufficient-
 ly  in  the  development  of  our  exports.
 A  difficulty  experienced  by  many  of
 our  industries  especially  during  the
 past  year  or  two,  is  the  re-emergence
 of  West  Germany  and  Japan  as  formid-
 able  competitors.  In  those  two  count-
 ries,  costs  are  not  as  sticky  as  they
 are  in  our  country,  and  this  helps
 them  to  sell  goods  in  different  markets
 of  the  world  at  competitive  rates.  As
 for  light  engineering  industry  the
 costs  in  the  Unjted  Kingdom  compare
 more  favourabl:,  with  the  costs  in  our
 country.  I  am  not  suggesting  that
 dearer  costs  are  all  attributable  to
 high  labour  costs;  this  is  not  the
 whole  truth.  I  suggest  that,  to  a
 large  extent,  it  is  due  to  managerial
 inefficiency  of  which  a  proper  estimate
 has  not  yet  been  made.  I  would  like
 the  Commerce  and  Industry  Ministry
 to  pay  special  attention  to  this  aspect
 of  the  matter.  The  hon.  Finance
 Minister  in  the  course  of  his  speech
 in  reply  to  the  Demands  for  Grants
 pointed  out  that  he  deprecated  the
 idea  of  regional  claims  being  put  fcr-
 ward.  I  am  an  _  impenitent  advocate
 of  regional  advance.  ]  would  like
 te  place  before  him  an  additional
 factor  which  he  should  take  into  ac-
 count.  When  people  are  feeling  the
 pinch  of  high  prices—as  they  will  as
 a  result  of  deficit  financing—how  is
 it  reasonable  to  expect  that  the  bene-
 fits  of  repressed  inflation  should  ac-
 crue  only  to  a  few  regions?  There
 must  be  some  compensation  for  the
 Overlooked  in  Karnataka,  in  Maha-
 rashtra,  in  Andhra  and  in  Tamil  Noe4,
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 some  compensation  for  the  rise  in
 prices.

 An  Hon.  Member:
 Kerala?

 Dr.  Krishnaswami:  Very  well,  I
 will  add  Travancore-Cochin  also  be-
 cause  that  is  also  a  backward  area.

 An  Hon.  Member:  Why  leave  U.  P.?
 Dr.  Krishnaswami:  Probably  U.  P.

 is  most  dominant  and  to-day  includes
 everything.

 Shri  ९,  0.  Deshmukh:  Sir,  I  would
 like  to  make  my  position  clear.  What
 I  meant  was  that  when  the  Finance
 Commission  or  the  special  committees
 had  made  recommendations  and  more
 or  less  given  awards,  then  there  was

 no  point  in  re-agitating  the  matter  at
 every  concievable  occasion;  that  was
 what  I  meant.  ‘

 Dr.  Krishnaswami:  I  stand  cor-
 rected.  I  am  only  too  glad  that  the
 hon.  Finance  Minister  has  not  made
 up  his  mind  on  the  question  of  region-
 al  advance.  It  is  an  advantage  for
 me  because  I  can  hope  to  wrest  a  few
 concessions  fcr  the  principle  that  I
 am  advocating.  I  suggest  that  when
 there  are  continuously  rising  prices
 and  repressed  inflation,  it  would  be
 wise  tc  see  that  the  benefits  are  distri-
 buted  over  as  wide  a  region  as  pos-
 sible;  otherwise  there  would  be  a
 great  deal.of  discontent  and  no  Five
 Year  Plan  can  have  any  chance  of
 success  or  the  privilege  of  enlisting
 public  co-operation.

 Shri  K.  P.  Gounder  (Erode):  Sir,
 speaking  on  the  Finance  Bill,  I  desire
 to  make  afew  abservations  concerning
 the  southern  State  from  which  I  come.

 Of  course,  we  are  certainly  proud  of
 the  great  hydro-electric  schemes  and
 the  irrigation  schemes  that  have  been
 undertaken  by  the  Government,  but
 we,  at  the  same  time,  submit  that  due
 consideration  must  be  paid  to  the
 States  in  the  south.  It  is  absolutely
 true  that  when  these  schemes  were
 started,  we  were  in  a  hurry  to  relieve
 the  country  from  suffering,  from
 deficiency  of  focd,  power  and  such
 other  things,  and  so  those  schemes
 which  could  give  the  quickest  results
 were  started.  Now,  we  have  attained

 Why  leave  out
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 {Shri  K.  P.  Gounder]
 a  certain  amount  of  self-sufficiency  in
 food  and  we  are  also  thinking  of  the
 second  Five  Year  Plan.  We  must,
 therefore,  see  that  there  is  equal
 distribution  of  all  these  great  schemes,
 both  to  the  north  as  well  as  to  the
 south.  We  are  told  that  there  are  no
 great  rivers  in  the  south.  I  was,  the
 other  day,  talking  to  one  important
 person  of  the  Government  and  he  said:
 “we  cannot  bring  great  rivers  to  the
 south’.  I  agree  that  there  are  no
 great  rivers  but  at  the  same
 time  I  want  to  draw  the  at-
 tention  of  the  Government  to  the  fact
 that  from  the  south-west  monsoon
 we  get  a  large  amount  of  rain  on  the
 Western  ghats  which  flows  waste  into
 the  sea.  This  water  can  be  harnessed
 and  made  into  huge  hydro-electric
 schemes  supplying  power  to  Tuiavan-
 core-Cochin,  and  also  for  supplying
 water  to  Madras  State.  No  investiga-
 tion  has  been  made  so  far  on  this
 point.  These  are  inter-state  subjects
 and  it  is  for  the  Centre  to  take  the
 initiative.  Some  of  the  hon,  Members
 from  Madras  presented  a  memoran-
 dum  to  the  hon.  Minister  for  Irriga-
 tion  and  Power  drawing  his  attention  to
 this  scheme.  I  only  want  to  stress  that
 this  may  kindly  be  investigated  as  this
 scheme  will  meet  the  needs  of  Travan-
 core-Cochin  for  power  and_  supply
 water  for  irrigation  in  the  Madras
 State.  We  are  told  that  there  are
 some  real  difficulties  in  the  way  of
 working  these  inter-state  irrigation
 schemes  and  the  fon.  Minister  said
 that  there  is  a  proposal  to  bring  for-
 ward  a  legislation  to  solve  this  prob-
 lem.  It  is  owing  to  these  difficulties
 that  even  the  Periyar  river  scheme  has
 been  held  up  because  there  is  some
 dispute  between  Madras  State  and
 Travancore-Cochin.  We  hope  early
 steps  would  be  taken  to  solve  this
 question  either  by  legislation  or  by
 award.

 The  second  thing  that  I  want  to
 bring  to  the  notice  of  the  Government
 is  that  in  the  South  there  are  no  great
 industrial  undertakings.  It  is  because
 there  is  no  power  supply.  In  the
 southern  States  there  is  no  Supply  of
 coal  or  electricity.  Now,  the  hon.
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 Prime  Minister  and  our  Minister  for
 Commerce  and  Industry  had  visited
 the  South  Arcot  district  where  large
 quantities  of  lignite  have  heen  discover-
 ed.  With  the  discovery  of  lignite  we
 hope  it  would  be  possible  to  start  huge
 industrial  schemes  in  the  south  also.

 After  all,  let  us  see  that  each  part
 develops,  because  the  whole  country
 will  prosper  only  if  each  of  the  com-
 ponent  parts  develops.

 Then,  I  desire  to  draw  the  attention
 of  the  Government  and  the  Finance
 Minister  to  agricultural  finance.  The
 Grow  More  Food  Committee  has  esti-
 mated  that  nearly  Rs.  800  crores  is
 the  annual  outlay  for  agricultural
 operations.  The  agricultural  people
 are  already  in  debt  and  they  cannot
 find  this  huge  amount  every  year  for
 agricultural  operations.  If  I  am  not
 mistaken,  there  is  a  provision  of  only
 Rs.  0  crores  for  relief  of  agricultural
 indebtedness.  This  is  a  very  small
 sum  compared  to  Rs.  800  crores  requi-
 red  every  year.  There  is  no  use  blam-
 ing  the  agriculturists  and  then  telling
 them  “You  must  apply  the  Japanese
 method  or-any  other  method”.  What
 the  agriculturist  wants  is  not  so  much
 the  preaching  about  this  Japanese  or
 other  methods,  but  the  wherewithal  for
 agricultural  operations.  They  know
 something  about  these  advanced  me-
 thods  of  agriculture,  but  what  they
 want  is  the  money  to  carry  on  the
 operations.  It  is  true  that  agricul-
 tural  finance  is  more  or  less  a  State
 subject,  but  the  State  has  limited
 resources  and  they  cannot  provide  the
 wherewithal  unless  the  Centre  comes
 to  its  help.

 We  have  got  so  many  industrial
 corporations  but  for  the  greatest  in-
 dustry  which  employs  nearly  70  per
 cent,  of  the  population  we  have  not
 got  any.  So,  I  would  '3rge  upon  the
 Government  that  agricultural  credit
 facilities  and  taccavi  loans  should:  be
 liberalised  so  that  they  may  carry  on
 this  useful  occupation  of  agriculture.

 Now  it  is  said  that  wehave  more  or
 less  attained  self-sufficiency  in  food
 production,  but  we  ghould  not  rest
 complacent  with  this.  After  all,  self-
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 sufficieny  in  food  is  obtained  by  the
 low  consumption  o¢  the  agricultural
 class.  It  has  been  said  that  at  least
 the  consumption  must  be  increased  by
 30  per  cent  if  the  nation  has  to  be
 fully  fed.  If  we  increase  the  con-
 sumption  by  30  per  cent,  the  produc-
 tion  must  enormously  increase,  and
 therefore,  we  must  give  every  fillip  to
 the  agriculturists  in  order  that  they
 might  be  able  to  utilise  the  common
 knowledge  that  they  have  in  order  to
 increase  the  production.  They  are  so
 often  told  that  they  must  apply  the
 Japanese  method.  That  is  true.  We
 ‘want  some  propaganda,  but  what  is
 more  required  is  finarice.  The  Food
 Ministry  can  go  on  making  this  pro-
 Paganda,  but  that  is  not  enough.  To
 fing  Rs.  800  crores  every  year  is  diff-
 cult,  and  I  would  earnestly  urge  upcn
 the  Government  to  supply  this  credit
 to  these  agricutturists.

 As  regards  cottage  industries,
 Madras  is  one  of  the  States  where  we
 have  got  the  handloom  industsy  and

 ‘we  are  much  obliged  to  the  Govern-
 ment  for  imposing  8  cess  on  mill-made
 cloth  and  helping  this  cottage  industry.
 ‘We  hope  that  every  method  will  be
 adopted  to  ‘give  encouragement  and

 help  to  this  handloom  industry.

 Regarding  deficit  fimancing,  some
 hon.  Members  said  that  it  would  lead
 to  inflation,  and  some  authority  was
 also  quoted  that  the  tendency  was  to-
 wards  inflation.  But  we  know  that
 there  is  already  a  tendency  for  a  fall
 in  the  sale  price  of  the  produce  of  the
 agriculturists,  and  if  further  fall  is  to
 be  saved  certainly  more  money  has  to
 be  injected  and  more  _  purchasing
 power  put  in  the  hands  of  the  people.
 Already  we  have  Rs.  1,700  crores  in
 circulation,  and  this  Rs.  250  crores  by
 way  of  deficit  financing  will  not  in
 any  way  add  to  inflation.  We  are
 glad  that  after  all  Government  has
 ‘decided  on  injecting  more  money  in
 order  to  improve  the  purchasing
 power  of  the  pecple.

 As  regards  industries  in  the  South,
 we  have  got  iron  and  manganese  ore  in
 Salem  and  Coimbatore  districts,  and
 we  have  got  lignite  in  South  Arcot.
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 Therefore,  there  is  great  scope  for
 starting  industries  there.  We  hope
 evey  effort  will  be  made  to  increase
 industrial  production  in  the  South.

 Shri  Khardekar  (Kothapyr  cum
 Satara):  This  occasien,  I  think,
 demands  some  sort  of  summing  up,  and
 I  will  try  and  make  a  few  remarks  on
 the  Ministries  as  far  as  time  petmits.

 Before  one  tries  to  philosophise,  one
 must  live,  and  the  Ministry  of  Health
 is  concerned  with  life,  perhaps  more
 with  death,  in  this  country.  I  would
 therefore  like  to  begin  with  the-  Minis-
 try  of  Health.

 I  am  reminded  of  the  last  few
 sentences  of  the  Health  Minister  when
 she  replied  to  the  debate  on  the  De-
 mands  for  Grants.  that  she  was  not
 going  tc  take  the  country  backwards.
 I  quite  appreciate  that  point  of  view.
 J  also  admire  her  scientific  attitude  and
 scientific  spirit,  but  to  my  mind  the
 ccntroversy  is  not  between  whether
 we  should  have  the  Ayurveda  or  the
 allopathic  system  of  medicine.  I  think
 what  even  Mr.  Dhulekar  wants  is:
 while  we  are  so  poor  and  when  we
 ean  give  medicine  by  the  allopathic
 treatment  only  to  a_  fraction  ef  the
 community.  is  it  not  proper  that
 Government  should  reseve  just  2  frac-
 tion  at  least  og  the  total  amount  spent
 in  this  country  on  medicine  for
 those  millions  who  go  without  any
 medical  help?  Seience  can  be  carried
 to  an  extreme,  and  [  think  this  age
 suffers  perhaps  more  fromthe  supers-
 tition  of  science  than  the  vast  suftered
 ffom  the  superstition  of  religion.  Tc
 say  that  either  I  will  have  the  best  or
 nothing  reminds  me  of  a  saying  in
 Marathi  whieh  the  Minister  must  be
 knowing  very  well.  I  will  just  trans-
 late  it:  “I  wiil  either  have  the  best
 clothes  or  I  will  go  in  nature’s  garb”.
 Now,  hal¢  a  loaf  is  better  than  no
 bread.  This  is  practical  common-
 sense.

 Even  inthe  scientific  attitude,  there
 must  be  at  least  consistency  about  it.
 In  this  country,  the  problem  of

 ‘problems  is  the  increase  in
 our  population.  but  the  Health
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 (Shri  Khardekar]
 Minister’s  scientific  attitude  comp-
 letely  succumbs  when  it  is  faced
 with  this  question  of  family  planning.
 There,  perhaps,  the  religious  suscepti-
 bility  or  maybe  the  superstition  of  the
 Minister  comes  in  the  way.  If  we  con-
 sider  the  Five  Year  Plan  and  if  we
 consider  this  problem—except  the
 appointment  of  committees,  commis-
 sions  and  academic  discussions  about
 the  best  methods  of  family  planning—
 very  little  that  is  of  substance  has  been
 done  in  this  country.  Perhaps  in  the
 mind  6f  the  Health  Minister,  who  is  a
 Congress  Member,  it  is  quite  possible
 that  Gandhian  orinciples  linger.  My
 submission  is  that  Gandhian  princi-
 ples  are  all  right  where  Gandhis  are
 concerned.  Otherwise,  it  becomes
 very,  very  difficult,  and  we  must  not
 forget  that  India  produced  only  one
 Gandhi.  As  experience  is  the  best
 part  of  wisdom,  I  will  narrate
 an  experience  although  it  is  not
 mine.  A  professor  friend  of  mine,
 after  two  years  of  married  life
 had  two  children  and  believ-
 ing  in  the  Gandhian  principle,
 told  us  he  was  going  to  resort  to
 moral  contro]  and  the  third  year  did
 not  bring  forth  the  usual  harvest.  I
 agree  with  the  Gandhian  principles.
 But,  Nature  is  sometimes  cruel.
 Nature  can  take  revenge  and  the
 fourth  year  yielded  not  just  the  usual
 harvest,  but  Io!  and  _  behold,  there
 were  triplets.  So  that  is  what  hap-
 pened  to  moral  control  we  have
 two  starved  Cinderalla  ministries
 which  are  very  poor  in  their  means
 but  are  very  rich  in  their  personndl.
 I  refer  to  the  Ministries  of  Health
 and  Education.  Look  at  their  para-
 phernalia,  hon.  Ministers,  Deputy
 Ministers,  Parliamentary  Secretaries
 and:  the  rest  of  it.

 You  know,  Mahatma  Gandhi  launch-
 ed  a  very  great  movement  called  the
 ‘Quit  India’  movement.  And,  an  hum-
 ble  person  like  me  might  give  ex
 pression  to  another  very  imoortant
 movement  and  that  is  the  ‘Quit  Minis-
 try’  movement.  There  is  also  a  say-
 ing  in  Marathi  that  ‘it  is  an  evil  day
 when  the  hedge  starts  eating  the  farm.’
 Very  often  we  hear  the  Education
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 Minister  pointing  to  his  empty  poc-
 kets,  because  he  has  _  nothing  but
 empty  pockets.  If  I  were  in  his
 position,  I  would  quit  the  office  and
 the  country  would  be  so  much  the
 better  for  it.

 I  want  to  come  to  education  and
 the  Education  Ministry,  and  here  I
 want  to  speak  about  the  national
 language.  I  cannot  possibly  forget
 the  battle  of  the  giants,  the  controver-
 sy  that  we  had  over  the  language
 issue  between  Tandonji  and  the  Minis-
 ter  for  Education.  In  this  battle  of
 giants,  one  dwarf  got  smashed  _  up,
 unfortunately.  Tandonji,  I  think—
 I  always  love  to  hear  him—rather
 overstated  the  case  for  Hindi  and
 somewhat  neglected  the  claims  of
 Hindustani.  He  had  been  8  lawyer
 and  his  training  must  have  led  him
 to  do  that.  But,  the  Education  Minis-
 ter’s  speech—definitely  the  most  elo-
 quent  speech  heard  in  this  _  session,
 was  it  worthy  of  a  Minister  for  Edu-
 cation?  His  defence  of  Hindustani  was
 not  only  powerful  but  it  was  just  and
 correct.  His  giving  out  a  programme
 for  future  was  certainly  most  wel-
 come.  But,  we  should  have,  as  an  edu-
 cationist—because  the  Education
 Minister  must  be  the  essence  of  cul-
 ture,  honesty,  straightforwardness
 and  so  on—he  should  have  confessed
 as  to  a  sin,  the  neglect  of  Hindi  in  the
 past  and  there  would  have  been  no
 harm.  It  is,  always,  good  to  own  up
 one’s  mistakes.  Ome  has  to  commit
 mistakes.  When  one  does  not  commit
 mistakes,  one  can  never  improve.  If
 one  does  not  improve  by  mistakes,
 one  can  never  improve  in  any  way.

 There  had  been  a  good  deal  of  talk
 about  corruption.  I  have  read  Gore-
 wala’s  excellent  Report;  it  is  not
 clymsy  like  Appleby’s.  He  says  that
 corruption  can  take  various  forms.
 For  instance,  communalism,  provincial-
 ism,  casteism,  this,  that  and  the  other.
 Sometimes,  one  can  learn  important
 things  even  from  a  Telephone  Direc-
 tory.  I  wanted  to  ring  up  a  friend
 of  mine  from  the  Education  Minis-
 try.  Going  through  the  list  of  officers,
 I  wondered  whether  I  was  living  in
 Hindustan  or  Pakistan.  This  is  rather
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 important.  I  do  believe  im  doing
 justice  to  the  minorities—even  more
 than  justice.  We  should  be  even
 generous  to  the  minorities.  But  the
 culture  and  the  rights  of  the  major-
 ity  have  also  got  to  be  considered.  I
 very  much  liked  the  ‘powerful  way

 in  which  the  Maulana  Saheb  said  that
 he  had  devoted  forty  years  of  his  life
 to  the  nation.  But,  blood  is  thicker
 than  Maulana’s  patriotism.

 l  PM.  |
 I  have  to  make  one  or  two  sugges-

 tions  to  the  Finance  Minister.  You
 know  fanatics,  are  the  worst  enemies  of
 the  cause  they  champion.  I  am  stating
 my  own  case.  When  I  came  to  Delhi,  I
 was  determined  to  study  MHindi  as
 well  as]  possibly  could.  When  I  heard
 the  greatest  champion  of  Hindi  in  this
 House,  I  did  not  know  whether  it  was
 a  speech—I  don’t  mean  to  say  that
 the  person  was  barking  or  bellowing.
 If  this  was  the  representative  of  the
 Hindi  language,  it  did  not  tempt  me.
 Afterwards  I  listened  to  Tandonji,
 Nand  Lalji  and  others,  and  then  3
 began  to  like  Hindi  language  again.

 The  Finance  Minister  should  see  that
 the  cause  of  Hindi  is  not  retarded
 because  some  individuals,  who  plead
 so  badly,  are  in  charge  of  it.  It  is
 sometimes  good  not  to  have  some
 people  as  friends  and  it  is  better  to
 have  them  as_  enemies.  Maulana
 Sahib  rounded  off  his  speech  so  power-
 fully  and  dramatically  and  hit  the
 bull’s  eye  because  the  bull  was  huge
 that  he  could  not  miss  the  target.  Our
 respected  friend,  Tandonji  had  to
 lose  his  case  because  he  was  suppor-
 ted  by  a  friend  who  should  rather
 have  been  an  enemy.

 About  the  Ministries  in  general  I
 have  something  to  say.  Ministers  here
 are  very  fertile  im  breeding  laws  and
 their  output  is  simply  colossal.  We
 find  that  during  this  session  we  have
 five  Bills  to  be  put  through  in  four  or
 five  hours.  This  is  really  a  mockery
 of  democracy,  and  I  do  not  know  why
 our  Ministers  do  not  understand  even
 the  fundamental  principles  that,  that
 government  is  the  best  which  governs
 the  least,  and  if  laws  are  to  be  res-
 Dected,  they  should  be  few  and  fitting.
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 It  seems  that  Government  is  very
 much  in  a  hurry,  and  to  quote  myself,
 I  might  say,  “that  a  persor  in  a
 hurry  is  a  person  of  unsound  mind.
 and  a  government  in  a  hurry  is  a

 government  in  chaos.”  I  must  come
 to  the  Home  Ministry;  I  cannot  say
 Home,  sweet  home  about  it.  Nobody
 in  this  House  is  at  home  with  the
 Home  Ministry.  This  particular
 Ministry  seems  to  have  a_  strange
 mental  corruption  and  it  is  pervaded
 by  a  sort  of  perversion,  to  call  the
 Preventive  Detention  Act  a  blessing,
 to  describe  the  Press  (Objectionable
 Matters)  Act  as  a  merciful  Act,  and
 to  say  that  these  abnormal  laws  are
 ordinary,  normal  laws  because  they
 are  passed  by  the  highest  legislature
 of  the  country.  I  could  understand
 any  first  year  law  student  talking
 like  that  and  trying  to  make  out  a
 case  on  the  strength  of  narrow  legal
 formalism,  but  the  Home  Minister,
 a  person  who  has  practised  for  40°

 years  as  an  eminent  lawyer,  saying
 this  sort  of  bunkum  is  really  not
 understandable.  It  is  quite  likely
 that  the  40  years  of  practice  has  com-
 pletely  made  all  the  principles  of  law
 and  jurisprudence  dead  so  far  as  this

 person  is  concerned.  As  regards  cor-
 ruption,  criticism”  has  rangéd  from
 Sober  Saha’s  mild  type  to  the  mili-
 tant  type  of  Nayar  who  was  a  Nia-

 gata  of  vilification.  But  the  Home
 Minister  seems  to  have  objected  to
 Mr.  Saha’s  statement  when  he  said
 that  the  administration  has  deteriora-
 ted.  According,  I  believe,  to  the  read-

 ing  of  the  Home  Minister  the  adminis-
 tration  has  considerably  improved.  My
 point  is  that  since  we  have  attained
 Swaraj  toa  certain  extent  the  adminis-
 tration  has  deteriorated.  I  will  refes
 to  one  or  two  instances  ig  time  per-
 mits.

 Now,  in  his  report  Mr.  Gorwala
 gives  an  important  instance  how
 sometimes  you  cannot  really  blame
 the  officers.  A  certain  legislator  went
 to  a'Collector  and  asked  him  to  do
 something,  going  out  of  the  way.
 The  Collector  said  it  would  be  very
 improper.  Then  the  gentleman  used
 the  phone  with  the  permission  of  the
 Collector  and  rang  up  the  Minister
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 concerned.  The  Minister  called  the
 Collector  to  the  phone  and  said:  “You
 know  my  views:  either  do  this,  or......
 You  know  what  ‘or’  means.”

 Then  we  have  so  many  instances.  I
 shall  just  give  one.  But  before  I  give
 that  I  want  to  bring  to  the  notice  of
 this  House  one  very  gallant  instance
 where  righteous  indignation  was,
 properly—in  my  view—expressed  by
 an  official,  one  leader—this  is  not  a
 party  question  at  all—went  to  the
 Collector’s  meeting  and  behaved  in  a
 most  impertinent  manner.  The  result
 was  this  officer  had  the  courage,  I
 should  say  moral  courage,  that  he
 slapped  that  gentleman.  Now  that
 officer  has  been  suspended.  l  want
 that  a  proper  enquiry  should  be  held
 I  do  not  know  even  the  name  of  that
 gentleman.  But  I  suggest  that  a  pro-
 per  enquiry  should  be  held.  It  should
 be  by  a  High  Court  Judge.  If  the
 Collector  is  in  the  wrong  he  _  should
 be  punished  severely.  But  if  he  is
 not  in  the  wrong,  the  highest  award
 should  be  given  to  him—Mahavir
 Chakra  or  Paramavir  Chekra,  what-
 ever  it  is.  But  where  there  is  too
 much  of  interference,  where  Ministers
 are  out  to.  distribute  patronage,
 where  legislators  and  political  leaders
 are  out  to  benefit,  then  the  officers
 naturally  are  anxious  to  oblige  and
 thus  the  evil  multiplies.  My  submis-
 sion  is  that  when  we  condemn  officers,
 let  us  consider  first  how  many  of  us
 are  really  honest,

 Shri  Jethalal  Joshi  (Madhya  Sau-
 rashtra):  Mr  Chairman,  I  rise  to  sup-
 port  the  motion  on  the  Finance  Bill
 moved  by  the  hon.  Finance  Minister.
 I  cam  say  with  confidence  that  we  are
 satisfied  with  the  progress  made  by
 Government  during  the  last  year.  I
 shall  refer  only  to  two  or  three  ins-
 tances.

 The  first  matter  in  which  progress
 is  noticeable  is  in  regard  to  the  lifting
 of  controls.  By  lifting  controls  Gov-
 ernment  has  created  a  good  psycholo-
 gical  effect  in  the  minds  of  people.  It
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 has  created  a  sort  of  confidence  and
 a  feeling  of  relief  and  satisfaction  to
 a  very  great  degree.

 The  second  matter  is  about  the
 stability  that  we  find  now  being
 established  in  the  field  of  economics
 and  industry.  We  know  that  in  some
 periods  we  had  been  roaming  in  the
 uncertainties  due  to  the  political
 upheavels  such  as  partition,  deflation
 and  then  the  Korean  affairs.  I  think
 we  have  been  re-established  so  far  as
 economic  field  is  concerned,  The  third
 factor  is  about  the  cottage  industries,
 the  handloom  and  the  handicrafts.  We
 must  congratulate  the  Government  on
 this  point  because  these  things  now
 are  receiving  consideration  to  a
 degree  which  would  have  been  incon-
 ceivable  in  the  last  year.  The  fourth
 factor  is  about  the  index  of  industry.
 In  this  matter  I  have  got  a  _  certain
 doubt  about  the  capacity  of  our  indus-
 try  and  the  actual  production.  From
 the  report  that  we  have  received  we
 find  that  in  certain  articles  there  is  a
 very  big  gulf  between  the  industrial
 capacity  and  the  actual  production.

 I  may  read  out  some  of  the  items.  In
 appendix  I  ‘A’  of  the  engineering
 industries,  in  the  automobile  assembly
 plants,  the  production  is  2°5  per  cent
 and  the  remaining  capacity—I  should
 like  to  say—must  be  idle  and  that  is
 78-5  per  cent;  that  was  in  952  and  in
 953  the  production  fell  still  further
 and  it  was  6°5  per  cent  and  the  idle
 capacity  was  83°5  per  cent.  The  second
 item  is  agricultural  implements.  Pro-
 duction  is  35°5  per  cent.  Then  come
 the  duplicators;  production  is  20  per
 cent  and  80  per  cent  is  idle  capacity.
 In  respect  of  fire  extinguishers  it  is  30
 per  cent  and  70  per  cent;  in  respect  of
 gramaphones  production  is  7  per  cent
 and  93  per  cent  is  idle  capacity.  The
 machine  tools  valued  at  Rs.  0  crores
 could  be  produced  by  seventeen  fac-
 tories  but  the  actual  production  was
 worth  Rs.  44,47,000  and  in  953  there
 were  sixteen  factories  and  one  factory
 was  closed  with  the  result  that  remain-
 ing  capacity  was  for  tools  worth  Rs.
 1,35,00,000,  That  means  one  factory
 which  could  produce  machine  tools
 worth  Rs.  8  crores  or  something  more
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 has  been  closed  and  the  production
 has  fallen  further.  So  the  actual
 production  might  be  20  per  cent  and
 the  idle  capacity  about  80  per  cent.

 Mr.  Chairman:  The  hon.  Member
 may  continue  tomorrow.  The  House
 will  now  adjourn.  i

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  Clock  on

 There  are  other  points.  Wednesday,  the  2lst  April,  1954.
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